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I, Abhay Kumar s/o Late Sheodayal Sharma aged about 50 years old,
by occupation- Government Service, presently posted as Member

retary of the State Environment Impact Assessment Authority,

Bihar working for gain at the “Beltron Bhawan”, 2nd Floor,

/ g



Shastri Nagar, Bailey Road, Patna, Bihar- 800023, do hereby solemnly

affirm and state as followed:

1.

That I have made myself acquainted with the facts and
circumstances of the Original Application filed by the applicant
and [ have thoroughly gone through all the documents pertaining
to the subject matter of this instant case and [ am competent to

file the instant Affidavit before this Hon’ble Tribunal.
/_—-

That the respondent in compliance to the Solemn Order dated
Hon’ble Tribunal vide an Order dated 3rd February, 2025, arlded
SEIAA, Bihar, in the array of parties as Respondent nc. 5,

o e
accordingly, directed the respondents to file their counier-affidavit.

That it is stated that SEIAA is an instrumentality of the Central
Government beir{g created under the Environment Imtct
Assessment Notification 2006 (as amended from time to tihme)
(hereinafter referred to as ‘the TIA notification’ for brevity) issued
by the Central Government represented through the Ministry of
Environment, Forest and Ciimate Change, Government of India,
New Delhi. The said statutory notification was issued under the

provisions of the Environment (Protection) Act, 1986.
.-—”"-_HF-_-___

t it is stated that role of the SEIAA is to consider and grant
‘ironmental Clearances as per the Schedule mentioned in the

!Notification as amended from time to time. & e

@V"
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5. The present application assailing the Environmental Clearance (EC
in short) is, however, venemently contested and opposed, as the

EC was granted as per the EIA Notification, 2006.

6. The Ministry of Environment and Forests issued a notification on
September 14, 2006, establishing requirements for prior
environmental clearance (EC) for certain new projects, or the
expansion/modernization of existing ones, based on their
environmental impacts. These activities, listed in the notificaticn’s
schedule, must receive clearance from either the Cenrral
Government or the State Environment Impact Assessment
Authority (SEIAA) before construction or land preparation begins.
The notification also mandates the creation of SEIAAs in each state
or Union Territory, which will consist of a Chairman, Member-
Secretary, and two other experts. The authority’s decisions must
be unanimous. Additionally, projects are categorized into two
groups (A and B) bj,sed on their environmental impact scope. T‘J‘;s

notification supersedes an earlier one from 1994, with the new

provisions effective immediately.

Copy of the Notification dated 14-09-2006 issued by the
MoEF& CC is annexed hereto and marked with the Letter R/ 1.

o i
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a. Environmental Clearance (EC23B0O01BR110207) was granted to
M/s AARUNYA CONSTRUCTION & SUPPLY SERVICES
PRIVATE LIMITED on 22/09/2023 for sand mining in Rohtas
Sone Ghat 02 on Sone River covering an area of 28.70 hectares
in District Rohtas, Bihar. This EC was also issued after
thorough scrutiny of the project proposal according to the

applicable regulations.

b. Environmental Clzarance (EC23B001BR158011) was granted to
M/s MOR MUKAT MARKETING PRIVATE LIMITED on
01/12/2023 for sand mining in Rohtas Ghat 07 on Son River
covering an area cf 98.8 hectares in District Rohtas, Bihar. The
EC was granted as a Category B project after following all due
procedures as required under the EIA Notification, 2006 and
relevant guidelines.

e

i - |
c. Environmental Clearance (EC24B0107BR5465496N) was

granted to Mr. AMENDRA THAKUR on 10/08/2024 for sand
mining in Rohtas Sone 3A Sand Ghat covering an area of 35.5
' hectares in District Rohtas, Bihar. The EC was issued after
conducting public consultation on 22/06/2024 and evaluating

the environmenta: iinpacts as per prescribed procedures.

. An Amendment in Environmental Clearance
(EC24B0107BR5119301A) was issued to Mr. Anand Singh of
MA ASSOCIATES INFRATECH DEVELOPERS PRIVATE

oradl o



443

LIMITED on 25/04/2024 for sand mining in Rohtas Sone Ghat
17 on Sone River covering an area of 97.4 hectares in District
Rohtas, Bihar. The amendment was issued after proper
assessment by the State Environment Impact Assessment

Authority in its meeting held on 14/04/2024.

e. Environmental Clearance (EC23B001BR181750) was-gramnted to
Mr. SANJAY KUMAR of M/s Jai Mata Dee & Maa Sita
Construction on 20/10/2023 for sand mining in Sand Block-05
Ghat on Son River covering an area of 86.4 hectares in District
Rohtas, Bihar. The EC was issued following all statutory

requirements and with adequate environmental safeguards.

f. Environmental Clearance (EC24B001BR150203) was granted to
M/s.BANSHIDHAR CONSTRUCTIONPRIVATE LIMITED on
31/01/2024for sand mining in Rohtas Sone, Know, Thora Sand
Ghat (Block-1 )Jon Sone River covering an area of 18.88 hectares
in District Rohtas,‘ Bihar. The EC was granted after thorough
assessment and ! stipulation of specific environmentall

safeguards.

g. Environmental Clearance (EC24B0107BR5959022N) was
granted to Mr. RAKESH CHAUBEY on 11/08/2024 for sand
mining in Rohtas Son Block-3B Sand Ghat covering an area of
37.0 hectares in District Rohtas, Bihar. The project was

categorized as Bl and the EC was issued after detailed

anronmental assessment. é’

a’ .
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h. Environmental Clearance (EC23BO01BR181126) was granted to
Mr. PREM SINGH on 22/09/2023 for sand mining in Rohtas
Sone Ghat 04 on Sone River covering an area of 99.80 hectares
in District Rohtas, Bihar. The EC was issued with specific

conditions to ensure enviranmentally sustainable sand mining.

i. Environmental Clearance (EC23B0O01BR164234) was granted to
Ms. UMA SINGH on 22/09/2023 for sand mining in Rohtas
Sone Ghat 06 on Sone River covering an area of 46.6 hectares
in District Rohtas, Bihar. The EC was granted after thorough
assessment and stipulation of specific environmental

safeguards.

s

Copies of the Environmental Clearances grantedare annexed
hereto and marked with the Letter R/2collectively.
/_
| |

8. That the answering respondent submits that the Ministry has

formulated the new guidelines i.e. "Enforcement & Monitoring

Guidelines for Sand Mining" (EMGSM-2020) supplemental to the

existing guidelines i.e. Sustainable Sand Management Guidelines

2016 (SSMG-2016), which focus on the effective monitoring of the

sand mining since fro:n the identification of sand mineral sources

to its dispatch and end-use by consumers and the general public.

@~ _//’f
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environmental impacts and inclusion of appropriate conditions to
ensure sustainable mining practices, as mandated by the
Sustainable Sand Mining Management Guidelines, 2016 issued by
the Ministry of Environment, Forest and Climate Change and the
subsequent Sustainable Sand Mining Management Guidelines,
2020 does not deal with Standard Environmental Conditions For
Sand Mining and on the issues of Sustainable Sand Mining
Management Guidelines, 2020 guidelines are silent, the same has
to be read with Sustainable Sand Mining Management Guidelines,

2016 guidelines.

6—""'__-—____“—- -

That the answering rzspondent states that the Environmental
Clearances for sand mining in Bihar issued by SEIAA Bihar
consistently include snccific conditions restricting the depth of
mining to 3 meters or water level, whichever is less, and mandate
that mining be carried out in an environmentally sound manner.
For example, as stated in Specific Condition No. 5 of multiple ECs:
"The Project Proponent ghould undertake the sand mining limited
to 03 meters (three mtter) depth by semi-imechanised method
(without wusing any heavy machine), preferably by manual

excavation."

-

. That the answering respondent states that the point 19 under the

heading STANDARD ENVIRONMENTAL CONDITIONS FOR SAND
MINING of the Sustainable Sand Mining Management Guidelines,

2016, states as follows:

-
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STANDARD ENVIRONMENTAL CONDITIONS FOR SAND MINING

- Management
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Impact Sl  Environmental Conditions
Category No.
Sustainable 19 Depending upon the location, thickness
Mining of  sand, deposition,  agricultural
Practices land/Riverbed, the method of mining
may be manual, semi-mechanized or
mechanized; however, manual method
of mining shall be preferred over any
other method.
—
Therefore, it is clear that the guidelines after carefully

understanding the topography and the impact that it would create
formulated this point, while taking into various factors and

therefore, allowed mechanized, semi-mechanized and manual
mining.

'______,..---'—'__—‘_

Copy of the extracl from Sustainable Sand Mining
standard
environmental conditions for sand mining is annexed hereto

and marked with the Letter R/3.

Guidelines, 2016particularly

/__

That the answering respondent states that the point 9 under the
heading STANDARD ENVIRONMENTAL CONDITIONS FOR SAND

A?\MINING of the Sustainable Sand Mining Management Guidelines,
*

0, states as follows:
%\
&= >

p
59
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“It is most respectfully submitted that, the Ministry has formulated
the new guidelines i.e. "Enforcement & Monitoring Guidelines for
Sand Mining" (EMGSM-2020) supplemental to the existing
guidelines i.e. Sustainable Sand Management Guidelines 2016
(SSMG-2016), which focus on the effective monitoring of the sand
mining since from the identificaticn of sand mineral sources to its
dispatch and end-use by consumers and the general public.
Further, this document will serve as a guideline for collection of
critical information for enforcement of the regulatory provision(s)
and also highlights the essential infrastructural requirements
necessary for effective monitoring to ensure Sustainable Sand
Mining. Further, EMGSM-2020 &SSMG-2016 shall be read and
implemented in sync withh each other. In case, any ambiguity or
variation between the provisions of both thesedocument arises, the
provision of EMGSM-2020 will prevail”

s

13. That the answering respondent states that the Ministry's Office
Memorandum regarding Caitegorization of Category 'B' projects into

| Category ‘B1’ and ‘B2’ spec‘iﬁcally addressed river sand mining and i
stated:

“...Nc river sand mining project, with mine lease area less than 5
ha, may be considered for granting EC. The river sand mining
projects with lease area more than equal to 5 ha but less than 25
ha will be categorized as B2’. In addition to the requirement of
documents, as brought osut above under sub-para (ii) above for

= \, appraisal, such projects will be considered subject to the following

1-

tlpulations (a) The mining activity shall be done manually. The
pth of mining shall be restricted to 3 m / water level, whichever

Iess

-

/
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14. That the answering respondent further states that sand mining is
regulated in terms of the Mines and Minerals (Development and
Regulation Act), 1957 [MMDR Act] and the Mineral Concession
Rule framed by the concerned State Governments. The State
Government is empowered to formulate the rules for preventing
illegal mining, transportation and storage of minerals (including
sand) by exercising the powers conferred by section 23(C) of the

Mines and Minerals (Development and Regulation) Act, 1957.

,-’/f
15. That the respondent no. 5 submits that as per the pr(;visions of the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981 and the
Environment (Protection) Act 1986. It is humbly submitted that,
the State Pollution Control Board is the Nodal Agency to deal with

cases related to pollution or environment management. -

16. That the respondent no. 5 s\tates and submits that the answering |
responderit are ready and willing to abide by the order/s
direction/s made by this Hon'ble Tribunal and has taken all
possible steps to comply the directions of the Hon’ble Tribunal and

the Inspection Committee.

. That I have thoroughly gone through the contents of this counter

davit and I have fully understood the same I am competent to
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18. I state that the statements contained in Paragraphs no. 1 to 5 and
15 are true to my personal knowledge, whereas those made in
Paragraphs 6 to 14 are true to the best of my knowledge and belief
and the rest are my humble submissions before this Hon’ble

Court.

ﬁ,bth{_ Ly

ASW&* Q(L ’ DEggkg%?o Q/S,_

C—_.--"‘""J_HJ_

Prepared in my office.
Identified by me

Advocate.

e e e
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VERIFICATION

Verified at Patna, Bihar by the deponent above named on this the % th
day of May, 2025, and say that the contents of this affidavit made in
paragraph nos. 1 to 5, and 15 are true to my knowledge, those made in
paragraph no. 6 to 14 are information derived from records which I
verily believe to be true and the rest are my respectful submissions

before this Hon’ble Tribunal.

prb'\o\g. \ o r”

0905 9025
Depor\Lent\ >

Identified by me

Advocate.
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Published in the Gazette of India, Extraordinary, Part-tl, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14" September, 2006

Notification

8.0, 1533 Whereas, a draft notficaton under sub-rule (3) of Rule 5 of the
tnvironment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or aclivities, or on the expansion or modernization of existing projects or
ues based on their potential environmental impacts as indicated in the Schedule 10 tihe
aeifeaion, being undertaken in any part of India', unless prior environmental clearance has
neen aceorded in accordance with the objectives ol National Environment Policy as approved
iy the Union Cabinet on 18" May, 2006 and tke procedure specified in the notification, by
the Cesgral Government or the State or Urion territery Level  Environment Impact
Assessment Authority (SETIAA), to be constitute | by the Centrul Government in consultation
wrihi the State Government or the Union territory Administration concerned under sub-section
i ol section 3 of the Environment {Protection) Act, 1986 for the purpose of this notitication,
was published in the Gazette of India \Extraorcivary, Part 11 section 3, sub-section {i1) vide
nutsher 3.0, 1324 (E) dated the 13" September 2005 inviting objections and suggestions from
ali mersons itkely (o be aifected thereby within a period ol sixty days from the dawe ¢n which
comes of Gueetle containing the said notification were made available to the public;

. -~ . s . . . F
And whereas. copies of the sawid notification were made available to the public on 15"
September. 2005

And whereas, all objecuions and suggestions received in response o the above
mienticned dralt novlicatien have been duly consiered by the Central Government;

Now, therelore, in exercise of the powers u-_.im'::rrcd by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment {Protection} Act. 1986, read with clavse  (d)
of =ub-rule (3) of rule 5 of the Envirenment (Protection Rules, 1986 and in supersession of
the notification number S.0. 60 (E} dated the 27" January, 1994, except in respect of things
tone or omitied 1 be done before such supersession. the Central Government hereby directs
that on and from the dae of its publication the required construction of new pijects or
activities or the expansion or modernization of existing projecis or activities listed in the
Schedule (o this nodikcation  entailing capaciiy addition with change in process and or
technoloyy shall be undertaken in any part of India only after the prior ¢nvironmental
clearance from the Ceniral Government or as the case inay be, by the State Level Environment
Impact Avsessment Authority, duly constituted by the Cential Government under sub-sectinn
(3) of section 3 GF the said Acl, in accordance wi h the' procedure specified hereinafter in this

notification,

] . .
Includes the territorial waers

452
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2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Jinvironment and Forests for matters falling under Category “A" in the Schedule and at State
izvel the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Caicgory ‘B” in the said Schedule, before any construction work, or preparation of land by the
preject management except for securing the land, is started on the project or activity:

i All new projects or activities listed in the Schedule to this notification;

(i Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(i Any change in product - mix in an existing manufacturing unit included in Schedule
hevend the specified range.

3 State Level Environment Impact Assessment Authority:- (1) A Stale Level
Fnvironment Impact Assessment Authorily hereineter referred to as the SEIAA shall be
constituted by the Central Government under sub-se :tion (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Governmen' or the Union territory Administration
concerned.

(2) The Member-Secretary shall be a serving officer of the concerned State Government or

Union territory administration familiar with environmental laws.

(3) The other two Members shall be either a prozessional or expert fulfilling the eligibility
criteria given in Appendix VI to this no%iﬁcatiov[

(4) One of the specified Members in sub-paragrdph (3) above who is an expert in the

Environmental Impact Assessmeat process shall be the Chairman of the SEIAA.

(5) The State Government or Union territory Administration shall forward the names of the

Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central

Government and the Central Government shall constitute the SEIAA as an authority for

the purposes of this notification within thirty days of the date of receipt of the names.

(6} The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the

authority).
(7 All decisions of the SEIAA shall be unanimou. and taken in a meeting.
4. Categorization of projects and activities:-
(i) All projects and activities are broadly calegorized in to two categories -

Category B, based on the spatial extent of potential impacts and potential i
health and natural and man made resources. '

453



17

(i) All projects or activities included as Category ‘A’ in the Schedule, including expansion
and madernization of existing projects or activities and change in product mix, shall require prior
envirenmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this not:ficution;

(1iiy Al projects or activities included as Category ‘B’ in the Schedule, including expansion
and 1rodernization of existing projects or activities as specified in sun paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as (o be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC. a Category ‘B’ project shall
be treated as a Category “A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinalter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c) The EAC and SEAC shall be reconstituted after eu!ry three years;

(d)  The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connecled with the project or activity in respect of whrch the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities {or the inspection;

(e) The EAC and SEACs shall function on the priticiple of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-
An application seeking prior environmental clearance in all cases shall be made in the

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendlx I, af:m lhe 1denuftcat10n of prospectwe snem for lhe projecl and/or ac_{mtleﬂ to

land, at the site by the app]:cam The applicant shall fumlsh &](mg with the a
of the pre-feasibility project report except that, in case of construction projeg

3

454
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, ull of which may not apply to particular cases as set forth beiaw in this notification. These
four stages in sequential order are:-

« Stage (1) Screening (Only for Category ‘B’ projects and activities)
* Stage (2) Scoping

* Stage (3) Public Consultation

e Stage (4) Appraisal

[. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made 1n Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(ELA) for its appraisal prior to the grant of environmenta clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘Bl’ and remaining projects shall be termed
Category “B2" and will not require an Environment Impact Assessment report. For categorization
of projecis mto Bl or B2 except item 8 (b). the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(1) “Scoping™: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1" projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects ogl activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing alljrelevant environmental concerns for
the preparation of an Environment Impact Asse:sment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal

Committee or State level Expert Appraisal Committee concermned only if considered necessary by -

the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
ol Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
nrojects and activities listed as Category ‘B’ in Ttem 8 of the Schedule
{Construction/Township/Commercial Complexes /Housin.) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(ii) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert

Appr: d.lHd.l Cummlllee or State Level Expcrt Appraisal C0n1111mee as u:mca:rned within s.lxty days

'n_livilies Af the Terms of Reference are not finalized and conveyed o lhe applic#
days of Lhc rec.elpl of Fﬂrm 1, the Tcrms of Reference sug_e*.led by the a
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Reference shall be displayed on the website of the Ministry of Environmient and Forests and the
concerne¢ State Level Environment Impact Assessment Authority.

(iii) Applications for prior environmental clearance may be reiccted by the regulatory
authority concerned on the recommendation of the EAC or SEAC corcerned at this stage itself.
In casz ol such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation™ refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design us appropriate. All Category ‘A’ and Category Bl projects or activities shall undertake
Public Consultation, except the following:-

{a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

ib) all projects or activities located within indust+ial estates or parks (item 7(c)
of the Schedule) approved by the concerned wuthorities, and which are not
disallowed in such approvals.

(c) expansion of Roads and Highways (item 7 (1) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships

(item 8).

(e) all Category ‘B2’ projects and activities.

f) all projects or activities concerning nationjal defence and security or
involving other strategic consi.lerations &s determined by the Central
Government.

(ii)  The Public Consultation shall ordinarily have two components comprising of:-

(a)  a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(1i1) the public hearing at, or in close proximity to, the tite(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union ierritory Pollution Control Committee
(UTPCC’) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

(iv) in case the State Pollution Control Board or the Union territory Po
Committee concerned does not undertake and complete the public hearing wi
period, and/or does not convey the proceedings of the public hearing within th
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directly te he regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
compleie the process within a further period of forty five days,.

(v)  if the public agency or authority nominated under the sub parag-apl (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regalatory authority, which
may. afler due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC: shall invite responses from such concerned persons by placing on their websile the
Summary EIA report prepared in the format given in Appendix IIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a wrilten
request [or arranging the public hearing . Confidential inforryation including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulato v authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this puolic consultation process shall be
forwarded to the applicant through the quickest available mears.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The. applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all 1he concerns expressed during the
public consultation. !

IV. Stage (4) - Appraisal:

(i) Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
ouvtcome of the public consultations iacluding public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Ccmmittee concerned in a transparent manner in a proceeding 1o which the applicant shall be
invited for furnishing necessary clarifications in person or th-ough an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical rccommendations to the regulatory
authority concerned either for grant of prior environmentz! clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(ii) The appraisal of all projects or activities which are net required
consultation, or submit an Environment Impact Assessment report, shall by
basis of the prescribed application Form 1 and Form 1A as applicabls



21

validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii) The eppraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days ci the receipt of the final
Environmeni Impact Assessment report and other documents or the rece:pi of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall ae placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisai 1s given in Appendix V :

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmente! clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
tarough change in process and or technology or involving a chinge in the product —mix shall be
raade in Ferm | and they shall be considered by the concerned Expert Appraisal Committee or
Stite Level Expert Appraisal Committee within sixty days, whe will decide on the due diligence
necessary including preparation of EIA and public consultat:ons and the application shall be
eporaised accordingly for grant of environmental clearance.

§.Grant or Rejection of Prior Environmental Clearance (EC):

(i) The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Cymmittee concerned or in other words within one hundred ang five days of the receipt of the
Iinfal Environment Impact Assessment Report, and where Envirofiment Impact Assessment is not
redquired, within one hundred and five days of the receipt ¢l 'the complete application with
requisite documents, except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisa! Commiltze concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Cominittee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five duys of the receipt of the recommendations of the Expert Appraisal Committee or State
Lzvel Expert Appraisal Committee concerned while stating the rzascns for the disagreement. An
intimation of this decision shall be simultaneously conveyec to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Cominittee concerned, in turn, shall
2omsider the observations of the regulatory authority and furnisit its views on the same within a
further penod of sixty days. The decision of the regulatory authority after considering the views
1e Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall

vent that the decision of the regulatory authority 1s not comiunicated to the
the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7
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applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  Onexpiry of the period specified for decision by the regulatory authority under paragraph
(i) and (i) ahove, as applicable, the decision of the regulatory authority, and the final
recommencations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or aclivilies, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned. unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is matenal to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior e wvironmental clearance already
g.anted, on such ground, shall be decided by the regulatory a.thority, after giving a personal
heuring Lo the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant Lo have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
acijvity shall be valid for a period of ten years in the case of Riv¢r Valley projects (item 1(c) of
thel Schedule), project life as estimated by Expert Appraisal Cu!nmitlee or State Level Expert
Appraisal Committee subject to a maximum of thirty year- for mfning projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item &(b)], the validity period shall be limited oaly 1o such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Comir.ittee or State Level Expert Appraisal Committee as the case muy be.

10,  Post Environmental Clearance Monitoring:
(:y It shall be mandatory for the project management to submit half-yearly compliance reports

in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
ipies to the regulatory authority concerned, on 1 June and 1™ December of each calendar year.

latorygiythority. The latest such compliance report shall also be displayed on the web site of
@:c' rned regulatory authority.
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11.  Transferability of Environmental Clearance (EC):

A prior eavironmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a wrilten “no objection” by the
transferor, to. and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and [or the saue validity period.
No reference i the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12, Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number S.0.60 (E) dated 27" January, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending ¢n the date of final publication of this notification, the Cenural Government may
rele x any one or all provisions of this notification except the list of the projects or activities
req.uring prior environmental clearance in Schedule | . or cont.rue operation of some or all
provisions of the said notification, for a period not exceeding one vear from the date of issue of
this notification,

[No. J-11013/56/2004-IA-11 (D]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE (IOVERNMENT OF INDIA
{
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SCHEDULE

(See paragraph 2 and 7)

LIST CGF PRGJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Project or Activity

Category with threshold limit

A

B

Conditions if any

Mining, extraction of natural resources and power generation (for a specified

production capacity)

> 50 MW (Pet coke diesel and
all other fuels -)

gas based);

<50 MW

= SMW (Pet coke
,diesel and all other
fuels )

(1) . 2y (3) 4 (5)
1(a)| Mining of minerals | = 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral  prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
i clearance for physical
L survey
1{b) Cftshore and | All projects Note
onshore o1l and gas Exploration ~ Surveys
exploration, (not involving drilling)
deyelopment & are exempted provided
prdduction the concession areas
{ have got previous
| clearance for physical
survey
1(c) River Valley| (i) = 50 MW hydreelectric| (i < 50 MW = 25 |General Condition shall
projects power generation; MW hydroelectric japply
(ii) = 10,000 ha. of culturable | power generation;
command area (ii) < 16,000 ha. of
culturable  command
area
1(d) Thermal ~ Power| > 500 MW (coal/lignite/naphta | < 570 MW |General Condition shall
Flants & gas based); (coal/lignite/naptha & |apply

10
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(1 (2) | (3) 4) | (5)
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > | million ton/annum | <lmillion tonfannum General  Condition  shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall be
appraised together with the
— mining proposal)
2 (b) Mineral > (). 1million ton/annum | < O.lmillion ton/annum |Genreral Condition  shall
benericiation mineral throughput mineral throughput appiy
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant ol clearance)

11
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3 Materials Production
i) 2) 3) ) B)
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General  Condition  shall
> 200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary .
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy|i.)All toxic
metal producing units | andheavymetal producing
> 20,000 tonnes | units
fannum <20.000 tonnes
/annum
ii.)All other
non —toxic
secondary  metallurgical
processing industries
‘ >5000 tonnes/annum
{
3(b) Cement plants > 1.0 million| <1.0 miliion |General Condition shall
tonnes/annum tonnes/annum  production [apply

production capacity

capacity. All Stand alone
grinding units

12
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4 Materials Processing
(1) (2) 3 (4) (5)
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | 22,50,000 <2,50,000 & =
tonnes/annum 225,000 tonnes/annum
4(c) Asbestos  milling | All projects - -
and asbestos based
products
4(d) Chlor-alkali 2300 TPD production | <300 TPD  production |Specific  Condition shall
industry capacitlyor  a  unit| capacity apply
located out side the|and located within a
notified industrial area/ | notified industrial area/| No new Mercury Cell
eslate estate based plants will be
permitted and  existing
units converting to
membrane cell technology
are exempted from  this
Notification
| 4(e) Soda ash Industry | All projects - -
4¢t) Leather/skin/hide | New projects outside | All new or expansion of| Specific condition shall
processing the industrial area or| projects located withiri a| apply
industry expansion of existing | notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - .
fertilizers
5(h) Pesticides industry | All - units  producing | - i~
and pesticide | technical grade !
specific pesticides
interme.diates
(excluding
formulations)

464



28

1)

(2)

(3

(4)

5(c)

Petro-chemical
complexes
(industries

on processing of]
petroleum i
fractions & natural%
gas and/or
reforming (o,
aromatics) i

based

All projects

| S

Manmade  [ibres
manufacturing

Rayon

Others

General
apply

Condition

shall

5(e)

Petrochemical
based processingi
(processes mhcré
than cricking &
reformat on  and |
not covered under
the compiexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specilic
apply

Condition

shall

S

Synthetic  organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
(:hf.:rni(;‘:n_i.I other
synithetic  organic
chemicals and
chentical
mtermediates)

drug

Located out side the
nottfied industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(g)

Distilleries

5(h)

i

H{i)All Molasses based

distilleries

(ii)) All Cane juice/
non-molasses based
distilleries 230 KLLD

All  Cane  juice/mon-
molasses based distilleries

<30 KLLD

General
apoly

Condition

shall

Integrated
industry

@)

All projects

General
apply

Condition

shall
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(1) (2) (3) 4) (&)
5(i) Pulp &  paper| Puip manufacturing | Paper manufacturing |General Condition  shall
industry excluding | and industry ~ without  pulp [apply
manufacturing  of | manufacturing
paper from waste| Pulp& Paper
paper and | manufacturing industry
manufacture of | -
paper from reacy
pulp with  out
bleaching
5(j) Sugar Industry > 5000 ted cane crushing |General  Condition  shall
capacity apply
5(k) Inductionfarc |- All projects 'General  Condition  shall
furnaces/cupola !.apply
furnaces 5TPH or ;
more |
|
6 | Service Sectors
6(a) Qil & gas | All projects
iransportaiion pipe| -
line (crude and
relinery/
petrochemical
products), passing
through r‘ational il
parks | '}
/sanctuaries’coral |
reefs /ecologically
sensitive areas i
including LNG
Terminal

466



30
(D (2) 3 4) ()
6(b) Isolated storage & | - All projects General Condition  shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports All projects -
' 7(b) | All ship bieaking | All projects - — &
yards  including
ship breaking units
| 7(c) Industrial  esuates/ | Il @ least one industry | -Industrial estates housing |Spcial condition shall apply
parks/ compiexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <500 Note:
processing  Zones| under the Category A, | ha. Industrial Estate of area
(EPZs),  Special | entire industrial area below 500 ha. and not
Economic  Zones | shall be treated as housing any industry of
(SEZs).  Biotech | Category A, category A or B does not
Parks, Ldather | irrespective of the area. refjuire clearance.
Complexes. 1 ‘]
Industrial estates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one  Category  B| 500 ha. and not housing|.
industry. any industry belonging to
Category A or B,
7(d) Common All integrated facilities | All facilities having land |General  Condition  shall
hazardous  waste | having incineration | fill only apply
treatment, s.worage | &landfill or
and disposal | incineration alone
facilities (TSDE

16
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(n 2 3 4) (5)
7(e) Ports, Harbours | > £ million TPA of| < 5 million TPA of cargo|General Condition  shall
cargo handling | handling capacity and/or | apply
capacily (excluding | ports/ harbours 210,000
fishine harbours) TPA of fish handling
capacity
| T(E) Highways i) New National High|i) New State High ways;|General Cendition  shall
wiys: and and apply
ii)  Expansion  of| ii) Expansion of National
Navonal High ways|/ State Highways greater
greater than 30 KM, | than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving | invelving land
land acquisition and| acquisition.
passing through more
than one State.
7(g) Aerial ropeways All projects General  Condition  shall
apply
T(h) Common All projects General  Condition  shall
Effluent appl
Treatment P}Lms Y
(CETPs)
(i) Common All projects General  Condition  shall
Municipal Colid apply
Waste
Management
Facility
(CMSWMF)
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(1) ) s | @) I (5)

8 Building /Construction projects/Area Development projects and 'Townships

8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it

_____ will be the acvvity area )

8(b) | Townships  and Covering an area > 50 ha| ""All projecis under Item
Area Development and or built up area| 8(b) shall be appraised as
projects. >1,50,000 sq .mtrs ++ Category B1

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A. if located
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (i) Critically Polluted areas as notified by the Central Pollution
Control Board fron time to ume, (iii) Notified Eco-sensitive areas, (iv) inter-Siate boundaries
and international bhundaries.

Specific Condition (SC):

If any Industrial Esiate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d). 4(f), 5(e), 5(1),
or those Industria! estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such  estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes  must  have a clearly identified management with the legal
responsibility of cpsuring adherence to the Terms and Conditions of prior g¢nvironmental
clearance, who mul be held responsible for violation of the same throughoul J’le life of the
complex/estate). |
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APPENDIX I

(See paragraph - 6)

FORM 1

(D Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Scree aning Category:

¢ Capacity corresponding to sectoral activity (such as production apacity for
me wifacturing. mining lease area and production capacity or mineral
picduction, area for mineral exploration, length for linear transport
infrastructure, generation capacity for power generation etc.,)

I Activity

which will cause physical changes in the locality (topography, land

1. Constructjon, operation or decommissioning of the Project involying actions,
e, changes

in water bodi«s, etc.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
o of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of :xistng land, vegetation and
buildings? )
1.3 Creation of new land uses?
1.4 Pre-construction—i igations e.g. bore
houses, sgi i :
1.5 Cons
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plfecting drainage or run-of1?

20

1.6 Demeolition works?
1.7 Temporary sites used for construction works

or

housing of construction workers? o
1.8 Above ground buildings, siructures or
earthworks including lineur structures, cut
and
fill or excavations

1.9 Underground works including mining or

tunneling?
1.10 Reclamation works?

111 Dredging? o -

1.12 ffshore structures?
1.13 Production and n:anufacturing processes?
1.14 Facilities for storage of goods or materials?
LS Facilities for treaument or disposal of solid

waste or liquid eifiuents?
I.16 Facilities for long term housing of

operational workers?
1.17 New road, rail or sea traffic dunng

construction or eperation?

118 New road, rail, air waterborne or other| _
transport infrastrycture including new or
altered routes and tmt.ions. ports, airports etc? l
l |

1.19 Closure or diversion of existing transport

routes or infrastructure leading to changes in

traffic

movements’
1.20 New or diverted transmission lines or
pipelines?

1.21 [mpoundment, damming, culverting,

realignment or other changes to the

hydrology of watercourses or aquifers?
1.22 Stream crossings’
1.23 Abstraction or trunsters of water form ground ; A

or surface waters”? -\
1.24 Changes in water bodies or the land surface
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125 Transport of personnel or materials for

construction, operation or decomnmissioning?
1.26 Long-term dismantling or decommissioning

or restoration works? -
1.27 Ongoing activity during decommissioning

which could have an impact on the

environment? B ]
1.28 Influx of people to an area in either

temporarily or permanently”’ - i
1.29 Introduction of alien species?
1.30 Loss of native species or genetic diversity? ]
1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (sucn as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

| Details thereof (with
approximate quantities /raftes,
S.No. Information/checklist confirmation Yes/No wherever possible; with source
of information data
2.1 Land especially undeveloped or agricultural
land (ha) ‘
!
2.2 Waler (expected source & competing users)
unit: KLD - N
2.3 Minerals (MT)
24 = : e ; .
Construction material — stone, aggregates,
and / soil (expected source — MT)
2:5 Forests and timbcr (source — MT)
2.6 Energy includirg electricity and fuels
(source, competing users) Unit: fuel (MT),
energy (MW) .
2T Any other natural resources (use appropriate
standard units)

-
r

A

-

T

o

O "‘\)" ¥

W\ ¢

ool o 2% ) 2
Z > \sﬁﬁn \.;)'L'ﬂ <
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3. Use, storage, transport, handling or production of substances

or materials,

which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
3.1 Use of substances or maierials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, @nd
waler supplies) o L
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
33 Affect the welfare « { people e.g. by changing living
conditions?
34 Vulnerable LTOUpS ol people ‘who could be affected _ T
‘ by the project e.g. hospital patients, children, the
| elderly etc.,
3.5 Any other causes

4. Productim!o of solid wastes

during construction or operati‘m or

decommisstoning (MT/month)
o Details  thereof  (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
42 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste
Manage ;

22
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44 Other industrial process wastes
4.5 Surplus product a
4.6 Sewage sludge or other sludge from effluent SER B
lrealment
4.7 Construction or demolition wastes
|
4.8 Redundant machinery or equipment
4.9 Contaminated snils or other materials
4.10 Agricultural wastes _
1 4.1 Other solid wasles i |

-

5. Release of pollutants or any hazardous, toxic or noxious substances to air

Fp’\,

(Kg/hr)
1 1
’ Details  thereof ' (with!
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
2 possible) with source of
o information data
5.1 Emissions from combustion of fossil fuels from
istationary or mobile sources
5.2 Emissions from produciion processes j
33 Emissions {rom materials handling including
storage or transport
54 Emissions from consiruction activities including
plant and equipment |
55 Dust or odo v handling of materials
includin ‘co“u terials, sewage and
waste &/ TN\
. 2t X
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5.6 Emissions from incineration of waste |
37 Emissions from burning of waste 111 open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources _
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details  thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information

) data -
6.1 From operation of equipment e.g. engines,
ventilation plant. crush:rs

6.2 From industrial or simiiar processes

6.3 From construction or demolition

6.4 From blasting or piling | l i

6.5 From construction or operational traffic l

6.6 From lighting or cooling systems

6.7 From any other sources

475
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7. Risks of contamination of land or water from releases of  pollutants into the
ground or into sewers, surface waters, groundwater, coastal waters or the sea:

Details thereof (with
approximate

S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

7.1 From handling, storage, use or spillage of
hazardous materials

1.2 From discharge of sewage or other effluents to
water or the land (expected mode ard place of
discharge)
75 By deposition of pollma_ms emilted to air into the .
land or into water
B AR e e P NN M PPt =2 e e i e e e e e S A v e e ST !
74 ]I From any other sources
|
| 75 [s there a risk of long term build up of pollutants in
the environment from these  sources?
8. Risk of accidents during construction or operation of the Project, which cm*ld
affect human health or the environment |
Details  thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
8.1 From explosions, spillages, fires elc from storage,
handling, use or production of hazardous
substances L .|
8.2 From any other causes
8.3 Could the project be aifected by natural disasters
causing environmental damage (e.g. floods,
earthquakes, A loudburst etc)?
s "
N TN
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

Details  thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
i stimulated by the project which could have : 8
impact on the environment e.g.:

« Supporting infrastructiire (roads, power supply,
wasle or wasle waler tre; lment, eic )

*  housing development

*  extractive imdustries

*  supply industries

* other
9.2 Lead to after-use of the site, which could havean
impact on the environment
9.3 Set a precedent for later d[:velopments
|
9.4 Have cumulative effects due to proximity to other o
existing or planned projects with sirzilar  effects

(II1) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary

/}{(/ A -m‘ﬁ?{}t}% under international conventions,

najjapal or cal legislation for their ecological,
¢ape, ¢tltural or other related value

P‘ﬂ‘)\:’\\'&“ ‘\@3}%' <J 26
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2 Areas which are important or sen~itive for
ecological reasons - Wetlands, wawercourses or
other water bodies, coastal zone, biospheres,
mountains, foresis o
3 Areas used by protected, important or sensitive
species of flora or fauna for breedin:, nesting,
foraging, resting, over wintering, migration
4 Inland, coastal, marine or underground waters
5 State, National boundaries
6 Routes or facilities used by the public for access -
to recreation or other tourist, pilgrim areas
7 Defence installations
8 Densely populated or built-.ip area
9 Areas occupied by sensitive man-made land uses
hospitals, schools, places ot worship, community
facilities)
10 Areas containing impertant, high quality or scarce
resources
(g ro und water resou rees,  Su P"fﬂ(‘{" FESOUFCES,
forestry, agriculture, fisheries, tourism, minerals)
i i
I Areas already subjBCledL to  pollution or
environmental damage. (these where existing legal
environmental standards  ure exceeded) "
12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems
(earthquakes, subsidence, lundslides, erosion,
flooding

or extreme or adverse climutic conditions)

(IV). Proposed Terms ol Reference for EIA studies

27
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. (Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not availasle attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4, Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve jlieration of natural drainage systems? (Give details on a
contour map showing the naturai drainage near the proposed project site)

1.6. What are the quantities of carthwork itvolved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetiands get altered? (Provide details of how low lying and
wetlands are getting modified from the propesed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wistes generated during construction including the construction
labour and the means of dispos:.)

2. WATER ENVIRONMENT

've the total quamity of water requircmenl for the propﬂsed projecl with the breakup of

\’~
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2.2. What is the capacity (dependable flow or vield) of the proposed source of water?

2.3. What is the quality of water required. in case, the supply is not from a municipal source?
(Provide physical, chemical, biological charzcieristics with class of water quality)

24. How much of the water requiremen: can be met from the recycling of treated
wastewater? (Give the details of quantities. sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact o! the land use changes occurring due to the proposed project
on the runoff characteristics (quentitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacis of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained [rom competent authority. if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water frmi within the site managed?(State the provisions made to |
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of consuuction labourers particularly in the peak period lead 1o
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are prov.ded for the collection, treatment & safe disposal of
sewage? (Give details of the quan:ties of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing «vstem if treated waste used is used for flushing of toilets
or any other use.

GETATION

ere any threat of the project to the biodiversity? (Give a description of the local
R with it’s unique features, if any)

g/ 29
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3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree »lantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric cencentration of gases & result in heat islands?
(Give details of background air guality levels with predicted values based on dispersion
models taking into account the iicreased trallic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust. smoke, odorous fumes or other hazardous
gases? Give details in relation to ali the meteorological parameters.

5.3. Will the proposal create shortaye of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patierns with internal roads. bicycle tracks, pedestrian
pathways, footpaths etc.. with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed F‘rr mitigation of the above.

5.6. What will be the impact of DG $ets & other equipment on noise levels & vibration in &
ambient air quality around the projcc‘; site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into azcount?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explici.ly spelt out.

6.4. Are there any anthropological -r archaeological sites or artefacts nearby? State if any
other significant features in the vicin:ty of the proposed site have been considered.

proposal result in any changes to the demographic structure of local
ovide the details.

30




45

7.2. Give details of the existing social infrastruciure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materinls with high-embodied energy. Are the
construction  materials produced with energy eflicient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per squaie foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What iype of, and capacity of, power back-up to you plan to provide?

0.3, What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related 1o both short wave and long wave radiation?

9.4, What passive solar architectural f¢atures are being used in the building? Illustrate the
applications made in the proposed projeqt.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting. emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details,

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-e‘ficient space conditioning, lighting and mechanical
systems? Provide technical details. Prcvide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning 'oad assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9. 8 What are the likely effects of the building activity in altering the micro-climates? Provide
assessment on the likely impacts of the pmpmed construction on creation of heat island

X
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9.9. What are the thermal characteristics of the buildirg envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

0.10. What precautions & safety measures are proposcd against fire hazards? Furnish details of
emergency plans.

0.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

0.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewal:le energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during tLe construction, operation and the entire life cycle to
minimize adverse environmental impacis as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps (o be tuken in case ol emergency such as accidents at the site
including fire.

32
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APPENDIX I11
(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO | EIA STRUCTURE CONTENTS
1. Introduction * Purpose of the “eport

+ Identification ol project & project proponent

» Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study - details of regulatory scoping carried
out (As per Terms ol Reference)

2. Project Description *  Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

*  Type of project
» Need for the project

. Location (maps showing general location, specific
locatien, project boundary & project site layout)

. ize or magnitude of operation (incl. Associated l
activitich required by or for the project |

*  Proposed schedule for approval and implementation
¢ Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representattons of the feasibility drawings which give
informatior important for EIA purpose

*  Doseription of mitigation measures incorporated into
the pre;ect to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

*  Assessment of New & untested technology for the risk
of technological failure
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3. Description of  the[*  Study area, period, components & methodology
Environment
. Establishment of baseline for valued environmental
components, as identified in the scope
*  Base maps o all environmental components
4. Anticipated »  Details of Invesigated Environmental impacts due to
Environmental  Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or
Mitigation Measures rehabilitation of a completed project
. Measures for minimizing and / or offsetting adverse
impacts identified
. Irreversible and Irretrievable commitments of
environimental components
*  Asscssment of significance of impacts (Criteria for
determir.ing significance, Assigning significance)
*  Mitgzation measures
5, Analysis of Alternatives | * [n case, the scoping exercise results in need for
(Technology alternative s
& Site)
*  Description of each aliernative
*  Summary of adverse impacts of each alternative
*  Miugation measures proposed for each alternative and
*  Seleclion of alternative
6. Environmental . Technical aspects of monitoring the effectiveness of
Monitoring Program mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules}
7. Additional Studies *  Public Consultation
*  Risk assessment
¢ Sociul Impact Assessment. R&R Action Plans
8. Project Benefits . Improvements in the physical infrastructure
R . Improvements in the social infrastructure
( w . Employment potential —skilled; semi-skilled and
o unskilled
O/ 4 gy | . Other tangible benefits
T
? Q{b 3 |
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L 9. Environmental Cost| If recommended at the Scoping stage
Benefit Analysis
10. EMP . Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
- effectiveness monitored, after approval of the EIA
11 Summary & Conclusion |+ Overall justifica:ion for implementation of the project

(This will constitute the

Consultants engaged

summary of the EIA|-* Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of | e The names of the Consultants engaged with their

35
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APPENDIX IIT A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the ful! EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in briefl the following Chapters of the
full EIA Report: -

1. Project Description

Description of the Environment

Anticipated Environmental impacts and mitigation measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

Hoe e W

Environment M

e . _
vy ot
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APPENDIX 1V
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged a1 a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located. to arrange the public hearing within the prescribed
statutory period. In case the project site is extending bevond a State or Union Terrilory, the
public hearing is mandated in each State or Urion Territory in which the project is sited and
the Applicant shall make separate requests to »ich concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enciose witk the letter of request, at least 10 hard copies
and an equivalent number of soft (eleztronic) conies of the draft EIA Report with the generic
structure given in Appendix Il including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

1 (a) District Magistrate/s i
i (b) Zila Parishad or Municipal Corpotation

(c) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

23 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environmeat and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a nctified place during normal office hours in the
Ministry at Delhi.

24 The SPCB or UTPCC concerned  shall also make similar arrangements for
T blicity about the project within the State/Union Territory and make available the
the draft Environmental Impact Assessment report (Appendix III A) for
lect offices or public libraries or panchayats etc. They shall also additionally

P
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make available a copy of the draft Environmental Impact Assessment report o the above
five authorities/offices viz, Ministry of Environment and Fore-ts, District Magistrate etc.

3.0 Notice of Public Hearing:

31 The Member-Secretary of the concerned SPCE or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing wiihin 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment repor: [rom the project proponent, and
advertise the same in one major National Daily and ong# Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

32 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponemen: shall be notified to the public through the
same National and Regional vernacular dailie: and also prominently displayed at all the
identified offices by the concerned SPCB or Univon Territory Pollution Control Committee;

34 In the above exceptional circumstances [resh date, time and venue for the public
consultation shall be decided by the Member —%¢ cretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a rfpresenleuive of SPCB or UTPCC, shall

supervise and preside over the entire public hearidg process.
5.0 Videography
51 The SPCB or UTPCC shall arrange {o video film the entire proceedings. A copy

of the videotape or a CD shall be enclosed with the public hearing proceedings while
forwarding it to the Regulatory Authority concerred.

6.0 Proceedings

6.1 The attendance of all those who ar: present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

Every person present at the venue shali be granted the opportunity to seek
m%mau%r clarifications on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and :he comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the preject is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned. ;

7.0 Time period for completion of public hearing

71 The public hearing shall be completed vithin a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned aleng with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

72 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category *A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to cgmgiete the process, as per pirocedure laid down in this notification.

‘\"
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

» Final Environment Impact Assessment Report [20(iwenty) hard copies and 1 (one)
soft copy)]

* A copy of the video tape or CD of the public hearing proceedings
s A copy of final layout plan (20 copies)
s A copy of the project feasibility report (1 copy}

2. The Final EIA Report and the other relevar: documents submitted by the applicant
shall be scrutinized in office within 30 days fror.: the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
he communicated electronically or otherwise in a single sct 1o the Members of the EAC
ISEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
| A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form |
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule. considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Chtegory B projects or activities on the
basis of Form 1, Form 1A and the conceptual {plan and stipulate the conditions for
environmental clearance . As and when the spplicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the FAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shaii be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant I EC, then the minutes shall clearly list
out the specific environmental saleguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall ai<o be explicitly stated.

g 4
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APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

l. The Expert Appraisal Committees (EAC(s) and the State/*)T Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligilb:dity criteria;

Professional: The person should have at least (i) 5 years of formitl University training in the
concerned discipline leading to a MA/MSc Degree, or (1} in case of Engineering
[Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (i1r) Other professional degree (e.g. Law) involving a total of 5 years of formal University
trainiing and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association {e.g. Chartered Accountancy
),0r (v) a University degree , followed by 2 years of forinal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective lields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field. or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However. in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the re?uisilc expertise and experience in the
following fields /disciplines. In the event that persons ful(lling the criteria of “Experts” are not
available, Professionals in the same field with sufficient exi)ericnce may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors,

. Environmental Impact Assessment Process Fxperts: Experts in conducting and
carrying out Environmental Impact Assessments (EIA«) and preparation of Environmental
Management Plans (EMPs) and other Management plass and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
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. Environmental Economics Expert with experience in project appraisal
3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However

the Chairperson may co-opt an expert as a Member in a relevant ficla for a particular meeting
of the Committee.

4, The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant
develonment sector.

5 The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairp.2rson, shall be for 2 (two) terms of 3
(three) years each.

8. The Chairman / Members may not be removed prior 12 expiry of the tenure without cause
and proper enquiry. =

42
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7 R/2

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), BIHAR)

The -1
AARUNYA CONSTRUCTION & SUPPLY SERVICES PRIVATE LIMITED
Zila Parishad Market, Rajoir, Nalanda, Bihar, 803116 -803116

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

—_ Sir/Madam,
‘% This is in reference to your application for Environmental Clearance (EC)
) in respect of project submitted to the SEIAA vide proposal number
> SIA/BR/MIN/440416/2023 dated 16 Aug 2023. The particulars of the environmental
o clearance granted to the project are as below.
S
§ 1. EC Identification No. EC23B001BR110207
an 2. File No. SIA/1(a)/2257/2023
o 3. Project Type New

4. Category B

5. Project/Activity including 1(a) Mining of minerals

Schedule No.
6. Name of Project Proposed Sand Mining Project of Area

28.70 Ha at Rohtas Sone Ghat 02 on
Sone River of District-Rohtas, State-
Bihar.

7. Name of Company/Organization AARUNYA CONSTRUCTION & SUPPLY
SERVICES PRIVATE LIMITED

8. Location of Project BIHAR
9. TOR Date N/A

|

The project details along Iavith terms and conditions are appended herewith from page !
no 2 onwards.

o~

and Virtuous Environmental Sin

PARIVESH
(Prc=Active and Responsive Facilitation by Interactive,

(e-signed)
Wr. Sudhir Kumar
Date: 22/09/2023 Mernber Secretary
SEIAA - (BIHAR)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

EC ldentifice@ﬂl @3%01&‘\’1 10207 File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 1 of 10



495
58

STATE LEVEL ENVIRONMENT IMPACT A3
{ \h; s L\[A ‘ildj :3

SESSMENT AUTHORITY, BIHAR
57/2023

Sub: Proposed Sand Mining "raject on Sone River at "Rohtas Sone
r 02" Sand Ghat, at DMuuza:— Atimi, Block:~ Nasriganj,
Uistrict:— Rohias, Biaivi— Bibar; Area:— 28.70 Ha |Toiai
Production Capacity:- 516600 cum per Annum] -
Environmental Clezranco regarding.

Reference:- 1 MoEF&CC ToR Proposal No. - SIA/BR/MIN/413771/2023,
MoBEF&CC EC Proposal No. - SIA/BR/MIN/440416/2023 &

SEIAA File No.:- 31A4/1(2)/2257/2023,

b

Scrutiny fec subiission dated 25-01-2023.
3. ToR issued date 31.01.2023.
4. Final EIA ubmission dated 18-08-2023.
3. SEAC meeng held op 25-08-2023 (For EC).

6. SEIAA mec ing held on 08-09-2023 and 09-09-2023 (For EC).
Sir,

This has reference to your online application for River Sand Mining by M.s
Aarunya Construction & Supply Servicey Private Limited for Mining of Rohtas Sone 02 Sand

shat on Sone River of District:- Rohtas, State:- Bihar, The details of the projects as mentioned in
application are as below:-

[ SL T h_“—_l—tem - '——’—""‘_ - . l l)eia:h _ “ |

|
e ]
|

Pre pm >d Sead Mimnp l‘rou:ri on Sone River at "Rohtas |

L 1. | Name of the project | Sone 02" Sand Ghat _ ni.
P2 l\:ea of the pI"OJE‘.‘Lt o 23 (J 1Ta ) R ——
i—"?" Prggg_ﬁg,_c_{_?{gduuion N | Sll 500 cum per Annum - '
4, | Name of River i Sone River S ]

e sl Sosn g Dt p ST,

'Mfl?a— Atimi, Block:— l\asr:gam, District;— Iioﬂi_:i:;, |

St - Bihar. )
"IE;’(\"]'"] "\dlf'l PJ ﬂJO’\’ﬁl"‘\ ’\2"[

Conerd « il 3 LL LLNG

Cuiner 2- 25703 20.296" N 84°22' 19.448" E |
' Comer 3 - 25°03' 24.667" N 84° 22' 25.618" E

C<_..m 4. 25°03'26.134" N 84° 22' 30.637" E

Corner § - 25203 31.355" N 84° 22 35.556" £ |
__| Corner 6 - 25°03' 35.335" N 84° 22 42.764" B __
ol

i 5. ! Name of Mineral . Sard
|

-

13

EC Identification No. - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 2 of 10



8. Water Requirement

9.  Manpower

Environment Management

10. ' Plan Cost

11.

Project Cost of Project Site

PREMISES OF THE T V!

P " | 11
Ivironmental

Llgarance 15 p2mg 133

59 496

Comner 7 - 25° 037 35.560" N 84° 22' 49.200" E
Corner 8 - 25° (03 42.259" N 84° 23' 08.408" E
Corner 9 - 25° (3" 50.205" N 84° 23' 15.461" E
Corner 10 - 25° 03' 46.815" N 84° 23' 20.342" E
Corner 11 - 23° 03' 38.440" N 84° 23' 05.406" E
' Corner 12 - 25° 03'23.155" N 84°22'37.099" E
Corner 13 - 25° 03' 16.241" N 84° 22' 21.422" E
Domestic Waier — 0.33 KLD
- Dust Suppression — 05 KLD
Green Develoyment — 0.861 KLD
- Total Water Rz juirement — 06.191 KLD

33

N Capital Cost Recurring
DRt  (Lakhs) . Cost (Lakhs)
Pollution Control & Nil 2.0 -

Dust Sup “ression _
Pollution Moritorin, -
' Plantation and Salary

for one gardener (part
 tim basis

Hauii Road

2.0

0.86 1.0

- Maintenance Road 13 24
Occupational health
and Safety of the 1.0 3.0
workers .
CER Budget (PH 15.0 ~

~ Commitment! ' _

Toial 18.36 9.44

- Total Project Cost - ~ 227621000/~

RONMENTAL CLEARANCE

1e premises which have been substantiated /

described in detail in the format of application slong with enclosed affidavits / certilicates /
llTh"jiJ.{;.._‘.l*.lle_'_'cé CIC. TUIrmisnea mercwitn oy ! P progoncnt-

(1)

S
_#7 ??ﬁlg%?é%ﬁc
z P.Q\&&“&@}J ar
Qi;;b\ ~ n

N o

oL

EC Identification No. - EC23B001BR 110207

0 S

Information provided, descriptions nentionet

d are complete, true and actual and no relevant

" P‘-—BJ:\IP” g been concealed to obtzia Environmental Clearance deceitfully by the project
4
¥ Jf._‘:‘!w :
; A

,g- Aining shall not be donge in rainy Season (mid June to mid October) of eac!
i '
]

File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 3 of 10
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Tae Envirconmental Clearance holder shall take ¢f! possible precautions and safepuards for
nrovtertion af Environment and trol of poil 1o, #s well as ad safety and mining chall e
PIOLECGLION O CNvITOnment and ¢onirol o poitvhion. #3 well as road safety and munng shall be

P T Ty s oo
aone in SOCTALLY ['.bl.‘-'_'i"..‘:".’._.‘.'l. MEHGRET.

Air, water, Noise pollution and visual im »wuct due to mining operations / extraction /

Transportation of mined mineral / over burdeq e ¢. shall be kept within prescribed limits in

Vi S "
136 OPCraonal area

2 . A ; L h = A A RO T+ w¥emtaa e lamoms P B .
Mining shall only be done afier obtaining vaii! mining lease / permit from the competent

authorities and operations shall take place only within validity period of Jease / permit.
All the provisions made and restrictions imposec es covered in the relevant minor mineral

Rule, shall be complied with, particulady regardine EMP.

3 [ N2 i% ’ Y ' » v H B o2 'y . a g ~ 3 3 4 ~ i e 3 % 4 #
Dept of Minesy & Geoloney, Govi o Rihe xi keep a strict vigil in the complianee o
i ) 5 .

relevant provisions of applicable Bik-« Minerals (Concession. Prevention of lllegal mining,

-y

Transporiation and Storage) Rude 2013 and its amendment especially seientific execution af

reining plan (ay approved by they them elves) amd renort violations if any is found as well as

action taken for the same.

Project Proponent shall submit (1o the SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Control Euard) six monthly compliance report with evidence of
the conditions within & fortnight after the end of every six month till validity period of

Environmental Clearance,

Environmental Clearance shall be fizdle 1o be vevoked if furnished information. provided
description / Certificates / Affidavits /' Undertating ete. are found false / concocted at any

stage af its validity.

This Environmental Clearance is issucd wiiimw: affecting any court order / statutory other

institutions as well as relevant other laws enaoiad by MoEF&CC, Gal, New Delki.

Mining and transportation of mined n zrerial from mine site to stock yard shall be done in

e ) | ST U, PRSIy, WG /TRNIOIRITRE. (N, [ 7 T L NP
ypollution inthe neaidy Nuinah Labitation area.

EC ldenﬁ.ﬁclicn No. - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 4 of 10
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{xi)  Project Proponent shall intimate SEIAA immediaely if there is any change in their official
address / E-mail / Ph. No / Cell. no etc failing which communication sent to them on old

address shall be considered as delivered.

A Soecific Condition

1. The Project Proponent shall obtain all necessary clearance/ permission from all concerned

departments before commencement of mining works.

2. The Environmental Clearance will be valid for mine lease period subject to a ceiling of §

years,

3. The project proponent before starting any activity /preparation of ground, on the leased area
shall demarcate his lease hold by RCC pillars erected at the cost of lease holder after
certification of the mining officer. On each piliar Geo-Coordinate and fore bearing/ back
bearing shall be written with permanen: paint mark as described in the mining plan. All the
pillars should remain intact at same gec--coordinate. Establishment/ labeling of Benchmark at

each pillars or ground control points.
4, Extraction of sand beyond annual production capacity is not permitted.

5. The Project Proponent should undertake the sand mining limited to 03 meter (three meter)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

excavation. ‘

!
6. Extraction will be carried out up to a maximum depth of 3 meters from surface of mineral

deposit and not less than one meter from the water level of the River channel whichever is

earlier.

7. No mining shall be carried out in the areas prominently used by wild animals (birds and
reptiles) for nesting. Restricted working hcurs-Sand mining operation has to be carried out

between 6 am to 7 pm.

ining shall be carried out in 3 meter wide strip from the river bank in a River flood plain

by the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

s more will be left intact as "No Mining Zone".
rd

f
J

A

3

EC Identification No. - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 5 of 10
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No stream shall be diveried for the purpose of sand mising, No natural water course and / or

water reservoirs shall be obstructed due to mining opera ions.

The pollution due to transportation load or the cuvire ament will be effectively controlled &
water sprinkling wil! alse be done regularly. Vehicies «vith PUCC only will be allowed to ply.

Tlhe minsral trancnnrtatinn chnall s moe % soverpawane] v
fhit ARREALWE A MAVRLAMRIWAAMLLI WAL idasid W Wk ¥ W

carnisdonst tapueh sover
vehicle shall not be overloaded. Project should obwin *IC! certificate for all the vehicles from

authorized pollution testing centre.

.. The stacking area of mined-out sand which shall be situated near the miining site within 4

6.

17,

fenced area from all sides to avoid being spreai ir :he nearby areas by high winds and the
height of stacking should not exceed 2 meter, Transporiation shall be confined to day time only

that is from sunrise to sunset, fo avoid inconvenience 1o lacal population in anyway.
Rubbish burial shal! not be done in the Rivess.

Adequate steps shall be taken to check soil ervsion and control of debris flow eig. by

constructing cngineering structures.

Mining activity shall not be done for mine ‘= 1se where wnning can cause danger to site of flood

protection works, places of cultural, religious. historical, and archaeological impprtance.

‘The approach road from loading point uplc main road shall be properly developed with proper

width and geometry required for safe movenent of waffic by lease holder at his own cost.

Main haulage road in the mine shall be p-jvided with permanent water sprinklers and other

roads shall be regularly wetted with water t2:kers fitted with sprinkiers.

Transportation of the Minerals by road passing through the village shall not be allowed. A
'bypass’ road should be constructed (say, lea r.'i.na:-. e pap of at least 200 nieters) for the purpose of
transportation of the minerals so that the impact of sound, dust and accidents could be
mitigated. The Project Proponent shall bear the cost towards the widening and strengthening of
existing public road-network in case the sa ne is preposed to be used for the Project. No road
t should be allowed on existing vi'lage road network without appropriately increasing

ryind capacity of such roads.

EC Identification No. - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 6 of 10
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18. The project proponent shall comply with the provisions contained in this Ministry's OM vide
F.No. 22-65/2017-IA.111 dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

29. Project Proponent shall appoint a Monitoring comniiitee to monitor the replenishment study,

traffic management, levels of production, river Bank erosion and maintenance of Road etc,

21. Project Proponent shall submit the annual replenislinent report certified by an authorized
agency. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decrcased / stopped accordingly till the

replenishment is completed.

i
i~

2. Regular monitoring of the flow rate of the springs and seasonal stream flowing in and around
the mine lease shall be carried out and records maintained. Regular monitoring of water quality
upstream and downstream of water bodies :hall be carvied out and record of monitoring data
should be maintained and submitted to the SEIAA, Bihar, Regional office, Ranchi, Central
Ground water Authority, Regional Director, Central Ground water Board, State Pollution

Control Board and Central Pollution Control Board

23. The project proponent shall abide by the Hon ' 'ble Supreme Court order dated 08.01.2020 [Writ
Petition 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any other

area which may have been disturbed due 10 their mining activities and restore the land to a

condition which is fit for growth of fodder. flora, fauna etc. In compliance to the direction

l dated 8™ January, 2020 of Hon’ble Supremd Court in Writ Petitioner(s) Civil No. 114/2014,

Common Cause Vs Union of India & Ors.

24. The individual sand ghat-miner will take appropriate measures to avoid parking of empty /

loaded vehicles on nearest highway/ public roads to avoid traffic congestion.

25. Project Proponent will adhere to all applicuble provisions of Sustainable Sand Mining
Management Guidelines 2016 and Enforcemnent & Monitoring Guidelines for Sand Mining,
2020 (EMGSM - 2020) issued by Minist:y ¢l Environment, Forest and Climate Change,

- P‘ ent of India. In case, any ambiguitv or variation between the provision of both these
)ﬁx ~docunfent ‘arises, the provision made in “Enforcement and Monitoring Guidelines for Sand
¥

O “‘(. ‘\’g—ﬁ " shall prevail. Wi
BN L P ¥
1,2 Post “;2%1»“1“ < ],f Kes
\ W\ RO /T D
-\ Q,'{S ¥ Q;' 5
Ca— ne.
O.VT (8]
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26. All specific and general conditions which are of public concern at large shall be permanently
dgisplayed at a prominent place for public along with address and contact details of authority

where the violation of EC conditions can be reported.

27. Project proponent shall erect a signboard on his project s:te and display information regarding
name of the project, No. & date of validity period ol E£. annual production capacity of the

mineral and other relevant information for the general pub ic.

B. General condition

1. No stacking of sand is allowed on road side of any public road including national highways/

State highways.

2. No labour camp shall be allowed in riverbed.

L)

Provision shall be made for housing labour with all necessary infrastructure and facilities
{outside mining Block and river-bed) such 25 fuel for cooking, toilets / mobile toilets, safe
drinking water, First-Aid facilities, créche etc. The housing may be in the form of temporary

structures to be removed after the completion of the proiect.

4. Labour & Personnel working in dusty areas shall wear protective respiratory devices and they
shall also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers shall be undertaken periodically to
observe any adverse health impact due to e}.:;Tsure to dust and take corrective measures, if

needed.

5. The Project Proponent shall make arrangemenis for safe drinking water, first aid facility along

With anti-venom injection, in case of emergency for the workers,

6. The project proponent shall maintain register for production and dispatch of mineral and submit
periodic return (six-monthly) to the SEIAA, Bihar / Regional Office of Ministry of
Environment, Forest and Climate Change, Government of India, Ranchi. If the remaining

erlod of lease is for less than a year, the Project Proponent shall submit a monthly return of

f)

EC Identification No. - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 8 of 10
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Regular monitoring of ground water table shall be carried out at the upstream and depth of

water available in the adjoining dug-well.

Monitoring of Ambient Air Quality, Water Quality & Neise Quality shall be carried out as per
the Notification, as amended from time to time by the Cer:tral Pollution Control Board. Water
snrinkling should be increased at places of loading and wiloading points & transfer points 0

-zduce all sorts of fugitive emissions.

The funds earmarked for environmental protection measires should be kept in a separate bank
account and should not be diverted for other purpose. Year-wise expenditure should be reported
to the SEIAA, Bihar.

. The Project proponent shall provide all necessary logistic support to the authorized officer of

this authority as and when required. They will facilitate and assist the authority in site

inspection and monitoring.

. All the provisions made and restrictions imposed as envisaged in the Bihar Minor Mineral

Rule, shall be complied with; particularly regarding Environment Management and payment of

compensation to the affected land owner(s).

No change in mining technology and scope of working should be made without prior approval
of the SEIAA, Bihar.

The Ministry / SEIAA may alter / modify the above conditions or stipulate any additional

condition(s) in the interest of environment,

Concealing of factual data or submission of false / fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal/suspension of this clearance

and attract action under the provisions of the Environment (Protection) Act, 19856.

The instruction contained herein above regarding 2ir and noise pollution and details of mining

proposals shall be displayed on Signboard in Hindi for the public information.

The SEIAA may impose additional conditicais in the interest of Environment & Ecology

/
F

/
ks,

EC Idennﬁca.lLNo - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 9 of 10
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C.  S:ecial Conditions

1. Plantation consisting of mixture of indigenous and fast growing species of trees must be done
and proper care must be taken. Plantation of a minimum of 5 feet tall plants must be done in the

i vear of lease period and properly maintained till the validity of Environmental Clearance.

2. The Project Proponent shall execute and conduct measurakle CER activities like facilities for
drinking water supply, infrastructure creation, solar power, Rain Water Harvesting, Solid
Waste Management Facilities, sanitation, essential furnitures for the local government schools
and Anganwadi Kendra. A display board must be placed fo: the information to the public (with
intimation to the concerned District Magistrate and the concerned district level officers of the

congerned departments),
3. The Project Proponent must maintain existing ponds nearby, if any.

4. The Proponent must submit untreated high resclution satellite images with stereoscopic 3D
view from the National Remote Sensing Centre (NRSC), Hyderabad for the month of June and
[Drecember every year, along with the respective helf-yearly compliance report in hard and soft

copy.
S4d/-

(Sudhir Kumar)
Member-Secretary
SEIAA, Bihar

Copy, through email, for information and necessary action to :—

1. The Secretary, Eavironment, Forest and Climate Change Deptt., Govt. of Bihar, Sinchai Bhawan,
Patna - 15.

2. The Additional Chief Secretary, Mines and Geology Deptt., Govt, of Bihar, Vikas Bhawan, Patna -
15

3 The Chairman, SEAC, Bihar.

4. The Member Secretary, Bihar State Pollution Conirol Board, Patna-23.

S The Director, Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patna — 15.

6.  MOEF&CC, Integrated Regional Office, Ranchi, ="’ Floor, Headquarter - Jharkhand State Housing
Board, Harmu Chowk, Ranchi, Jharkhand - 834002.

& v

; (Sudhir Kumar)
[ ) ey Member Secretary,
' < SEIAA, Bihar
o\ e T 2 4 Validity ke QWN
G‘*-- . OQ Digitally signed &y, MrlSudhir
OvT Kumar
—~—— Member Secrefa]y

Date: 9/22/2023 3:52:51 PM
EC Identification No. - EC23B001BR110207  File No. - SIA/1(a)/2257/2023 Date of Issue EC - 22/09/2023 Page 10 of 10
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), BIHAR)

The CEO
MOR MUKAT MARKETING PRIVATE LIMITED

Plot No. 388/389, Near Biscuit Factory More, Nasriganj, Danapur Patna -
800012

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Froject Activity
under the provision of EIA Notification 2006-regarding

)

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/BR/MIN/440645/2023 dated 17 Aug 2023. The particulars of the environmental
clearance granted to the project are as below.

1.  EC Identification No. EC23B001BR158011
I 2. File No. SIA/1(a)/2085/2022
0 : 3. Project Type New
| 4. Category B

5. Project/Activity including 1(a) Mining of minerals
> Schedule No.
=i 6. Name of Project Proposed Sand Mining Project of Area
x 98.8 Ha at Rohtas Ghat 07 on Son River
q of District- Rohtas State-Bihar

7. Name of Company/Organization MOR MUKAT MARKETING PRIVATE
o. LIMITED

8. Location of Project BIHAR

9. TOR Date N/A

l

The project details along with terms and conditions are aplpended herewith from page
no 2 onwards.

and Virtuous Environmental Single-Window Hub

(Pro-Active and Responsive Facilitation by Interactive,

(e-signed)
Mr. Sudhir Kumar
Date: 01/12/2023 Membar Secretary
SEIAA - (BIHAR)

Note: A valid environmental clearance shall be one that has EC identification
r & E-Sign generated from PARIVESH.Piease quote identification
Wy all future correspondence.

V¥ o¥f.

EC Identification No. - ECZ3B001BR158011  File No. - SIA/1(a)/2085/2022 Date of Issue EC - 01/12/2023 Page 1 of 10
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, BIHAR

Sub:

F. No.:- SIA/1(a)/2085/2022

Proposed Sand Mining Project on Sone River at "Rohtas Sone
07" Sand Ghat, at Mauza:— Panduri, Bleck:~ Nasriganj,
District:— Rohtas, State:— Bihar; Area:-- 98.8 Ha. [Total

505

Production

Capacity:- 17,78,400 cum per Annum]| -

FEnvironmental Clearance regarding.

Reference:- 2

MoEF&CC ToR Proposal No. - SIA/BR/MIN/411824/2022,

MoEF&CC EC Proposal No. - SIA/BR/MIN/440645/2023 &
SEIAA File No.:- SIA/1(a)/2085/2022.

& Scrutiny fee submission dated 30-12-2022.

3. ToR issued date 11-01-2023.

4. Final EIA submission dated 21-08-2023.

5. SEAC meeting held on 08-11-2023 1For EC).

6. SEIAA meeting held on 24-11-2023 (For EC).

Sir,

This has reference to your online application for River Sand Mining by M/s
Mor Mukut Marketing Private Limited for Mining of Rohtas Sone 07 Sand Ghat on Sone River
of District:- Rohtas, State:- Bihar. The details of the projects as mentioned in application are as

below:-

SL Item
No.

L Name of the project
Area of the vroject

- Depth of Mining,

 Projicsed Production

- Naime of River

vame of Mineral

EC |dentification No. - EC23B001BR158011  File No. - S%}m &?fzﬂsé&?z’tﬁ; NDale of Issue: E%PO]J{ 2?30&32" %age 20f10
= |

R
Y

Details

' Proposed Sand Mining Project on Sone River at "Rohtas -

. Sone 07" Sand Ghat

' 98.8 Ha.
03 Meter

1778400 cum per Annum
Sone River

_Sand

Mauza:— Panduri, Block:— Nasriganj. District:— Rohtas,
_State:—- Bihar. .
Geo-Coordinates
Longitude
84°17'36.948"E
84° 17 46.269" E
1 84° 17 56.722"E

Latitude B

25°00'40.624" N
25°00'44.718" N
25°00'27.781" N

25°00' 22.421" N
25°00' 14.648" N
25°00' 12.639" N

84°17'56.974" E

84°17' 56.702" E

84 17' 54.794" E



9 Water Requirement
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25°00' 09.054" N
25°00'13.392" N
25°00'11.009" N
24° 59'59.452" N
24° 59'57.077" N
24° 59'53.210" N
24° 59'48.960" N

| 24° 59'49.685" N

25°00' 00.121" N
25°00' 09.528" N
25°00'13.563" N
25° 00' 02.702" N
24°59'59.700" N
24° 59' 53.623" N
24°59'51.512" N
24°59'49.687" N
24°59' 56.216" N
24°59'59.153" N
24° 59' 59.065" N
25°00' 03.749" N
25° 00' 09.274" N
25°00' 15.277" N
25°00' 22.175" N
25° 00' 28.601" N
25° 00' 36.965" N
25° 00' 40.624" N

506

84°17 46.710" E
84°17' 34.051"E
84° 17 33.054" E

84°17' 42.361"E

84°17' 41.231"E
84°17' 31.2°7"E

' 84°17'21242"E

84° 17" 25.082" E
84°17' 24 647" E
84° 17 25.786" E
84° 17 22.836"E
84°17'12.755"E

84°17'09.176" E
| 84°17 06 305" E

84° 17 05 506" E
84° 17 (4.649" E

84°16'57.186"E
£4°16' 59.023" E
¥4°17' 02.338"E

44217 10.813"E

34°17' 13.146" E

24°17'20252"E

34°17' 27.951"E

84°17'35.140"E

34°17' 34.147"E
84° 17 36.948" E

Domestic Water — 1.13 KLD
Dust Suppression — 5.0 KLD
Green Development - 2.96 K1.D

| Total Water Requirement — 9.0-3( KLD

10. M&-“.!jmwer 113 ! _
Description Czpital Cost Recurring
. : - (Lakh Cost (Lakh)
- Pollution Control & Dust Nil 3.0
 Suppression 1 )
' Pollution Monitorin.: 20
Plantation and Salary for
!:nv,mmnent Management one gardener (part time 2.96 1.0
 basis)
| Haul Road Maintenance 05 1.44
Cost
| Occupational Health and 10 30
Drstt PP.TNA ) Safety of the workers i
o EXp. dl 9. 05 Wit fag | Sommitment) - _
AN &) Grand Total 16.46 10.44
2. Ot QW

ect @iject Site | Total Project Cost - ¥ 33,00,12,000/-
\in{ st j

EC Identification No. - EC23B001BR158011  File No. - SIA/1 (8)1208532622 Date of Issue EC - 01/12/2023

Page 3 of 10



507
70

PREMISES OF THE ENVIRONMENTAL CLEARANCE

This Environmental Clezrance is being issued on the premises which have beca substantiated /
described in detail in tae format of application along with enclosed affidaviis / certificates /

undertakings etc. furnish.d therewith by the project proponent:-

(i) Information previded, descriptions mentioned are complete, true and acni:l and no relevant
fact has been concealed to obtain Environmental Clearance deceitiilly by the project

proponent.

(i)  River Sand Mining shall not be done in rainy Season (mid June to mid October) of each

calendar year.

(iif)  The Environmezntal Clearance holder shall take all possible precautions and safeguards for
protection of Environment and control of pollution as well as road safety and mining shall be

done .n socially responsible manner.

Air, water, Noise pollution and visual impact due to m:ning operations / extraction /
Transportation of mined mineral / over burden etc. shall be kepi within prescribed limits in

the operational area.

(ivy ~ Mining shall only be done after obtaining valid mining lease / permit from the competent
authorities and operations shall take place only within validity period of lease / permit.
All thf:i provisions made and restrictions imposed as covered jr{ the relevant minor mineral
Rule, shall be complied with, particularly regarding EMP. l

(v)  Dept. of Mines & Geology, Govt. of Bihar shall keep a strict vigil in the compliance of
relevant provisions of applicable Bihar Minerals (Concession, Prevention of Illlegal mining,
Transporiation and Storage) Rule 2019 and its amendment especially scientific execution of
mining plor (as approved by they themselves) and report violations if any is found as well as

A—-—-... action iaken jor the same.

. Proponent shall submit (to the SEIAA, Bihar, Regicnal Office of MoEF&CC at
ihar State Pollution Control Board) six monthly compl:ance report with evidence of

1,333;, n )tions within a fortnight after the end of every six month till validity period of

ental Clearance.

\-(VBFM nmental Clearance shall be liable to be revoked if furnished information, provided
Jél‘escr:}irirm / Certificates / Affidavits / Undertaking etc. are found false / concocted at any

stage of its validity. i
EC Identification No. - EC23B001BR158011  File No. - SIA/1(a)/2085/2022 Date of Issue EC - 01/12/2023  Page 4 of 10
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(viii) This Environmental Clearance is issued without affecting any court order / statutory other

institutions as well as relevant other laws enacted by MoEF&CC, Gol, New Dulhi.

(ix) Mining and transpcitation of mined material from mine site to stock yard saall be done in

the day time only tc avoid noise pollution in the nearby human habitation arez.

(x)  No part of the miring area is in a protected or Reserve forest and it also dces not fall either

within a wildlife p-otected area or within its eco-sensitive zone.

(xi)  Project Proponent shall intimate SEIAA immediately if there is any change in their official
address / E-mail / Ph. No / Cell. no etc failing which communication sent to them on old

address shall be considered as delivered.

>

S ecific Condition

1. The Project Proponent shall obtain all necessary clearance/ perrission trom all concerned

departme 1ts before commencement of mining works.

2. The Environmental Clearance will be valid for mine lease period subject (o a ceiling of 5

years.

3. The project proponent before starting any activity /preparation of ground, on the leased area
shall demarcate his lease hold by RCC pillars erected at the cost of lease holder after
certification of the mining officer. On each pillar Geo-Coordinzje and fore bearing/ back
bearing s'r-.rll be written with permanent paint mark as described iq the mining plan. All the
pillars should remain intact at same geo—coordinate. Establishment/ labeling of Benchmark at

each pillars or ground control points.
4. Extraction of sand beyond annual production capacity is not permitted.

5. The Project Proponent should undertake the sand mining limited 10 03 meters (three meters)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

avation

« 0% Ext will be carried out up to a maximum depth of 03 meters from surface of mineral
2 A. K Pk"@%‘&it a‘ﬂ' not less than one meter from the water level of the River channel whichever is
Disti-
-k( eg N o)
\ %13_61 AW/ &) . : : o .
QN % ¥o \@g shall be carried out in the areas prominently used by wild animals (birds and

l(?:“ O‘ﬁﬁe@ for nesting. Restricted working hours-Sand mining opcration has to be carried out

" between 6 am to 7 pm.
EC Identification No. - EC23B001BR158011  File No. - SIA/1(a)/2085/2022 Date of Issue EC - 01/12/2023 Page 5 of 10
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13.

14.

15.

16.

17.
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No mining shall be carried out in 3 meter wide strip from the river bank in a River flood plain

and within flowing/live water channel.

To maintain the safety and stability of Riverbanks 3 meter or 10% of the width of the River

whichever is more will ke left intact as "No Mining Zone".

No stream shall be dive ted for the purpose of sand mining. No natural water course and / or

water reservoirs shall bz obstructed due to mining operations.

The pollution due to transportation load on the environment will be effectiveiv controlled &
water sprinkling will also be done regularly. Vehicles with PUCC only will be allowed to ply.
The mineral transportation shall be carried out through covered vehicles / trucks only and the
vehicle shall not be overloaded. Project should obtain "'PUC' certificate for all the vehicles from

authorized pellution testing centre.

The stacking area of mined-out sand which shall be situated near “he mining site within a
fenced area from all sides to avoid being spread in the nearby area, by high winds and the
height of stacking should not exceed 2 meter. Transportation shall be confined o day time only

that is from svarise to sunset, to avoid inconvenience to local populaticr in anyway.
Rubbish bur:al shall not be done in the Rivers.

Adequate steps shall be faken to check soil erosion and control of debris flow etc. by

constructing engineering structures.

Mining act:i\-'ilg/ shall not be done for mine lease where mining can causL danger to site of flood

protection warks, places of cultural, religious, historical, and archacological importance.

The approactk: road from loading point upto main road shall be properly developed with proper

width and geometry required for safe movement of traffic by lease holdzr at his own cost.

Main haulage road in the mine shall be provided with permanent water sprinklers and other

roads shall be regularly wetted with water tankers fitted with sprinklers.

sportation of the Minerals by road passing through the village shall not be allowed. A
qoad should be constructed (say, leaving a gap of at least 200 meters) for the purpose of

L@-gnspm@ on of the minerals so that the impact of sound, dust and accidents could be
K Q\Sﬂ NP \aﬁa Ihe Project Proponent shall bear the cost towards the widening and strengthening of
\-k

Re9, 0‘1 29 DBIZ'PSU iblic road-network in case the same is proposed to be used for the Project. No road

ao\"

e'gl\ent should be allowed on existing village road network without appropriately increasing

VT Oﬁm carrying capacity of such roads.

EC Identification No. - EC23B001BR158011  File No. - SIA/1(a)/2085/2022 Date of Issue EC - 01/12/2023 Page 6 of 10
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25.
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T
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The project proponent shall comply with the provisions contained in this Minisiry's OM vide
F.No. 22-65/2017-1A.111 dated 1st May 2018, as applicable, regarding Corporate knvironment
Responsibility.

Project Proponent shall appoint a Monitoring committee to monitor the replenisament study,

traffic management, lzvels of production, river Bank erosion and maintenance cf Road etc.

Project Proponent shall submit the annual replenishment report certified bv an authorized
agency. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decreased / stopped accordingly ftill the

replenishment is completed.

Regular monitoring of the flow rate of the springs and seasonal stream flowing it and around
the mine leasz shall be carried out and records maintained. Regular monitoring of water quality
upstream an't downstream of water bodies shall be carried out and r:cord of menitoring data
should be n zintained and submitted to the SEIAA, Bihar, Regiona office, Ranchi, Central
Ground water Authority, Regional Director, Central Ground wate: Board. State Pollution

Control Boar¢ and Central Pollution Control Board.

The project proponent shall abide by the Hon’ble Supreme Court order dated 08.01.2020 [Writ
Petition 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a
condition waich is fit for growth of fodder, flora, fauna ete. In compliance to the direction
dated 8" Janiary. 2020 of Hon’ble Supreme Court in Writ Pctitioncrrs) Civil No. 114/2014,

Common Cause Vs Urion of India & Ors.

The individual sand ghat-miner will take appropriate measures to avoid parking of empty /

loaded vehicles on nearest highway/ public roads to avoid traffic congestion.

Project Propunevi will adhere to all applicable provisions of Sustainable Sand Mining

Management Guidelinies 2016 and Enforcement & Monitoring Guidelines for Sand Mining,

A. WMG SM — 2020) issued by Ministry of Environment, Forest and Climate Change,

t of India. In case, any ambiguity or variation between the provision of both these
jses, the provision made in “Enforcement and Monitoring Guicelines for Sand
+@OR0” shall prevail.

and general conditions which are of public concern at large shall be permanently
ﬁlayéd at a prominent place for public along with address and contact details of authority

where the violation of EC conditions can be reported.

EC Identification No. - EC23B001BR158011  File No. - SIA/1(a)/2085/2022 Date of Issue EC - 01/12/2023 Page 7 of 10
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27. Project proponent shall erect a signboard on his project site and display information regarding
name of the project, No. & date of validity period of EC, annual production capazity of the

mineral and other relevant imnformation for the general public.

=

General condition

1. No stacking of sand is allowed on road side of any public road including naticna! highways/

State highways.
2. No labour camp shall be allowed in riverbed.

3. Provision shall be made for housing labour with all necessary infrastructure and facilities
(outside mining Block and river-bed) such as fuel for cooking, toilets / mobile toilets, safe
drinking water. First-Aid facilities, créche etc. The housing may be in the form of temporary

structures to b rernoved aiter the completion of the project.

4. Labour & Per-onnel working in dusty areas shall wear protective respi atory devices and they
shall also be provided with adequate training and information on saf:ly and health aspects.
Occupational h:alth surveillance program of the workers shall be unde taken periodically to
observe any adverse health impact due to exposure to dust and take corrective measures, if

necded.

5. The Project Proponent shall make arrangements for safe drinking water, first aid facility along

With anti-vemnT injection, in case of emergency for the workers.

6. The project proponent shall maintain register for production and dispatc of mineral and submit
periodic return (six-monthly) to the SEIAA, Bihar / Regional Gifice of Ministry of
Environment, Forest and Climate Change, Government of India, Ranchi. If the remaining
period of lease is jor less than a year, the Project Proponent shall submit a monthly return of

production.

The EC holder shall keep a correct account of quantity of mineral mined out, dispatched from

}Rm moaz of transport, registration number of vehicle and min: plan. This should be

%
A

& pr. ce_ced orz ofticers of Central and State Government for inspection whenever asked for.
|5

le in the adjoining dug-well.

\-k

b
A\ * .
o 9. *Mont \ng' of Ambient Air Quality, Water Quality & Noise Quality shall be carried out as per
O s e 0

\‘_V__I‘ thlcitiﬁcatinn, as amended from time to time by the Central Pollution Control Board. Water

X
%@/h}nn -}Iori'ng of ground water table shall be carried out at the upstream and depth of
Rt
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sprinkling should be increas«d at places of loading and unloading points & transfer points to

reduce all sorts of fugitive erissions.

The funds earmarked for environmental protection measures should be kept in a separate bank
account and should not be diverted for other purpose. Year-wise expenditure should b= reported
to the SETAA,; Bikar.

. The Project proponent shall provide all necessary logistic support to the authorizec officer of

this authority as and when required. They will facilitate and assist the authority in site

inspection and monitoring.

All the provisions made and restrictions imposed as envisaged in the Bihar Miror Mineral
Rule, shall be complied with; particularly regarding Environment Management and payment of

compensation to the affected land owner(s).

No change in mning technology and scope of working should be made vvithout prior approval
of the SEIAA, F-ihar.

The Ministry / SEIAA may alter / modify the above conditions or stipulate any additional

condition(s) in the interest of environment.

Concealing of factual data or submission of false / fabricated data and failure to comply with
any of the concitions mentioned above may result in withdrawal/suspension of this clearance

and attract action under the provisions of the Environment (Protection) Act, 1986.

The instruction L'Lntained herein above regarding air and noise pollution apd details of mining

proposals shall be displayed on Signboard in Hindi for the public information.

The SEIAA muy impose additional conditions in the interest of Environment & Ecology

whenever it becomes necessary to do so.

. Any appeal against this cnvironmental clearance shall lie with the Hon’ble National Green

Tribunal, if prefecred, within a period of 30 days as prescribed under secti>n 16 of the National

Aéﬁ-iiiiom

ng plantation consisting of mixture of indigenous and fast growing species of trees

% g\ Re9,
.\\‘k _ ?_)(Q-Q‘\' 5 st 1e and proper care rust be taken to ensure 100% survival, Plantation of a minimum
QO V? 8@ _&‘.t tall plants must be done in the 1% year of lease period and properly maintained till the
< y

- wvalidity of Environmental Clearance.
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The Project Proponent shaii execute and conduct measurable Corporate Environment
Responsibility (CER) activitics like facilities for drinking water supply, infrastructure creation,
solar power, Rain Water Harvesting, Solid Waste Management Facilities, sanitation. <ssential
furnitures for the local government schools and Anganwadi Kendra. A display board must be
placed for the informaticn t¢ the public (with intimation to the concerned Distric: M agistrate

and the concerned district level officers of the concerned departments).
The Project Proponent must aintain existing ponds nearby, if any.

Proper care should to be taken during transportation of sand from the sand mining site. There
should be freeboard of atleast 03 inches from the body level of the vehicle, so that the sand

doesn’t get spilled on the road and doesn’t affect the air quality as well.

The Proponent must submii untreated high resolution satellite images with stercoscopic 3D
view from the Ni:tional Remote Sensing Centre (NRSC), Hyderabad for th: month «f June and
December every year, along with the respective half-yearly compliance resort in hard and soft
copy.

Sd/-

(Sudhir Kumar)
Member-Secretary
SEIAA, Bihar

Copy, through email. for information and necessary :ction to :—

EC Identification

The Secretary, [Environment, Forest and Climate Change Deptt., Govt. of Fijar, Sinchai Bhawan,
Patna - 15.

The Additionz! Chief Secretary, Mines and Geology Deptt., Govt. of Bihar, Vikas Bhawan, Patna -
15

The Chairman. SEAC, Bihar.

The Member Secretary, Bihar State Pollution Control Board, Patna-23.

The Director, Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patna — 15.

MOEF&CC, Integrated Regional Office, Ranchi, 2*¢ Floor, Headquarter - Jha~khand State Housing
Board, Harmu Chowk, Ranchi, Jharkhand - 834002,

Guard file.

bSudhir Kumar)
Member Secretary,
SEIAA, Bihar

Validity wn

Digitally signe udhir Kumar

Designation: M er pecreta
Date and Time: 23 4:44:20

PM
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Dated 10/08/2024

To,

Subject:

Sir/Madam,

C)/ EIA &
EIA notification 2006 and its subsequent amendments.

4. The above-

7 514

File No.: SIA/1(a)/2509/2024
Government of India

Ministry of Environment, Forest and Climate Change ; :.,;;- '
(Issued by the State Environment Impact Assessment Kﬁ&!’ |
Authority(SEIAA), BIHAR) g
whk
et

AMENDRA THAKUR

Ashirwadpuram Colony, C-37, Dhimrapur Chowk, Raigarh, Chhattisgarh , RAIGARH,
CHHATTISGARH, 496001

pragatiindiansroadlires@gmail.com

Grant of prior Envitoamental Clearance (EC) to the proposed Mining Project under :he provisions of
EIA Notification 20(G6-regarding

This is in reference to your application submitted to SEIAA, Bihar vide proposal number
SIA/BR/MIN/486030,2024 dated 05/07/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below ;

I

(i) EC Identification hu. EC24B0107BR5465496N
(ii) File No. SIA/1(a)/2509/2024
(iii) Clearance Type Fresh EC

A R (iv) Category Bl ,

. ject/Activity Included Schedule No. 1(a) Mini f mi £

/’_@rmec ctivity Included Schedule No (a) u-mI1g0 mfneras
&

P.U"'ii) e of Project

Sand Mining Project on Sone River at Rohtas Sone
3A Sand Ghat of District - Rohtas, State-Bihar.
ROHTAS, BIHAR

SEIAA, Bihar

No

EMP Reports were submitted to the SEIAA, Bihar for an appraisal by the SEAC under the provision of

mentioned proposal has been considered by SEIAA, Bihar in the meeting held on 24/07/2024 &

25/07/2024. The minutes of the meeting and all the project documents are available on PARIVESH portal which
can be accessed from the PARIVESH portal by scanning the QR Code above.
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. Details of the minerals to be mined along with production capacity and the brief on the salient features of the

project as submitted by the project proponent in Form | (Part A, B and C) in the reports and as presented during
SEIAA are annexed to this EC .

. The SEIAA, Bihar in its meeting held on 24/07/2(:24 & 25/07/2024, based on information submitted viz: Form 1

(Part A, B and C), EIA/EMP report etc & clarifications provided by the project proponent and after detailed
deliberations on all technical aspects and public hearing issues and compliance thereto furnished by the Project
Proponent, recommended the proposal for grant of Environment Clearance under the provision of EIA Notificaticn,
2006 and as amended thereof subject to stipulation of Specific and Standard EC conditions as detailed in the pomn?
below.

. The SEIAA, Bihar has examined the proposa! i1 accordance with the provisions contained in the Environment

Impact Assessment (EIA) Notification, 2006 & finrther amendments thereto and based on the recommendations of
the SEAC hereby accords Environment Clearance for the instant proposal to M/s. AMENDRA THAKUR under the
provisions of EIA Notification, 2006 and as amended thereof subject to compliance of the Specific and Standard
EC conditions as given in Annexure (2)

. The SEIAA, Bihar reserves the right to stipulate additional conditions, if found necessary.

. The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does

not tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation.
The Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or
Statutes, as applicable, to the project.

10. The PP is under obligation to implement commitments made in the Environment Management Plan, “which forms
part of this EC.
11. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.
12. This issue with an approval of the Competent Authority.
Annexure 2
Details of the Project | ll
S. ; i
Particulars Details
No.
; ; Sand Mining Project on Sone River at Rohtas Sone 3A Sand Ghat of
a. Details of the Project s /
District - Rohtas, State-Bihar.
b Latitude and Longitude of the | 25.04291739919557,84.3424165525648
' project site 25.04916800429666,84.35231813821035
Nature of Land involved Area in Ha
Non-Forest Land (A) 0
&
Forest Land (B) 0
| Total Land (A+B) 355

515
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S Particulars Details
No.
d. Date of Public Consultation Public consultation for the project was held on 2024-06-22 i
" Rehabilitation and Resettlement NO
' (R&R) involvement
f. Project Cost (in lacs) 2720302090
g. EMP Cost (in lacs) 9.35
h. Employment Details

Details of Minerals Products & By-products

Name of the Mineral to be

mined

Classification of mineral

Production capacity in
[Major/Minor] MTPA

Remarks

Ordinary Sand Minor

lob %

\gxp.dx.-zg.os.aw 3 /

N2 o€ ¥
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY BIHAR
F. No.- SIA/] 21/2509/2024

Sub: Proposed Sand Mining Project on Son, Sone River at '""Rohtas
Sone- 03A" Sand Chat, at Mauza:— Pokhraha, Jamalpur &
Nasriganj, Block:~-Nasriganj, District:— Rohtas, State:— Bihar;
Area:— 35.5 Ha. |Toral Production Capacity:- 639000 cum per
Annum] — Environmental Clearance regarding.

Reference:- 1. MoEF&CC ToR Proposal No. - SIA/BR/MIN/464339/2024,

MoEF&CC Ei® Proposal No. - SIA/BR/MIN/486030/2024 &
SEIAA File No.:- SIA/1(a)/2509/2024.

2, Scrutiny fec submission dated 04-03-2024.

3 ToR issued date 20-03-2024.

4, Onlins Final EIA submission dated 05-07-2024

3 SEAC meeting held on 13-07-2024 (For EC).

6. SEIA A meeting held on 24-07-2024 and 25-07-2024 (For EC).
Sir,

This has reference to your online application for River Sand Mining by M/s

Pragati (Indian) Road Lines for Mining of Rohtas Sone — 03A Sand Ghat on Sone River of
District:- Rohtas, State:- Bihar, The details of the projects as mentioned in application are as below:-

SL Item
No.

Details

i Proposed Sand Mining Project on Sone River at " Rohth

1 Name of the project Sone - 03 A" Sand Ghat

2. | Areaof the jroiect ' 35.5 Ba.
3. | Proposed Production 639000 cum per Annum
4. Depth of Minin. - 03 Meters
5. Name of River ) _ Sone River
6.  Name of Mineral Sand
7 Location of the Project Iauza:— Pokhraha, Jamalpur & Nasriganj, Block:—

Nasriganj, District:— Rohtas, State:— Bihar;

' SL No.  Latitudes Longitudes
1 25°2'46.98" N 84°21'8.34"E
2 25°25678"'N  84°21'397"E
3 25°2'5419"N  84°21'0.01"E
4  25°2 5351"N 84°20' 55.11"E
5 25°2'49.80" N 84°20'45.57" E
i} 25°2'51.23"N - 84°20'43.77"E
7 25°2'55.63"N | 84°20'46.40" E
8 25°2'52.72"N 84°20'39.11"E
9 25°2'50.17" N 84°20'36.21"E
10 25°2'48.79" N 84°20' 32.75" E
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11 2592'34 41" N 84° 20'39.12"E
12 25°2'4591"N 84°21'4 89" E
Domestic Water — 0.50 KLLD
Dust Suppression —5.0 KLD

% Weter Requisenient Green Dex zlopment — 1.06 KLD
: Total Wat-r Re uirement — 6.56 KLD
10.  Manjower 50
g o Capital Cost Recurring
Draeeiption akh) Cost (Lakh
Pollution F,omml & Dust Nil 25
Sup ress:on
Pollution Monitorin: ] - _ 2.0
Plantaticn and Salary for
e i Trm— one gardsner (part time 7.1 1.0
11 basis
Plan Cost _ 3
Haul Road Maintenance
" 1.25 1.44
Cost |
Occupational Health and 10 3.0
Safety ot the workers ‘ '
CER B}ldg.et (PH 544 __
Commitment)
Grand Total 63.75 9.94
12.

Project Cost of Project Site ~ Total Project Cost - ¥ 2720.3 Lakhs/-

PREMISES OF THE ENVIRONMENTAL CLEARANCE

This Environmental Clearance is being issued on the premises which have been substantiated /
described in detail in the format of application along with enclosed affidavits / certificates /
undertakings etc. furnished therewith by the project proponent:-

(i) Information provided, descriptions mentioned are complete, true and actual and no relsvant
fact has been concealed to obtain Environmental Clearance deceitfully by the project

proponent.

(i)  River Sand Mining shall not be done in rainy Season (mid June to mid October) of each

calendar year.

(ili)  The Environmental Clearance holder shall take all possible precautions and safeguards for

rotection of Environment and control of pollution as well as road safety and mining shall be
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(iv)  Mining shall only be done after obtaimng valid mining lease / permit from the competent
authorities and operations shall take place only within validity period of lease / permit.
All the provisions made and restrictions iniposed as covered in the relevant minor mineral

Rule, shall be complied with, particularly regarding EMP.

(v) Dept. of Mines & Geology, Govt. of Bihar shall keep a strict vigil in the compliance of
relevant provisions of applicable Bihar M:nerals (Concession, Prevention of lllegal mining,
Transportation and Storage) Rule 201% zud its amendment especially scientific execution of
mining plan (as approved by they themseives) and report violations if any is found as well as

action taken for the same.

(vi)  Project Proponent shall submit (to the SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Contro! Board) six monthly compliance report with evidence of
the conditions within a fortnight after the end of every six month till validity period of

Environmental Clearance.

(vil)  Environmental Clearance shal be liahle to be revoked if furnished information, provided
description / Certificates / Affidavits / Undertaking etc. are found false / concocted at any

stage of its validity.

(viii) This Environmental Clearance .5 issued without affecting any court order / statutory ciier

institutions as well as relevant sther laws enacted by MoEF&CC, Gol, New Delhi.

(ix) Mining and transportation of mined material from mine site to stock yard shall be done in

the day time only to avoid noisz pollution in the nearby human habitation area. ‘

(x)  No part of the mining area is in'a protected or Reserve forest and it also does not fall either

within a wildlife protected arex or within its eco-sensitive zone.

(xi)  Project Proponent shall intimate SEIAA immediately if there is any change in their official
address / E-mail / Ph. No / Cell. no etc failing which communication sent to them on old
address shall be considered as delivered.

A. Specific Condition

/_/.ir\ Project Proponent shall obtair: all necessary clearance/ permission from all concerned

O d ts before commencement of mining works.
* »

A
A K tl:lﬁ'Envin)hmental Clearance will be valid for mine lease period subject to a ceiling of §

Distt.-PATNA
n'\{?ﬂmm -29.05.2027 /.

Q. * * &/
\{";“ \\?-

e OF 6 ot
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The project proponent before starting any activity /preparation of ground, on the leased area
shall demarcate his lease hold by RCC piitars erected at the cost of lease holder after
certification of the mining officer. On each pillar Geo-Coordinate and fore bearing/ back
bearing shall be written with permanent paint mark as described in the mining plan. All the
pillars should remain intact at same geo—coordinate. Establishment/ labeling of Benchmark at

each pillars or ground control points.
Extraction of sand beyond annual production capacity is not permitted.

The Project Proponent should undertake the sand mining limited to 03 meter (three meter)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

excavation.

Extraction will be carried out up to a maximum depth of 03 meter from surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is

earlier.

No mining shall be carried out -u the areas prominently used by wild animals (birds und
reptiles) for nesting. Restricted working hours-Sand mining operation has to be carried out

between 6 am to 7 pm.

No mining shall be carried out in 3 meter wide strip from the river bank in a River flood plain

and within flowing/live water charnel.

To maintain the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

whichever is more will be left intac:las "No Mining Zone".
{

No stream shall be diverted for the purpose of sand mining. No natural water course and / or

water reservoirs shall be obstructed due to mining operations.

The pollution due to transportation ioad on the environment will be effectively controlled &
water sprinkling will also be done ~egularly. Vehicles with PUCC only will be allowed to p'y.
The mineral transportation shall bi: casried out through covered vehicles / trucks only and the

vehicle shall not be overloaded. Projec: should obtain 'PUC' certificate for all the vehicles frm

authorized pollution testing centre.

a from all sides to avoid being spread in the nearby areas by high winds and the

sunrise to sunset, to avoid inconvenience to local population in anyway.

urial shall not be done in the Rivers.

acking should not exceed 2 meter. Transportation shall be confined to day time only
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14. Adequate steps shall be taken to check seil erosion and control of debris flow etc. by

constructing engineering structures.

15. Mining activity shall not be done for mine lcase ‘vhere mining can cause danger to site of flood

protection works, places of cultural, religious. historical, and archaeological importance.

16. The approach road from loading point upto mai road shall be properly developed with proper

width and geometry required for safe movemsnt of traffic by lease holder at his own cost.

17. Main haulage road in the mine shall be provided with permanent water sprinklers and other

roads shall be regularly wetted with water tankers fitted with sprinklers.

18. Transportation of the Minerals by road passing through the village shall not be allowed. A
'bypass' road should be constructed (say, leaving a gap of at least 200 meters) for the purpose of
transportation of the minerals so that the impact of sound, dust and accidents could be
mitigated. The Project Proponent shall bear the cost towards the widening and strengthening o
existing public road-network in case the same is proposed to be used for the Project. No roa:l
movement should be allowed on existing village road network without appropriately increasin :

the carrying capacity of such roads.

19. The project proponent shall comply vith the provisions contained in this Ministry's OM vide
F.No. 22-65/2017-1A.11I dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

20. Project Proponent shall appoint a Monitoring committee to monitor the replenishment study,

traffic management, levels of produa%on, river Bank erosion and maintenance of Road etc,

21. Project Proponent shall submit the annual replenishment report certified by an authorized
agency. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decreased / stopped accordingly till the

replenishment is completed.

22. Regular monitoring of the flow rate of tne springs and seasonal stream ﬂoWing in and arounl

the mine lease shall be carried out and records maintained. Regular monitoring of water qualit -

and downstream of water bodies shall be carried out and record of monitoring datz
maintained and submitted to the SEIAA, Bihar, Regional office, Ranchi, Centrai
ter Authority, Regional Director, Central Ground water Board. State Pollution
ard and Central Pollution Control Board.

) \EXP at.. 49 05 g[q‘ ] |
{\\ jéct proponent shall abide by the Hon’ble Supreme Court order dated 08.01.2020 [Writ

OF Wn 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any other

)

area which may have been disturbed due to their mining activities and restore the land to a
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26.
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condition which is fit for growth of fedder, flora, fauna etc. In compliance to the direction
dated 8% January, 2020 of Hon’ble Supreme Court in Writ Petitioner(s) Civil No. 114/2014,

Common Cause Vs Union of India & Ors.

The individual sand ghat-miner will take approrriate measures to avoid parking of empty /

loaded vehicles on nearest highway/ public roads ‘o avoid traffic congestion.

Project Proponent will adhere to all appiicahie provisions of Sustainabie Sand Mining
Management Guidelines 2016 and Enforcemen: & Monitoring Guidelines for Sand Mining,
2020 (EMGSM - 2020) issued by Ministry of Environment, Forest and Climate Change,
Government of India. In case, any ambiguity or variation between the provision of both these
document arises, the provision made in “Enforcement and Monitoring Guidelines for Sand

Mining — 2020" shall prevail.

All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent place for public along with address and contact details of authority

where the violation of EC conditions van be reported.

Project proponent shall erect a signbeerd on his project site and display information regarding
name of the project, No. & date of vulidity period of EC, annual production capacity of the

mineral and other relevant information: for the general public.

General condition

No stacking of sand is allowed on rcad side of any public road including national highways/
State highways.

No labour camp shall be allowed in riverbed.

Provision shall be made for housing labour with all necessary infrastructure and facilities
(outside mining Block and river-bed) such as fuel for cooking, toilets / mobile toilets, safe

drinking water, First-Aid facilities, créche etc. The housing may be in the form of temporary

structures to be removed after the com ~letion of the project.
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The project proponent shall maintain register for proc¢uction and dispatch of mineral and submit
periodic return (six-monthly) to the SEIAA, Bihar / Regional Office of Ministry of
Environment, Forest and Climate Change, Goverrment of India, Ranchi. If the remaining
period of lease is for less than a year, the Project Froponent shall submit a monthly return of

production.

7. The EC holder shall keep a correct account of qua:tity of mineral mined out, dispatched from
the mine, mode of transport, registration number of vehicle and mine plan. This should be

produced before officers of Central and State Gevernment for inspection whenever asked for.

8. Regular monitoring of ground water table shall be carried out at the upstream and depth of

water available in the adjoining dug-well.

9. Monitoring of Ambient Air Quality, Water Quality & Noise Quality shall be carried out as per
the Notification, as amended from time to time by the Central Pollution Control Board. Water
sprinkling should be increased at places of loading and unloading points & transfer points to

reduce all sorts of fugitive emissions.

10. The funds earmarked for environmentai protection measures should be kept in a separate bank
account and should not be diverted for other purpose. Year-wise expenditure should be reported
to the SEIAA, Bihar.

11. The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate and assist the authority in site

inspection and monitoring.

12. All the provisions made and restrictimL imposed as envisaged in the Bihar Minor Mineral
Rule, shall be complied with; particulatly regarding Environment Management and payment of

compensation to the affected land owne:(s).

13. No change in mining technology and scope of working should be made without prior approval
of the SEIAA, Bihar.

14. The Ministry / SEIAA may alter / modify the above conditions or stipulate any additional

condition(s) in the interest of environmant.

pngeRling of factual data or submission of false / fabricated data and failure to comply with
&Ny 0 onditions mentioned above may resull in withdrawal/suspension of this clearance

ﬁ#@;ﬁact aﬁion under the provisions of the Environment (Protection) Act, 1986.
w

ign contained herein above regarding air and noise pollution and details of mining

—

#* phopo a1l be displayed on Signboard in Hindi for the public information.
e 4

9
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The SEIAA may impose additional conditions in the interest of Environment & Ecology

whenever it becomes necessary to do so.

8. Any appeal against this environmental clearance shall lie with the Hon’ble National Green

Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the National
Green Tribunal Act, 2010,

S1ecial Conditions

The proposed plantation consisting of mixture of indigenous and fast growing species of trees
must be done and proper care must be taken. Plantation of a minimum of 5 feet tall plants must
be done in the 1% year of lease period itself and properly maintained till the wvalidity of

Environmental Clearance and preserve the existing trees at the proposed site.

The Project Proponent shall execute and conduct measurable Corporate Environment
Responsibility (CER) activities like facilities for diinking water supply, infrastructure creation,
solar power, Rain Water Harvesting, So'id Waste Management Facilities, sanitation, essential
furnitures for the local government schools and Anganwadi Kendra. A display board of the
CER activities must be fixed for the information to the public. The Project Proponent has to
intimate the concerned District Magistrare and the concerned district level officers of the
concerned departments for record and information, with copy marked to the Bihar State
Pollution Control Board, (BSPCB) Patna.

Under the Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be d(m‘l: in consultation with and guidance of Bihar Skill
Devolvement Mission, with intimation to the concerned District Magistrate, State Environment

Impact Assessment Authority and Bihar State Pollution Control Board, Patna.

Project Proponent has to fix display board on each mining site mentioning thereupon various

activities to be done under Environment Management Plan (EMP).

The Project Proponent must maintain existing ponds nearby, if any.

Proper care should to be taken during ransportation of sand from the sand mining site by

covering the loaded sand. There should be freeboard of atleast 03 inches from the body level of

' @Kzle, so that the sand doesn’t get spilled or: the road and doesn’t affect the air quality as

v"}ct Proponent to install lightning arrestor in the area concerned to protect the

6 from hazards like lightning.
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The Proponent must submit untreated high resolution satellite images with stereoscopic 3D
view from the National Remote Sensing Centre (NRSC). Hyderabad for the month of June and
December every year, along with the respective half-yearly compliance report in hard and soft
copy.

Sd/-

(Abhay Kumar)
Member-Secretary
SEIAA, Bihar

t opy, through email, for information and necessary action to :—

2

W B W

The Secretary, Environment, Forest and Climate Chznge Deptt., Govt. of Bihar, Sinchai Bhawan,
Patna - 15.

The Additional Chief Secretary, Mines and Geology "Jeptt., Govt. of Bihar, Vikas Bhawan, Patna -
15

The Chairman, SEAC, Bihar.

The Member Secretary, Bihar State Pollution Control Board, Patna-23.

The Director, Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patna — 15.

MoEF&CC, Integrated Regional Office, Fanchi, 2™ Fioor, Headquarter - Jharkhand State Housing
Board, Harmu Chowk, Ranchi, Jhar] 834002,

Guard file. o B2 A

* A
)/ A. K LAL - (Abhay Kumar)
{ Distt.-PATNA | Member Secretary.
\* Reg N» -1883J / SEIAA, Bihar
Exp.dt -29.05.2027 ;
. -/
Q OF e"f

Validity wn

Digitally Signed By ; hay Kumar IFS
Member Secretary

Date: 10/08/2024
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File No.: SIA/ 1(a)/2521({Amend.)/2024
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SEIAA),
BIHAR)
Lok

Dated 25/04/2024 {

To,

Anand Singh

UMA ASSOCIATES INFRATE('H DEVELOPERS PRIVATE LIMITED

Village- Jahanabad, Post Thana- Xudra, Kaimur (Bhabua), Bihar, S 20/56-10-2, F/2/3, Sonal Sadan,
Mall Road Cantonment , VARANASI, UTTAR PRADESH, 00000, 221002

umaassociates| 7@gmail.com

Subject: Amendment in Environmental C!carance (EC) 16/03/2024 granted to the project under the provis.on of
the EIA Notification 2006 -regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number
STA/BR/MIN/466249/2024 dated 16/03/2024 for grant of an amendment in prior Environmental
Clearance (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal Tre as below :

{ i

(i) EC Identification No. EC24B0107BRS119301A

(ii) File No. SIA/ 1(a)/2521(Amend.)/2024
(iii) Clearance Type Amendment in EC

(iv) Category Bl

(v) Schedule No./ Project Activity 1(a) Mining of minerals

Proposed Sand Mining Project of Area 97.4 Ha al
ii) Name of Project Rohtas Sone Ghat 17 on Sone River of District-

Rohtas State-Bihar
cation of Project (District, State) ROHTAS, BIHAR
g Authority SEIAA, Bihar
TN AX te 14/11/2023
0 EXD W ) -1 NA . . aps e ! T
\ 'a‘f-"dy 333}n) licability of General Conditions NO
o‘_ » '05-303 Xjil) Stitus of implementation of the project
Dot
- O awh
o e

1. In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A, B and C)/
EIA & EMP Reports were submitted to the SEIAA for an appraisal by the State Environment Impact Assessment
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Authority (SETAA), Bihar under the provision of E1A notification 2006 and its subsequent amendments.

2. The above-mentioned proposal has been considered by State Environment Impact Assessment\ Authority (SEIAA) in
the meeting held on 14/04/2024. The minutes of the meeting and all the project documents are available on
PARIVESH portal which can be accessed from the PARIVESH portal by scanning the QR Code above or through the
following web link click here.

3. The brief about the reasons for an amendment requested aslong with comparison table illustrating the details of
amendments are annexed to this letter.

4. The brief about the reasons for an amendment requested along with comparison table illustrating the details of
amendments are annexed to this letter. The SEIAA. in its meeting held on 14/04/2024, based on information &
clarifications provided by the project proponent and after deiuiled deliberations recommended the proposal for grant of
amendment in Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof.

5. The SEIAA, Bihar has examined the proposal m accordance with the extant provisions of the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments’ thereto and based on the recommendations of the State
Environment [mpact Assessment Authority (SETAA), Bihar hereby accords amendment in Environment Clearance
dated 14/11/2023 for the instant proposal to M/s. Anand Singh under the provisions of EIA Notification, 2006 and as
amended thereof subject to compliance of EC conditions, gencral instructions and Special conditions issued vide EC
letter dated 14/11/2023 and EC identification number EC23B001 BR150644.

6. This issues with the approval of the Competent A.uthority.

Annexure 1
Specific EC Conditions for (Mining Of Minerals)

1. Additional Specific Condition

8. No EC Conditions

/ﬁ““\\?. No mining shall be carried cu: in the areas prominently used by wild animals (birds and reptiles)

ifi ndition
. The Project Proponent shall{obtain all necessary clearance/ permission from all concerne{i
departments before commencemept of mining works. |
2. The Environmental Clearance will be valid for mine lease period subject to a ceiling of 5 years.
3. The project proponent before starting anv activity /preparation of ground, on the leased area shall
demarcate his lease hold by RCC pillars erected at the cost of lease holder after certification of the
mining officer. On each pillar Geo-Coordinate and fore bearing/ back bearing shall be written with
permanent paint mark as described in the mining plan. All the pillars should remain intact at same
geo—coordinate. Establishment/ lubeling of Benchmark at each pillars or ground control points.
4. Extraction of sand beyond annnal production capacity is not permitted.
5. The Project Proponent should undertake the sand mining limited to 03 meters (three meter) depth
by semi-mechanised method (withour using any heavy machine), preferably by manual excavation.
6. Extraction will be carried ot up to a maximum depth of 03 meters from surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is earlier.

1.1

nesting. Restricted working hours-Sand mining operation has to be carried out between 6 am to

#Nw. mining shall be carried out in 3 meter wide strip from the river bank in a River flood plain and
within| flowing/live water channel.
9. Pp jmaintain the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

527
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S. No EC Conditions

water reservoirs shall be obstructed due to mining operations.

I1. The pollution due to transportation load on the environment will be effectively controlled &
water sprinkling will also be done regularlv. Vehicles with PUCC only will be allowed to ply. The
mineral transportation shall be carried out through covered vehicles / trucks only and the vehicle
shall not be overloaded. Project should obtain "PUC" certificate for all the vehicles from authorized
pollution testing centre.

12. The stacking area of mined-out sand which =hall be situated near the mining site within a fenced
area from all sides to avoid being spread in the nearby areas by high winds and the height of
stacking should not exceed 2 meter. Transportation shall be confined to day time only that is from
sunrise to sunset, to avoid inconvenience to local population in anyway.

13. Rubbish burial shall not be done in the Rivers.

14. Adequate steps shall be taken to check soil erosion and control of debris flow etc. by
constructing engineering structures.

15. Mining activity shall not be done for mine: lease where mining can cause danger to site of flood
protection works, places of cultural, religious, historical, and archaeological importance.

16. The approach road from loading point upto main road shall be properly developed with proper
width and geometry required for safe movement of traffic by lease holder at his own cost.

17. Main haulage road in the mire shall be provided with permanent water sprinklers and other
roads shall be regularly wetted witih water tankers fitted with sprinklers.

18. Transportation of the Minerais by road passing through the village shall not be allowed. A
'bypass' road should be constructcd (say, leaving a gap of at least 200 meters) for the purpose of
transportation of the minerals so that the impact of sound, dust and accidents could be mitigated.
The Project Proponent shall bear the cost towards the widening and strengthening of existing public
road-network in case the same is proposed to be used for the Project. No road movement should be
allowed on existing village road neiwork without appropriately increasing the carrying capacity of
such roads.

19. The project proponent shall comply with the provisions contained in this Ministry's OM vide
F.No. 22-65/2017-TA.IIl dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

20. Project Proponent shall appoint a Monitoring committee to monitor the replenishment study,
traffic management, levels of produgtion, river Bank erosion and maintenance of Road etc.

21. Project Proponent shall submit the annual replenishment report certified by an authorized
agency. In case the replenishment is lower than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped accordingly till the replenishment is
completed.

22, Regular monitoring of the flow rate of the springs and seasonal stream flowing in and around
the mine lease shall be carried out and records maintained. Regular monitoring of water quality
upstream and downstream of water bodies shall be carried out and record of monitoring data should
be maintained and submitted to the SEIAA, Bihar, Regional office, Ranchi, Central Ground water
Authority, Regional Director, Central Ground water Board, State Pollution Control Board and
Central Pollution Control Board.

3. The project proponent shall at:de by the Hon’ble Supreme Court order dated 08.01.2020 [Writ
ition 9 (s) (Civil No. (s) 114/2G14]. Proposal of re-grassing the mining area and any other area
may have been disturbed dite to their mining activities and restore the land to a condition
, whichis fit for growth of fodder, flora, fauna etc. In compliance to the direction dated gth January,
Distt.-PATNA 2020 f Hon’ble Supreme Court in Writ Petitioner(s) Civil No. 114/2014, Common Cause Vs
€9 Nn -1883 Jupith bt India &Ors.

. THe individual sand ghat-miner will take appropriate measures to avoid parking of empty /
d vehicles on nearest highway/ public roads to avoid traffic congestion.

. Project Proponent will adhere to all applicable provisions of Sustainable Sand Mining
Management Guidelines 2016 and Enforcement & Monitoring Guidelines for Sand Mining, 2020
(EMGSM - 2020) issued by Ministry of Environment, Forest and Climate Change, Government of
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5. No

EC Conditions
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S
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India. In case, any ambiguity or variation between the provision of both these document arises, the
provision made in “Enforcement and Monitoring Guidelines for Sand Mining — 2020 shall prevail.
26. All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent place for public along with address and contact details of authority where
the violation of EC conditions can be reported.

27. Project proponent shall erect a signboard on nis project site and display information regarding
name of the project, No. & date of validity period of EC, annual production capacity of the mineral
and other relevant information for the general pubiic.

B. General condition

I. No stacking of sand is allowed on road side of any public road including national highways/ State
highways.

2. No labour camp shall be allowed in riverbed.

3. Provision shall be made for housing labour with all necessary infrastructure and facilities (outside
mining Block and river-bed) such as fuel for cooking, toilets / mobile toilets, safe drinking water,
First-Aid facilities, créche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

4. Labour& Personnel working in dusty arcas shall wear protective respiratory devices and they
shall also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers shall be undertaken periodically to observe
any adverse health impact due to exposure to dust and take corrective measures, if needed.

5. The Project Proponent shall mak: arrangements for safe drinking water, first aid facility along
With anti-venom injection, in case o! emergency for the workers.

6. The project proponent shall mainrain register for production and dispatch of mineral and submit
periodic return (six-monthly) to the SEIAA, Bihar / Regional Office of Ministry of Environment,
Forest and Climate Change, Governiment of India, Ranchi. If the remaining period of lease is for
less than a year, the Project Proponent shall submit a monthly return of production.

7. The EC holder shall keep a correct account of quantity of mineral mined out, dispatched from the
mine, mode of transport, registration number of vehicle and mine plan. This should be produced
before officers of Central and State Government for inspection whenever asked for.

8. Regular monitoring of ground water table shall be carried out at the upstream and depth of water
available in the adjoining dug-well. ‘

9. Monitoring of Ambient Air Quali{x. Water Quality & Noise Quality shall be carried out as per
the Notification, as amended from time to time by the Central Pollution Control Board. Water
sprinkling should be increased at places of loading and unloading points & transfer points to reduce
all sorts of fugitive emissions.

10. The funds earmarked for environmental protection measures should be kept in a separate bank
account and should not be diverted for other purpose. Year-wise expenditure should be reported to
the SEIAA, Bihar.

11. The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate and assist the authority in site inspection
and monitoring.

12. All the provisions made and resti:ctions imposed as envisaged in the Bihar Minor Mineral Rule,
hall be complied with; particularly regarding Environment Management and payment of
pensation to the affected land ovaer(s).

o change in mining technology and scope of working should be made without prior approval

4) The Ministry / SEIAA may alter / modify the above conditions or stipulate any additional

yn(s) in the interest of environment.

15. Cgncealing of factual data or submission of false / fabricated data and failure to comply with
f the conditions mentioned above may result in withdrawal/suspension of this clearance and

ttrict action under the provisions of the Environment (Protection) Act, 1986.

/1/6. The instruction contained herein above regarding air and noise pollution and details of mining
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EC Conditions

proposals shall be displayed on Signboard in Hindi for the public information.

17. The SEIAA may impose additional conditions in the interest of Environment& Ecology
whenever it becomes necessary to do so.

Any appeal against this environmental clearance shull lie with the Hon'ble National Green Tribunal,
if preferred, within a period of 30 days as prescribed under section 16 of the National Green
Tribunal Act, 2010.

2. Specific Condition

S. No

EC Coaditions

2.1

(a) The proposed plantation consisting of mixture of indigenous and fast growing species of trees
must be done and proper care must be taken to cusure 100% survival. Plantation of a minimum of 5
feet tall plants must be done in the 15! year of lease period and properly maintained till the validity
of Environmental Clearance. (b) The Project Proponent shall execute and conduct measurable
Corporate Environment Responsibility (CER) activities like facilities for drinking water supply,
infrastructure creation, solar power, Rain Water Harvesting, Solid Waste Management Facilities,
sanitation, essential furnitures for the local governiment schools and Anganwadi Kendras. A display
board must be placed for the information to the public (with intimation to the concerned District
Magistrate and the concerned distric: level officers of the concerned departments). (¢} Under the
Corporate Environment Responsibil'tres the modalities of all expenditure on skill development
programme need to be done in consuttaition with and guidance of Bihar Skill Devolvement Mission,
with intimation to the concerned D:strict Magistrate, State Environment Impact Assessment
Authority and Bihar State Pollution Control Beoard, Patna. (d) Project Proponent has to fix display
board on each mining site mentioning thereupon various activities to be done under Environment
Management Plan (EMP). (e) The Project Proponent should do the sand mining limited to 03 meters
(three meters) depth by semi-mechanised method (without using any heavy machine), preferably by
manual excavation. (f) The Project Proponent must maintain existing ponds nearby, if any. (g)
Proper care should to be taken during transportation of sand from the sand mining site. There should
be freeboard of atleast 03 inches fronj the body level of the vehicle, so that the sand doesn’t get
spilled on the road and doesn’t affec{ the air quality as well. (h) Observing the increase in the
number of deaths due to lightning ir Bihar, the SETAA resolved to direct the Project Proponent to
install lightning arrestor in the area concerned to protect the inhabitants from hazards like lightning,
(i) The Proponent must submit untreated high resolution satellite images with stereoscopic 3D view
from the National Remote Sensing Center (NRSC), Hyderabad for the month of June and December
ng with the respective half-yearly compliance report in hard and soft copy.

A.K LAL
Distt.-PATNA

1*| Reg Na-1883) |
O\E,‘xp.dl.-49.05.2027 (8

(o) * * v /
[AS N
Q og:_?B‘,_.».’
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, BIHAR

F.No.:- SIA/11a}/2521 { Amend. /2024

Sub: Amendment in Environmental Clearance regarding change
in company name i.e. M/s Uma Associates to M/s Uma
Associates Infratech Deveicpers Private Limited.

Reference:- . MoEF&CC ToR Propaosil No. - SIA/BR/MIN/415718/2023,
MoEF&CC EC Proposial No. - SIA/BR/MIN/443423/2023,
MoEF&CC  Amendmient IN EC  Proposal No.-
SIA/BR/MIN/466249/2024, &
SEIAA File No.:- SIA/1(a)/2521 (Amend.)/2024.

2. Scrutiny fee submission dated 04-03-2024 (For Amendment).
3 SEAC meeting held on 06-04-2024 (For Amendment EC).
4. SEIAA meetinz held on 14-04-2023 (For Amendment EC).

Sir,

This has reference to your online application for River Sand Mining by M/s
Uma Asscciates Infratech Developers Private Limited for Mining of Rohtas Sone 17 Sand
(Ghat on Sone River of District:- Rohtas, State:- Bihar. The details of the projects as mentioned in
application are as below:-

S Item " Details
No.

Wi e (it Propo Sand Mining Project on Sone River at "Rohtas

L ! “Sone 11" Sand Ghat

2. Areaofthe roject 97.40 tih, )

3.  Depth of Mininz 03 Meter

4.  Proposed Production 1753200 cum per Annum

5. | Name of River ~Sone River

6. | Name of Mineral _Sand -

7 Fiocation of this Projet Mauza: - SIkarla Block:— Dehri, District:~ Rohtas,

State:—~ Jihar.

1. The name of the company change i.e. M/3 Uma Associates to M/s Uma Associates Infratech
Developers Private Limited.

t2
—
e
(G
e
72]
a
£
O
e

itions shall remain unchanged in the issued EC (EC Identification No. -

EC23B ile No. - SIA/1(a)/2285/2023 Date of Issue EC — 14/11/2023.
/ / Sd/-
Distt.-PATNA . (Abhay Kumar)
1* Reg N» -1883J Member Secretary
SEIAA, Bihar
o \Exp dL-29. 05 2027 Q'/

v/
QOF w
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Capy, through email, for information and necessary action to :~

1.

i

2 i 1

The Secretary, Environment, Forest and Climate Change Deptt., Govt. of Bihar, Sinchai
Bhawan, Patna - 15.

The Additional Chief Secretary, Mines and Geology Deptt.,, Govt. of Bihar, Vikas Bhawan,
Patna - 15

The Chairman, SEAC, Bihar,

The Member Secretary, Bihar State Pollution Control Board, Patna-23.

The Director, Mines and Geology Deptt., Govt, Of Bil'ar, Vikash Bhawan, Patna — 15.
MoEF&CC, Integrated Regional Office, Ranchi, 2'¢ Floor, Headquarter - Jharkhand State
Housing Board, Harmu Chowk, Ranchi, Jharkhand - 834002,

Guard file.

(Abhay Kumar)
Member Secretary,
SEIAA, Bihar

Validity wn

Digitally Signed By hay Kumar IFS
Member Secretary

Date: 25/04/2024
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ENVIRONMENTAL
CLEARANCE

2 d

9. TOR Date

o

and Virtuous Environmental S

no 2 onwards.

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

EC Identification No. - EC23B001BR181750

The -1
SANJAY KUMAR

M/s- Jai Mata Dee & Maa Sita Construction
prop- Sanjay Kumar

S/O-Lala Bahadur Rai

Village- Khairhi, po- Pachpokhri, Ps- Baghaila, District- Rohtas, Bihar-
802217 -802217

6. Name of Project

The project details along

96

Government of India

Authority(SEIAA), BIHAR)

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment

3‘ Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
% under the provision of EIA Notification 2006-regarding
% Sir/Madam,
o This is in reference to your application for Environmental Clearance (EC)
g in respect of project submitted to the SEIAA vide proposal number
g SIA/BR/MIN/443913/2023 dated 12 Sep 2023. The particulars of the environmental
' clearance granted to the: project are as below.
L
g 1. EC Identification No. EC23B001BR181750

2. File No. SIA/1(a)/2329/2023

3. Project Type New

4. Category B

5. Project/Activity including 1(a) Mining of minerals

Schedule No.

Sand Mining Project of Area 86.4 Ha at

Sand Block-05 Ghat on Son River of

District-Rohtas of State-Bihar

7. Name of Company/Organization = SANJAY KUMAR
Location of Project BIHAR

‘ N/A
{

\‘\. \Tﬁﬂh \e ‘1 {e-signed)

N . O
o > ?.‘
Vi o

This is a computer generated cover page.

File No. - SIA/1(2)/2329/2023 Date of Issue EC - 20/10/2023

Mr. Sudhir Kumar

VL el PP
vc,eq L]
%ﬂ e 4

Note: A valid enw’ronmenfaf clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

Page 10of 13
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, BIHAR

Sub:

Reference:-

Sir,

Jui Mata D

o
ee & Maa

F.No.:- SIA/1(4/2329/2023

Proposed Sand Mining Project on Son River at "Sand Blocks
—~ 05" Sand Ghat, #t Mauza:— Sabdala, Block:— Nasriganj,
District:—~ Rohtas, Ntate:— Bikar; Area:— 86,40 Ha [Total
Production Capacity:- 1555200 cum per Annum]
Environmental Clearznce regarding.

L. MoEF&CC ToR Proposal No. - SIA/BR/MIN/413692/2023,
MoEF&CC EC Proposal No. - SIA/BR/MIN/443913/2023 &
SEIAA File No.:- 81A/1(a)/2329/2023.

2. Scrutiny lee submission dated 15-03-2023.

3. ToR issuzd date 24-03-2023

4, Final EL\ submission dated 18-09-2023.

5. SEAC m:zeting held on 22-09-2023 and 23-09-2023 (For EC).

6. SEIAA meeting held on 09-10-2023 and 10-10-2023 (For EC).
This has reference o your online application for River Sand Mining by M/s
Sita Construction for Mint 14 if §e 'mi Block = 05 Sand Ghat on Sone R

of District:- Rohtas, State:- Bihar, The details of the projects as mentioned in application ar
below:-
Sl Iter Det
;\E{a
_____ o 1 Sand Mimng Project on Sone River at "Sa
ik | Blo 5" Sand Gh
" R Ml = Sz
L £y 4
2 5 per Annut
L
! .\'_\.
6. l,'Z?L;L‘.!‘,.HE’yi-_ULC‘QiiI‘. Wald, DIOCK, 1 & 1 JISITCH M1
KPR P i N e T8 36050 E
¥ pi\-' 2701523417 N 84° 18'39.793" E
- o - - ¥\ | o0l 47" N 847 18 39.796" E
e ; 1\ %ﬁ‘t?‘ } \ S0l 88" N 84 "I0.864" E
- AT, VLA & n@ @10 - . e
z '\5(\-‘?&“' :LQ f }a i 120" N 84° 18'39.941" E
_ O o qtb‘)' L | 2541 ; 158" N 84° 18' 40.013" E
Q\Q' ‘\-b x.‘|. - A 1 \
| ¥ .{99' » S/ | 2970151923 N 84° 18'40.281" E
| \ s » < . R4° R 4 336" |

EC Identification No. - EC23B001BR181750

G‘BV

C—

o€«

———

File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/10/2023 Page 2 of 13
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25° 1" 51.634" N 84° 18' 40.584" I
N 84° 18' 48.790" E
25°01" 44.441" N 84° 18' 48.835"
| 25° 01" 44.472" N 84° 18' 48.846" B

e
i
1

2ol

| | 25¢ 01 4" N 84° 18' 48.853" E
. | 25901 44.353" N 84° 18' 48.948" E
; | 25°01"44.32" N 84° 18'48.948" E
| 25° 01" 44.294" N 84° 18" 49.003" E

| | 25707 44.56" N 84° 18 49.036" E
25° 01" 34 251" N 84°18' 49.053" E

; | 25° 01" 44 213" N 84° 18' 49.096" E
: 25° 01" 44.189" N 84° 18'49.124" E

| 01 44.173" N 84° 18' 49.142" E
| | | 25°01°44.142" N 84° 18'49.177" E

44

25°01'44.084" N 84° 18'49.244" E
25°01"44363" N 84°18'49.267" E
"44.045" N 84° 18' 49.285" E
259 01' 44007 N 84°18'49.332" E
15901 43.963" N 84° 18' 49.383" B
% 01' 43,940 N 84° 18' 49.408" E
001143893 N 84°18'49.462"
| 2Fe Q1 43874 N 84918'49.484" E
| 259 01" 43 225" N 84% 18 49.537" |
01" 43,811 N 84° 18'49.556" E

| 137017 43.756" N 84° 18'49.619" E
757 01" 43.737" N 84° 18' 49.641" E

| 25201 43.709" N 84° 18' 49.673" E
| 259 01" 43.689" N 84° 18" 49.696" E
i | | 1159 07! 43.659" N 84° 18'49.729" E
! | | 301" 43,632" N 84° 18' 49.761" E
| | | 1Y 01'43.616" N 84° 18'49.779" E
' | 237 01" 43,587 N 84° 18'49.812" E
B
i
E
E
E
E

E
t
E
FI5" N 84° 18'49.208" E
I
I
E

0
g
=

S

3.566" N 84° 18'49.836" E
3.548" N 84° 18' 49.856" L

4.532" N 84° 18'49.875" F
3.504" N 84° 18' 49.907"
3.477" N 84° 18 49.937"
_ } 172" N 84° 18' 49.943" |
| 259 17 43.432" N 84° 18" 49.989"
| 298 11 43.4T0" N 84° 18' 50.015"
75901 43.394" N 84° 18' 50.033"

Th
=]
S S - - LT =

’.-
=
23 s

0 T m ImEm

‘ 23701743, 153" N 84° 18' 50.079"

| A3 01 43.515" N 84° 18 50.123" E

| 237 01'43.302" N 84° 18' 50.138" E |
237017 43.265" N 84° 18' 50.180" E :
257 01'43.250" N 84° 18' 50.198" E
25707'43212" N 84° 18'50.241" E

P25 01" 43.177" N 84° 18' 50.281" E
25701 43.152" N 84° 18' 50.309" E
25°01"43.123" N 84° 18'50.343" &
25° 17 43.097" N 84° 18' 50.373" E

¥

B s .
EC Identification No. - EC23B001BR181750  File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/ ‘!g.-'2023 Page 3 of 13
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25701 43.068" ™ 847 18
23% 01"43.039" N B4° 18' 50.43

25°01"43.002™ & 84° 18’ :().-,81'
25°01"42.982" N 84° 18'30.503"
Ol 42.964" N §4° 18’ 50.52

37" v 847 18" 50.55
"

| 257131 v 542 18" S0.5

| =3 ' 07 T 3 AT 1O oA £

BT = wa -~ e LY DT EQY SURLD | &
25901 428617 N 842 18'50.642" E

33201 42,858 N 84° 18' 50.646" E
25° 014, Bi:" N B4° (8 50670 I
25°01'472 834" N 84° 18' 50.684" E
252 (31 FYN B4 18 50721 K
| 25901' 42 758" N 84° 18' 50.771" &
2.72:" N 84° 18" 50.802" F
25901 42.665" N 84° 18' 50.865" E
25° 01"42.645" N 84° 18" 50,887"
| 25201'42.5G7" M 84° 18' 50.944" E
259042 571" N 4% 18''§0.974" E
| 25% 0142 546" N 84° 18' 51.003" E
| 25°01'42.496" N 84° 18' 51.059" I
| 25° (11" 42.472" M 84° 18" 51.087" E
25° (142,411 N 84° 18 51.157" &

B P B9 B R R RN N R R RN BRI R R R I 9 I BB DN B B D

S 1M 42 900" <] 347 18 _-"J 171" |

3F (°1'42,383 N B4° 'h [.189" & :

5% 01'42.325% N 84° SL”S*\ E !

5° 01" 42. ;nS' N 84° 18 51.278"E é

5° 01" 42.257" N 84° 18' 51.333" E i
| 25°01'42.237" N 84° 18' 51.356" E |
| 25° 017 42.235" N 84° 18' 51.358" ¢

D1 42.199" N 84° 18' 51.399" E '
\1‘ 42.168" N 84° 18' 51.434" E ‘
" 62.149" N 84° 18' 51457 E
01'42,090" N 849 18' 51.524" &

“01'42.077" N 84° 18'51.538" E

© 01' 42,020" N 84° 18' 51.604" E |
01 41 898" N 84° 18' 51.742" L ;

Lh Ln LnLn Ln Wn Uh

5°01'41.874" N 84° 18" 51.770" E |
520141765 " N 84° 18' 51.899" E ,
| 25° 417 £1.750" N 84° 18' 51.905" &
1 25° 21 41723 " N 84°18' 51.941" E
| 25° 31'41.589" N 84°18' 52.097" E
| 25° 11" 41.585" N 84° 18' 5S2.101" E
| 257 31" 41 476" N 84° 18' 52.226" E |

>3 -51.4,?.;-." N 847 18"52.286" E

"N 3418 52.305" E

> 4-,-.1 47" N 84° 18' 52.373"E

41.338" N §84° 18' 52.384" E

I -if.T":\J N 8418 52.473"E

1'41.223" N 84°18' 52.515" E

|"d1 544" N 84°18' 52.605" £

1'41.131" N 84° 18'52.620"E |

/;"‘-u.--—-_
EC Identification No. - EC23B001BR181750  File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/10/2023  Page 4 of 13
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'}E t & s
25701 s4°
25° 01' 41.026" ]

(SO

enoee L U L L Ln Ln
£ o ) = ) o

30 i B4° 18' 52.893" E
© 01" 40 848" “! B4® 18’ 52.944" |

i~

25° 01' 40.805" 7 84° 18 52.993" |
25° 01 40.793" = 84 18 53,007 E
{250 01" 40.704" ' 84° 18' 53.109" B !
| 28°-01" 40,585 N 84° 18 53.131" E
| 25201 40.659" N 84° 18' 53.159" E
25° (01" 46.569" N 84° 18' 53.263" E
25° 01 40.4953" N §4° 18 53.350" E
| 25° 01" 40.360" N 84° 18' 53479"E ;
5% 01" 40.240™ X 84° 18’ §3.639" E
259 01 40.056" N 84° 18' 53.872" E
(1" 39950 B4° 18 33.970" E

25° (11" 39, 797"  84° 18' 54.146" E

2582111 36 651" N 84° 18" 54.369"
84° 18' 54.631"E
25° 317 39.2739" N 84° 18" 54.783" E
25°01'39232" N 84° 18 54.7917 E
252 01 39.0u7% 84° 18" 54.946" T
| 250 (1" 3R.919" i 84° 18' 55.149" E
3" N 84° 18' 55.373" B

8" N 84”18 55.425" 2 !

| 25° 01" 38.634" N 84° 18'55475" E !

| 25° 017 38.506" N 84° 18' 35.621" E

]

T
[ JF-~
| 25° 0" 38.07

| 25¢ (31* 38.314" N 84° 18'55.841" E !
250 137" 38.120" N 84° 18' 56.062" E |
| 250 141°38.117" N 84° 18' 56.066" a
250 011 37, 727" N 84° 18 56.512" E | t
| | 257 <1* 37.649" N 84° 18' 56.601" E
| 25 31 37.635" N 84° 18 56.617" E
| 25901 37.441" N 84° 18 56.840" E .
i | 95991 36.715" N 84° 18' 57.670" E i
| 25° 01" 16.7¢77 N 84° 18 57.679" E _
| | 25° (1" 36.355" N 84° 18' 58.076" £ |
| | 252 01" 35.800" N 84° 18' 58.715" E
23° 1" $S.A5E" N 84° 18' 58.901" E i
| | 257 41 35.547" N 84 18 59233 E
| 25501 35.211 "N 84° 18'59.389" E \
| | 25¢51"35.216" N 84° 18' 59.362" &
| | 95+ 011 928.716° N 84 18 49.942" E
| 259 31'26.977" N 84° 18' 47.413" !
. 959 (1" 24 634" N 84° 1R 44.945"E ¢ ;

| 25° 01' 18.196" N 84° 18/ 38.029" E ,

| 2570 14.704" N 84° 18' 34.315"E !

[ 259 01" 10.631" N 84° 18’ 30.007" E '

| 25° 01" 24.844" N 84° 18' 10.701" E

| 255 01" 76734 N 84" 18' 06.129" E
257 §1' 32.007" N 84° 18 06.085" E

-+

4
EC Identification No. - EC23B001BR181750  File No. - SIA/1(a)/2329/2023 Date of Issue EC - fw10f2023 Page 5 of 13
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25°01' 39.915" N 24° 18’ 09.993" E
25°01'37.396" N B4° 18' 14.946" E
25°01'35.454" N @4° 18'21.138" E
25°01' 36.265" N 84° 18'26.553" E
25°01'46.592" N 84° 18' 36.959" E

Domestic Watzr - 6.0 KLD
Dust Suppression - 6.0 KLD

% Water Requirarent Green Developmont —4.3s KLD
_ Total Water Re:juirement — 16.3 KLD
9.  Manpower 195
o ls Capital Cost Recurring
Description ‘Lakh) Cost (Lakh
Polh_ltlon. Connuol & Dust Nil 50
Suppression . _
. Pollution Monitorin.: - 2.0
Environment Management A e
10. Plan Cost Plantation and Salary for
one gardener (part time 1.72 1.0
basis
Haul Road Maintenance
Cost | 3.0 1.5
Total . 20.20 9.50
11

Project Cost of Project Site ~ Total Froject Cost - 29210800/-

PREMISES OF THE ENVIRONMENTAL CLEARANCE

This Environmental Clearance is being issued on the premises which have been substantiated /
described in detail in the format of applicdtion along with enclosed affidavits / certificates /
undertakings etc. furnished therewith by the project proponent:-

(i) Information provided, descriptions mentioned are complete, true and actual and no relevant
fact has been concealed to obtain Environmental Clearance deceitfully by the project

proponent.

(i)  River Sand Mining shall not be done in rainy Season (mid June to mid October) of each

calendar year.

vl [ARC 3l PpOSSIDIE procations dnd sareguard

e e 8

wiHIOn a8 well as road safety and muiming shall

EC Identification No. - EC23B001BR181750  File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/10/2023 Page 6 of 13
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Air, water, Noise pollution and visual impact due to mining operations / extraction /
Transportation of mined mineral / over burden etc. shall be kept within prescribed limits in

the operational area.

\iv)  Mining shall only be done after obtaining valid viining lease / permit from the competent
authorities and operations shall take place only wit'in validity period of iease / permit.
All the provisions made and restrictions imposec as covered in the relevant minor mineral

Rule, shall be complied with, particularly regardi:g EMP.

(v)  Dept. of Mines & Geology, Govi. of Bihar shail keep a strict vigil in the compliance of
relevant provisions of applicable Bihar Minerals (Concession, Prevention of lllegal mining,
Transportation and Storage) Rule 2019 and its amendment especially scientific execution of
mining plan (as approved by they themselves) and report violations if any is found as well

as action taken for the same.

(vi)  Project Proponent shall submit (to tte SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Control foard) six monthly compliance report with evidence
of the conditions within a fortnight aft'r the end of every six month till validity period of

Environmental Clearance.

(vii) Environmental Clearance shall be lichle to be revoked if furnished information, provided

description / Certificates / Affidavits / Undertaking elc. are found false / concocted at any

stage of its validity.
\ This '_.' Wi ',.f"-'"-".-'.'.f'f.t'i,f.fr ;F anee is isse § it by l_,.'_;::. fie gy court o _.f;.--- stetntenry .f_'J-"."}:'_"."
[ ) £l \ 'l:-.”frr 1 4 | }
.
] LT g 1d T tat *d | i e 811 ) i " 1 (
1e da 1 oid noise rby huma hitation ;
4 N { | rest and it , .
v 11T | c | 2
| oy
VI 1 16 1 (
! E-mail / Ph. No / Cell. no =t¢ failine which communication sent to themn on old

& _-;;19 '
\ CovT o‘f

EC Identification No. - EC23B001BR181750 File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/10/2023 Page 7 of 13
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A. Specific Condition

1. The Project Proponent shall obtain all necessary clea:unce/ permission from all concerned

departments before commencement of mining works.

i

The Environmental Clearance will be valid for mine lease period subject to a ceiling of 5

years.

3. The project proponent before starting any activity /preparation of ground, on the leased area
shall demarcate his lease hold by RCC pillars eructed at the cost of lease holder after
certification of the mining officer. On each pillar Geo-Coordinate and fore bearing/ back
bearing shall be written with permanent paint mark as described in the mining plan. All the
pillars should remain intact at same geo—coordinate. Sstablishment/ labeling of Benchmark at

each pillars or ground control points.
4. Extraction of sand beyond annual productics capacity is not permitted.

5. The Project Proponent should undertake the sand mirving limited to 03 meter (three meter)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

excavation.

6. Extraction will be carried out up to a maximum depth of 03 meters from surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is

earlier.

i 7. No mining shall be carried out in the aree!s prominently used by wild animals (birds and |
reptiles) for nesting. Restricted working hours Sand mining operation has to be carried out between 6

am to 7 pm.

8. No mining shall be carried out in 3 meter wide strip from the river bank in a River flood plain

and within flowing/live water channel.

9. To maintain the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

whichever is more will be left intact as "No Mining Zone",

R

&1’;‘ g will also be done regularly. Vehicles with PUCC only will be allowed to ply.
i @l transportation shall be carried out through covered vehicles / trucks only and the

\ % The
Sovy

————

EC Identification No. - EC23B001BR181750  File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/10/2023 Page 8 of 13
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vehicle shall not be overloaded. Project should obtain TUC certificate for all the vehicles

from authorized pollution testing cenite.

12. The stacking area of mined-out sand which shall be 3'tvated near the mining site within a
fanced aren from all sides to avoid being spread i the aearby areas by high winds and the
keight of stacking should not exceed 2 meter. Trarsporiation shall be confined to day time

only that is from suniise fo sunset, to avoid inconvaniorce to local population in anyway.
1% Rubbish burial shall not be done in the Rivers.

14, Adequate steps shall be taken to check soil erosicn and control of debris flow etc. by

constructing engineering structures.

|£. Mining activity shall not be done for mine lease wher: mining can cause danger to site of

flood protection works, places of cultural. religious. histurical, and archaeological importance.

1. The apptoach road from loading point upto r:amn roud shail be properly developed with proper

width and geomelry required for safe movet :ent of traffic by lease holder at his own cost.

i7 Main haulage road in the mine shall be provided with permanent water sprinklers and other

toads shall be regularly wetted with water tan cers fitted with sprinklers.

I8 Transportation of the Minerals by road passiag through the village shall not be allowed. A
"bypass' road should be constructed (say, leaving a gap of at least 200 meters) for the purpose
of transportation of the minerals so that th¢ impact of sound, dust and accidents could be
mitigated. The Project Proponent shall bea: the cost towards the widening and strengthening
of existing public road-network in case the same is proposed to be used for the Project. No
road movement should be allowed on existing village road network without appropriately

increasing the carrying capacity of such roads.

19. 'The project proponent shall comply with the provisions contained in this Ministry's OM vide
F.No. 22-65/2017-1A.111 dated 1st May 2017, as zoplicable, regarding Corporate Environment
Responsibility.

3 & Proponent shell appoint a Monitorivg eommities to monitor the replenishment study.

O «

,-lr\aeic mzﬁig,emcnt levels of production. river Bank erosion and maintenance of Road etc.
*

< #ﬁ%ﬁ
0‘ & se the replenishment is lower thaa the approved rate of production. then the
N ?‘é;a\ L " ('
,@ "

roppnent shall submit the annua’ replévishment report certified by an authorized

.
(o) <.
vy OY
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mining activity / production levels shall be decreased / stopped accordingly tili the

replenishment is completed.

). Hegular monitoring of the flow rate of the springs and seusonal stream flowing in and around

o]
158

the mine lease shall be carried out and records maintained. Regular monitoring of water
Juality upstream and downstream of water bodies shall be carried out and record of
mnonitoring data should be maintained and submitted to the SEIAA, Bihar, Regional office,
Ranchi, Central Ground water Authority, Regiona! Director, Central Ground water Board,

State Pollution Control Board and Central Pollution Conirol Board.

22. The project proponent shall abide by the Hon’ble Suprerne Court order dated 08.01.2020 [Writ
Petition 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, fiora, fauna 2tc. In compliance to the direction
dated 8" January, 2020 of Hon’ble Supreme “'ourt in Writ Petitioner(s) Civil No. 114/2014,

Common Cause Vs Union of India & Ors.

24, The individual sand ghat-miner will take appropriate measures to avoid parking of empty /

luaded vehicles on nearest highway/ public ro«cs to avoid traffic congestion.

25. Project Proponent will adhere to all applicable provisions of Sustainable Sand Mining
Management Guidelines 2016 and Enforcemsnt & Monitoring Guidelines for Sand Mining,
2020 (EMGSM - 2020) issued by Ministry of Environment, Forest and Climate Change,
Government of India. In case, any ambiguity o variation between the provision of both these
document arises, the provision made in “Entorcement and Monitoring Guidelines for Sand

Mining — 2020” shall prevail.

26. All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent place for public along with address and contact details of authority

where the violation of EC conditions can be reported.

2 /mponcm shall erect a signboard on hiz project site and display information regarding
EX(:ect No. & date of validity p:riod of EC, annual production capacity of the

r relevant information for the general public.

éa\_No stackwgq?)f sand is allowed on road side of any public road including natlonal highways/

-&Jﬂhlghways /{?

EC Identification No. - EC23B001BR181750 File No. - SIA/1(a)/2329/2023 Date of Issue EC - 20/10/2023 Page 10 of 13
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2. N labour camp shall be allowed in riverbed.

3. Puvision shall be made for housing labour with all nec swsary infrastructure and facilities
{+ wside mining Block and river-bed) such as fuel fin covking, toilets / mobile toilets, sale
“cinking waier, First-Aid (acilities, créche ete. The housir 2 may be in the form of temporary
¢ ruciures o be removed afler the completion of the proiec

1. Labour & Personnel working in dusty areas shall wear griiective respiratory devices and. they
hall also be provided with adequate training and inforrration on safety and health aspeets.
(X cupm.ir;rn‘.xi health surveillance program of the weikers shall be underiaken periodically o
abserve any adverse health impact due to exposure t© dust and take corrective measures. if
r=2ided.

Tue Project Proponent shall make arrangements for safz rnking water, first aid facility along

ith anti-venom injecaon, It case ol emergency f9r the werkers.

6. ‘lhe project proponent shall maintain registe. for production and dispatch of mineral and
mit periodic return {six-monthly) to the SIFIAA, Bihar / Regional Office of Ministry of
wironment, Forest and Clhimate Change, Goernment of India, Ranchi. If the remaining

period of lease is for less than a year, the Project Proponent shall submit a monthly retum of

procuction.

7. - The EC holder shall keep a correct account of guantity of mineral mined out, dispatched from
‘ the mine, mode of transport, registration num t.-r of vehicle and mine plan. This should be

produced before officers of Central and State C veroment for inspection whenever asked for,

¥. Regular monitoring of ground water table shatl be carried out at the upstream and depth of

water available in the adjoining dug-well.

9. Monitoring of Ambient Air Quality, Water Quaiity & Noise Quality shall be carried out as per

the Notification, as amended from time fo time by 7t Central Pollution Control Board. Water

ling should be increased at places of loafing and unloading points & transfer points to

Qov‘f o
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11. The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate 2nd assist the authority in site

inspaction and monitoring.

12. All the provisions made and restrictions imposed as envisazed in the Bihar Minor Mineral
Rule, shall be complied with; particularly regarding Enviroriment Management and payment

of compensation to the affected land owner(s).

13. Nao change in mining technology and scope of working shou'd be made without prior approval
of the SEIAA, Bihar.

14. The Ministry / SEIAA may alter / modify the above conditions or stipulate any additional

cendition(s) in the interest of environment.

15. Concealing of factual data or submission of false / fabricated data and failure to comply with
any of the conditions mentioned above may resu't in withdrawal/suspension of this clearance

and attract action under the provisions of the Envi onment (Protection) Act, 1986.

16. The instruction contained herein above regarding air and noise pollution and details of mining

proposals shall be displayed on Signboard in Hindi for the public information.

17. The SEIAA may impose additional conditions in the interest of Environment & Ecology

whenever it becomes necessary to do so.

18. Any appeal against this environmental clearance shall lie with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 (:'&l/s as prescribed under section 16 of the
{
National Green Tribunal Act, 2010.

Ci Special Conditions

proposed plantation consisting of mixture of Ligigenous and fast growing species ol trees

t be dot I pr1 at to ival. Plantation of 2 minimum

of 5 feet tall plants must be done in the 1V year of lessz period and properly maintained till the
-—-._.._R. hJ"‘Npql"‘!‘nr"?}t‘ﬂ | Clearance

‘E ' P\’:\’?‘ \’} dject Proponent shall execute and conduct measurable Corporate Environment

P @@ %X (CER) activities like facilities for driking water supply, infrastructure creation,

° Izl
ﬁh*‘{ pofudlrl R air it Facilities, sanitation, essential

Rain Water Harvesting, Solid Waste Marnagemea
il

L) r ~ I )
\" Qﬁ f\._rr-nsn@.’: e local government schools and Anganwadi Kendra. A display board must be
GoyT O °

L SO

7
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placed for the information to the public (with intimation to the concerned District Magistrate

and thz concerned district level officers of the concerned depariments).
3. The F-oject Proponent must maintain existing ponds nearby, if #nv.

4. Proper care should to be taken during transportation of sand from the sand mining site. There
shoul 1 be freeboard of atleast 03 inches from the body level »f the vehicle, so that the sand

doesni’t get spilled on the road and doesn’t affect the air qualits as well.

5. The Proponent must submit untreated high resolution satellite images with stereoscopic 3D
view from the National Remote Sensing Center (NRSC), Hyderabad for the month of June and

December every year, along with the respective half-yearly compliance report in hard and soft

copy.

Sd/-
(Sudhir Kumar)
Member-Secretary
SEIAA, Bihar

Copy, throough email, for information and necessary action te :~

1. The Secretary, Environment, Forest and Climate Change Deptt., Govt. of Bihar, Sinchai Bhawan,
2 'Pi'i:ix:lllist'iona! Chief Secretary, Mines and Geology Deptt., Govt. of Bihar, Vikas Bhawan, Patna
3. :1‘1112 Chairman, SEAC, Bihar.

4,  The Member Secretary, Bihar State Pollution Control Board, Patna-23.

;

The Director, Mines and Geology Deptt., Govt. Of Fiihar, Vikash Bhawan, Patna — 15.
‘ . MOoEF&CC, Integrated Regional Office, Ranchi, 2°* Floor, Headquarter - Jharkhand State Housing
Board, Harmu Chowk, Ranchi, Jharkhand - 83400z, |
2/ -
(Sudﬁ?r Kumar)
Member Secretary.
SEIAA, Bihar
Validity wn
Digitally signe udhir Kumar
Designation: M er pecretary
gﬂe and Time: 023 4:55:25
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ENVIRONMENTAL
CLEARANCE

EC Identification No. - EC24B001BR 150203

Ministry

The -1
BANSHIDHAR CONSTRUCTION PRIVATE LIMITED

2nd Floor, P:ct Mo.-388/389, Near Biscuit Factory More, Nasriganj Digha,
Danapur -800012

Note: A valid environ

109

Government of India

Authority(SEIAA), BIHAR)

(e-signed)

This is a computer generated cover page.

File No. - SIA/1(a)/2366/2023 Date of Issue EC - 31/01/2024

Mr. Sudhir Kumar
Member Secretary
SEIAA - (BIHAR)

of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity

U under the provision of EIA Notification 2006-regarding
>~
=
*g Q | sirMadam,
Lo This is in reference to your application for Environmental Clearance (EC)
N s in respect of project submitted to the SEIAA vide proposal number
,s % SIA/BR/MIN/444012/2023 dated 12 Sep 2023. The particulars of the environmental
N o clearance granted to the project are as below.
oS
g - 1. EC Identification No. EC24B001BR150203
: '-%‘ L 2.  File No. SIA/1(a)/2366/2023
U) __*E,__: E’ 3. Project Type New
| C 0 4. Category B
& o 5. Project/Activity including 1(a) Mining of minerals
> v & Scheduie No.
- > 0 6. Name of Project Sand Mining Project of Area 18.88
o L € Hectare at Rohtas Sone, Know, Thora
q S & Sand Ghat (Block-1) on Sone, Kow,
Q < Thora River of District-Rohtas State-
A § S Bihar.
x uc_l 7. Name of Company/Organization BANSHIDHAR CONSTRUCTION
Ty PRIVATE LIMITED
% =2 | 8 Location of Project BIHAR
3>
'g 2 9. TORDat N/A ll
T S
? -g The project d=tails along with terms and conditions are appended herewith from page
e no 2 onwards, ;
Q.
~—

Fa gﬂce shall be one that has EC ideniification
number & E-Sign gené from PARIVESH.Please quote identification

number in all future correspondence.

Page 1 of 18
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110

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,BIHAR

Sub:

Reference:-

F. No.:- SIA/1(a)/2366/2023

Proposed Sand Mining Project on Rohtas Sone Kow, Thora
Sand Ghat (Block.-01) on Sone, Kow, Thora River at
“Rohtas” Sand Ghat, at Mauza:— Mahadeva, Itawa, Bagha
Khoh, Chit Bisawan, Saura, Kusadhar, Dharupur, Dhangain,
Parariya, Dharkanha, Jamsona, Block:-Nasriganj, Nokha,
Dawath, Suryapura, Bikramganj, Rajpur, Akodhigola,
District:—Rohtas,, State:— Bihar; Area:- 18.88 Ha. [Total
Production Capacity:- 333558 cum per Annum, -
Environmental Clearance regarding.

McEF&CC ToR Proposal No. - SIA/BR/MIN/423775/2023,
MoEF&CC EC Proposal No. - STA/BR/MIN/444012/2023 &
SEIAA File No.:- SIA/1(a)/2366/2023.

7.8 Scrutiny fee submission dated 21-04-2023.
3. TeR issued date 25-04-2023.

4, Final EIA submission dated 14-09-2023.

h

SEAC meeting held on 22-09-2023 to 23-09-2023 &
10-? 1-2024 (For EC).

6.  SEIAA meeting held on 15-01-2024 to 17-01-2024 (For ILC)..

This has reference to your online application for River Sand Mining by M/s

Ghat on Sone, Kow, Thora River of District:- Rohtas, State:- Bihar. The dezails
entloned in application are as below:-

Details

. t * ‘:
a%e of the project
ch

Proposed Sand Mining Project on Sone, Kow, Thora River
at Rohtas Sone Kow, Thora Sand Ghat (Block.-01) Sand

“r‘! T | Ghat,

. 2. | Areaofthe pmject 18.88 Ha.

3. | Depth of Mining 03 Meter -
4. | Proposed Production 333558 cum per Annum
5 Name of River Sone, Kow, Thora River ]
6 Name of Mineral | Sand

T —

4

EC |dentification No. - EC24B001BR150203  File No. - SIA/1(a)/2366/2023 Date of Issue EC - 31/01/2024 Page 2 of 18
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| Mauza: - Mahadeva, Itawa, Bagha Khoh, Chit Bisawan, |
Saura, Kusadhar, Dharupur, Dhangain, Parariya, Dharkanha. |
7. Location of the Project ' Jamsona, Block:-Nasriganj, Nokha,Dawath, Suryapura,
' Bikramganj, Rajpur, Akodhigola, District:—-Rohtas,, State:— |
F— | Bihar;. -
| GPS Co-Ordinates Latitude & Longitude ]
| ___ RohtasSone, KowThora Sand Ghat (Block-1)
‘i St. | Nameof | Ha. Latitudes Longitudes
| Na. | River
| i ]
[ 1 ] 17.83 | 25°4'30.904" N | 84°24'37491"E |
_ |- { ) ]
| | 2 25°4'35362"N | 84°24'42.587"E |
| | 3 ' 25°4'34.739" N | 84°24'43.455"E
i ' I -
r | 4 25°4'33.412"N | 84°24'41.714"E |
| |
5 25°4'32.280" N | 84°24'40.194"E |
| ] S
6 | | 25°4'31.481"N | 84°24 39.104"E|
EX 25°4'30.615"N | 84°24'37.934"E i
I e | ES—— : N
', [ & | 25°4'29.315" N | 84°24'36.174"E |
_ 9 25°4'28262"N | 84°24'34.750"E "
| ' 10 25°4'25.857" N | 84°24'31.500"E
8. | Latitude & Longitude ey _
1 25°4'23.864" N | 84°24'28.878"E
L 12 25°4'23.489" N s4°24">3\372"
b 13 25°4'21.364" N | 84°24' 24 418"E|
By 25°4'19.979"N | 84°24'21.863"E :
15 | 25°4'17.645"N | 84°24' 17.596"E |
|16 25°4'15.571"N 1 84°24' 13.744"E I
_ 17 | 25°4'14.428"N | 84°24' 11.535"E \
’ ! SON | !
18 | ' 25°4'13.633"N | 84°24' 19.254"E |
|'.__..- (Mah&d < 4 = o = 309"‘E :
19 | ewa) 25°4' 12.048" N | 84°24' 7. |
[ 20 25°4'10.685"N | 84°24'0.845"E |
| § l
i' 21 25°4'9.747"N | 84°23'51.734"E |
i 22 | 25°4'7.454"N | 84°23'41.683"E

EC Identification No. - EC24B001BR150203  File No. - SIA/1 [3}4’2366&02} Date of Issue EC - 31/01/2024
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| 23 25°4'S730"N | 84°23'33341"E |
247 25°4'5.665" N | 84°23' 26.969" E4
= 25°4' 8.493" N 84°23‘3I.007“E;
;' 26 25°4'12.696" N | 84°23' 3?.245"55
[ 27 25°4'11.893"N | 84°23'50.619" E
|28 25°4'12.027"N | 84°23'52.139"E
1 IBT 25°4'12.423"N | 84°23'55.519"E
§ 30 ‘. 25°4'13.172"N | 84°23'59.073"E
| P [ 31 | 25°4'15.145"N | 84°24'9.068"E |
i | 3?' 25°4'21.693" N | 84°24'20.178"E
| 3 25°423375"N | 84°24'23.395"E |
f_:u ] 25°4'26326" N | 84°24' 28.368" E
35 ; 25°4'29.711"N | 84°24'35.263"E
36 25°4'30.904" N | 84°24'37.491"E
I 25° 1'47.799"N | 84°9'0.575"E
2| 25° 1'47.515"N | 84°9' 1.072"E
3 25°1'47.714"N | 84°9'2222"E
4 25°1'47.519"N | 84°9' 1.94%" E
5 | | 25°1'47.326"N | 84°9'1.733"E
6 | KOW ‘ 25°1'47.229"N | 84°9'1.475"E
KR " 003 | 25°1'47265"N | 84°9'1213"E
L | Itawa e
8| | 25°1'47316"N | 84°9' LOTI"E
!T 1 25°1'47.667"N | 84°9'0.7¢2"E
10 : 25°1'47.750"N | 84°9'0.6U1"E
| ;
B 25°1'47.799"N | 84°9'0.575"E |
1 25°1'35.914"N | 84°11'8.892"F
2 25°1'36.039"N | 84°11'8.853"E
5] 25°1'36.638" N | 84°11'7.603"E
|
—

EC Identification No. - EC24B001BR150203  File NogSiNﬂa)(ZSGGr’ZOZS Date of Issue EC - 31/01/2024
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113

4 ] [25°1'36.859"N | 84°11'7.349"E

| 5 | T2 137.078"N | 845 11 7.282°E
L ' |
6 25°1'37.576"N | 84°11'7352"E |
:"_T‘ | 25°1'37.797"N | 84°11'7.498"E |

T8 KOW 255 1'38.014"N | 84° 11' 7.833"E

"o v 0.06 [ 25°1'38.094"N | 84°11' 8.554"E,

BaghaK

10 | hoh 25°1'38.004"N | 84°11'8.742"E
| 1R 25° 1'38.034"N | 84° 11'8353"E |
,' 1 25°1'37.990"N | 84°11'8.115"E
137 25°1'37.900"N | 84°11'7.924" E
| | | 14 J 25 1'37.700'N | 8411 7T E
‘*1_5“} i 25°1'37395"N | 84°11'7.632"E
;'TE " 25°1'37.077"N | 84° 11' 7.666"E
7] | 25°1'36.742°N | 84° 11 7.83:"E |

' 18 25°1'36.579"N | 84° 11'8.047"E

I 35 1 36517°N | 847 T B466'E

; ]—nh 25°1'36357"N | 84°11'8.742"E
{ 21 25° 1'36.003" N s4°11's.92%-'5
| 1 [ 22 | 25°1'35914"N | 84°11'8892"E |
} 1 | 25°1'59.449"N 84"11‘36.159"}3?
137 | [ 25°1'59.759"N | 84° 11'36.235" E |

T35 020N | 88 (136447 E

41 KOW 25°2'0.651"N | 84° 11'36.822"E
_“] 03. 0.09 [ 25°2'0.924"N | 84° 11'37.235"E |

| Chit

| Biawan 25°2'1.092"N | 84°11'37.639"E

N 25°2'0379"N | 84°11'37.286" E

' =N 25°1'59.664"N | 84° 11'37.037"E
1 25°1'59.570"N | 84°11'36.845"E |

,P“\---"*
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e

—

|

114
10 [ 25°1'59.591"N | 84°11'36.812"E
11 25°1'59.544"N | 84°11'36.415"E |
12 25°1'59.449"N | 84°11'36.159"E
1 25°2'19.621"N | 84°11'40.688" E
2 T | 25°2'19.841"N | 84°11'40.920"E |
f_37 KOW 25°2'20.809"N | 84°11'41.259" E
R 25°2°21.298"N | 84° 11'41.258"E |
IT il 259220970 N | 84° 11 41500"E
ﬁ 0.08 | 25°2'20488"N | 84°11'41.777" E |
T 359220.188" N | 84° ﬁi’ifiﬁé"-’i"?
; ER 2592 19.955"N | 845 1141.743°E |
79 2592 19.654" N | 84° 1141 546" E
. !
ISTH 25°2°19.561"N | 84°11'40.976'E |
| [ |
| T 25°2'19.621"N | 84° 11'40.688" E
]' 1 25°2'25.964"N | 84° 11'39.967" E
| 2 25°2'26.069" N | 84°11'39.818"E
| )
> | 25°2'26364"N | 84°11'39.649"E |
,‘ | 17 | 25°2'26650"N | 84° !]'39.?08"}]:2 !
g s ] | 25°2'26952"N | 84° 11'40.005"E |
6 | KOW | 0.04 | 2592'27.191"N | 84°11'40.390"E |
04.2
7 25°2'27.310"N | 84°11'41.036"E
' Kusadha
| EBEE 25°2'26.932" N | 84° 11' 40.406" E |
| 25°2'26.520"N | 84°11'39.933"E
25°2'25.964" N | 84°11'39.967' E
B 25°2'31.813"N | 84° 11'42.005" E
25°2'31.407"N | 84° [1'42351"E
25°2'30.817"N | 84° 11'42.763" E
KOW | 25°2'30.260"N | 84°11'43.005"E

EC Identification No. - EC24B001BR150203  File No. - SIA/1(a)/2366/2023 Date of Issue EC - 31/01/2024
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5 1043 036 | 25°2'29.886"N | 84°11'42.993" E
:F_G_‘ Kusadha | 25°2'29362"N | 84° 11'42.827"E
KR ' 25°228877"N | 84° 11'42.588" E
T! 2552 28486'N 847 11'42.149"E
T’ | 559228107 N | 84°1141.592°E |
|10 | T2°227924'N | 84 1T ALI0AE |
‘"T]“ 25728433 N | 8 1T 41302 E
2 | 25°2'29.250"N | 84°11'41.343"E
[ 13 25°2'30.063" N | 84° 11'41.263"E
i 14 25°2'31.813"N | 84° 11'42.005"E
1] 25°2'39.664" N | 84° 11'49.320" E
l 2] 25°2'40.081"N | 84° 11'49.623" . |
E 3] | T25°2'40.702" N | 84° 11'50.232" E
74 ] xow 25°2'41.046" N | 84°11'50.416" l_i
- 003 [ 259240957 N | 84 11' S0459"E |
2 | |
|| Kusadha | S—
6 - 25°2'40.030"N | 84°11'50.109"E
WE 25°2'39.658"N | 84° 11'49.408" E
Lt |
7 25°2'39.664" N | 84° 11'49.320"
T 25°12'37.175" N | 84° 16' 16.333" E
1
_21 25°12'37.291"N | 84° 16' 16.252" E
Lz 25°12'37.597"N | 84°16' 16211"E
4 25°12'37.943" N | 84° 16' 16.224"E |
TS | KOW | 001 [25°1238.048" N | 84° 16' 16.284" E |
8 1 % i | 25°12'38.137" N | 84° 16' 16.386" E
| Bikramg |
7 anj 25°12'38.089" N | 84° 16' 16.463"E |
8 25°12'37.846" N | 84° 16' 16.380" E
9 25°12'37.383"N | 84°16'16.312"E
10 | 25°12'37.175" N | 84°16'16.333"E

PR

EC Identification No. - EC24B001BR150203  File No. - SIA/1(a)/2366/2023 Date of l(@e,/EC- 31/01/2024 Page 7 of 18



*”P

Qe 2% .:1‘ 4
\¥ Q;LQ ’ ei’ =

GO’VT (’.0

84°14'31.338"E

84° 14'31.245"E

84°14'31.237"E |
|

84°14'31.326"E |

84° 14'31.471"E

84°14'31.657"E

84° 14' 32.065" E

T VERETI Y

84° 14'32.105"E |

84° 14'32.072"E |

—

84° 14'31.998" L

84° 14'31.338"E

84° 14'31.761" 1, |

N E 84°15'36312"E |

84° 15' 36.420" E ,

84° 15'36.933"E

84° 15'36.279"E |
|

84° 15' 36.180" E\

84° 15'36.312" E

84°10'31.231"F

84° 10'31.399"E

84° 10'31.612"E

84°10'31.629"E

84° 10'31.484" L |

84° 10'31.377"E |

84° 10'31.191"E |

84° 10" 30.940" E |

84°10'30.580"E
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| ! 1 25°13'36.713"N
| e
2 25°13'36.765" N
ER [25°13'37.136" N
4 25°13'37.323" N
5 | | 25° 13'37.438" N
| 6 | 25°13'37.510"N
| ' '
7 | KOW  0.03 | 25°13'37.598" N
| 06 '
8 25° 13'37.532"N
Dhangai
9 n | 25°13'37.465" N
10 25°13'37.446"N
T 25°13'37.304"N |
| 2| ; 25°13'37.088" N |
| |
— R L
{3 | 25°13'36.713" N |
- o 25° 17'29.808"
2 25° 17'29.210" N |
‘_I 25° 17 28.518" N
_T‘! KOW | 0.02 | 25°17'28971"N
07
i_s 25°17'29.153" N
Parariya i, S
I 6 25° 17' 29.808" N
[ 25°21'7.032" N
I
S |
[ 2 25°21'6.754" N
}'3’ !  25°21'6.540"N
|
Il 4 | 25°21'6.298" N
-
R 25°21'5.928" N
| |
I 25°21'5.654" N
7 j 25°21'5.435" N
- |
8 ; 25°21'5.368" N
|
9 I 25°21'5.392"N
|
o ———
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10 | THORA | 0.07 | 25°21'5.453"N | 84°10'30.342"E
L | 11 (S '!
11 | , 25°21'5.735"N | 84° 10'30.242"E
_ Dharkan
2! s | 25°21'5.885"N | 84°10'30.225"E
! | |
13 ] 25°21'5.723" N | 84°10'30.441"E
14 ] 25°21'5.746" N | 84°10'30.725" E
15 25921'5.915"N | 84° 10'30.990" E |
16 25°21'6.239"N | 84°10'31.140"E |
| |
17 | [ 25°21'6.618"N | 84°10'31.234"E |
| |
TH : 25°21'7.032"N | 84°10'31231"E |
I S e |
1 | 25°21'7.068" N | 84°10'29.932"E |
3| | 25°21'6833"N | 84°10'30.127"E
| | i
3 ! | 25°21'6.583"N | 84° 10'30.102"E
! '. I
3 | THORA ' 0.02 | 25°21'6.423"N | 84°10'30.053"E |
31 g !
5 | 25°21'5.894"N | 84°10'29.842"E
Dharkan
6 L 25°21'6318"N | 84° 10'29.805" E
B | 25°21'7.068"N | 84°10'29.932"E
| J 25°21'3.244"N | 84° 10' 28.089" E
|
2z 25°21'3.255" N | 84° 10'28.364" E
73] 25°21'3.537"N | 84° 10' 28.359"E |
- |
4 25°21'3.707"N | 84°10'28.808"E
5 | 25°21'3.869"N | 84° 10'29.304"E
1 725°21'3.860"N | 84°10'29.754"E
| THORA | 0.18 [ 25°21'3.681"N | 84° 10'29.754"E
4 2 -
; | 25°21'3.249"N | 84°10'30.246"E -
| Dharkan |
ha 25°21'2.819"N | 84°10'30.106"E '
;10 25°21'2.464"N | 84°10'29.636" E 1
| 25°21'2.659"N 84° 10' 28.605"E
25°21'3.075"N | 84°10'28.307"E

EC Identification No. - EC24B001BR150203  File No. - SIA/1(a)/2366/2023 Date of |SSL%311’01;2024 Page 9 of 18

‘<\7

554



118

H

13 | , 25°21'3.244"N | 84° 10' 28.089" E |
i | 'Tf [ 25°20'31.322"N | 84°10'37.303"E |
1! 2 | | 25°20'31.153" N | 84°10'37.624"E |
i *3“' | 35920'30.555" N | 84°10'38.048" E |
4 | | 25°20'30.362" N | 84°10'37.875"E
5 | THORA | 003 [25°20'29.533"N | 84°10'37.699" E |
6 | ’ 2552029981 N | 84° 10 37.614"E
.| Jamsona L
[ 7 ! | 25°20'30.245" N | 84°10'37.622"E
8 | 25°20'30.832" N | 84° 10' 3'?.556"Ei
9 | 25°20'31322"N | 84° 10' 37.303"'}3]

i 9. | Water Requirement

Domestic Water —0.22 KLD
Dust Suppression — 5.0 KLLD
Green Development — 0.57 KLD
Total Water Requirement — 5.79 KLD

10. | Manpower

22

Description Capital Cost

Recurring Cost |
(Lakh)

(Lakh)
Pollution Control & Nil
Dust Suprression !

3.0

Pollution Monitoring -

2.0

Plantztion and
Salarv for one

gardener (part time 053
basis)

1.0

Haul Road

| Maintenance Cost 13

1.44

' Occupational Health
| and Safety of the 1.0
| workers

3.0

| CER Budget (PH | 11.0

EC Identification No. - EC24B001BR150203 File No. - SIA/1(a)/2366/2023 Date olesue EC - 31/01/2024
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| !Commitmcnﬂ _ B | R
] | Grand Total 14.07 | 1044 |
- |
l Project Cost of Project Site | 1 proiect Cost- ¥ 193345930/ |

PREMISES OF THE ENVIRONMENTAL CLEARANCE

This Environmental Clearance is being issued on the premises which have been substantiated /

described in detail in the format of application along with enclosed affidavits / certificates /

undertakings etc. furnished therewith by the project proponent:-

(i)

(ii)

(iit)

(iv)

Information provided, descriptions mentioned are complete, true and actual and no relevant
fact has been concealed to obtain Ernvironmental Clearance deceitfully by the project

proponent.

River Sand Mining shall not be done in rainy Season (mid June to mid October) of each

calendar year.

The Environmental Clearance holder shall take all possible precautions and safeguards for
protection of Environment and control of pollution as well as road safety and mining shall

be done in socially responsible manner.

Air, water, Noise pollution and \-lisual impact due to mining operations / extraction /
Transportation of mined mineral / over burden etc. shall be kept within prescribed limits in

the operational area.

Mining shall only be done after obtaining valid mining lease / permit from the competent
authorities and operations shall take place only within validity period of lease / permit.
All the provisions made and restrictions imposed as covered in the relevant minor mineral

Rule, shall be complied with, particularly regarding EMP.

nigg, \Transportation and Storage) Rule 2019 and its amendmenl especially scientific

ﬁé& ?Jﬂ of mining plan (as approved by they themselves) and report violations if any is
w4 A\ bggJou ‘iteu{ ‘well as action taken for the same.

: o‘-‘@ | -‘ <

9
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(vi)  Project Proponent shall submit (to the SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Control Board) six monathly compliance report with evidence
of the conditions within a fortnight after the end of every six month till validity period of

Environmental Clearance.

{(vil)  Environmental Clearance shall be liable to be revoked if furnished information, provided
description / Certificates / Affidavits / Undertukirg: etc. are found false / concocted at any
stage of its validity.

(viil) This Environmental Clearance is issued without affecting any court order / statutory other

institutions as well as relevant other laws enacted hy MoEF&CC, Gol, New Delhi.

(ix)  Mining and transportation of mined material from mine site to stock yard shall be done in

the day time only to avoid noise pollution in the nearby human habitation area.

(x)  No part of the mining area is in a protec'ed or Reserve forest and it also does not fall either

within a wildlife protected area or withi. its eco-sensitive zone.

(xi)  Project Proponent shall intimate SEIAA immediately if there is any change in their official
address / E-mail / Ph. No / Cell. no ete failing which communication sent to them on old

address shall be considered as delivered.

>

Specific Condition

1. The Project Proponent shall obtain all necLssary clearance/ permission from all concerned |

departments before commencement of mining works.

2. The Environmental Clearance will be valid for mine lease period subject to a ceiling of §

years.

3. The project proponent before starting any activity /preparation of ground, on the leased area

shall demarcate his lease hold by RCC pillars erected at the cost of lease holder after
ertification of the mining officer. On each pillar Geo-Coordinate and fore bearing/ back
'Ngi?:l] be written with permanent paint mark as described in the mining plan. All the

'VP. illars#h%uld remain intact at same geo—coordinate. Establishment/ labeling of Benchmark at

Q‘ L @a} 'R E?' or ground control points.

Q&Q é{ gtra ! 'of sand beyond annual production capacity is not permitted.
Q,‘i- Q? ¢ A
) v"‘f of , =
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5. The Project Proponent should undertake the sand mining limited to 03 meter (three meter)
depth by semi-mechanised method (without using any hcavy machine), preferably by manual

excavation.

6. Extraction will be carried out up to a maximum depth of 03 meter from surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is

earlier.

~]

No mining shall be carried out in the areas prominently used by wild animals (birds and
reptiles) for nesting. Restricted working hours-Sand mining operation has to be carried out

between 6 am to 7 pm.

8. No mining shall be carried out in 3 meter wide strip from the river bank in a River flood plain

and within flowing/live water channel.

9. To maintain the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

whichever is more will be left intact as "No Mining Zone".

10. No stream shall be diverted for the purpose of sand mining. No natural water course and / or

water reservoirs shall be obstructed due to mining operations.

11. The pollution due to transportation load on the environment will be effectively controlled &

water sprinkling will also be done regularly. Vehicles with PUCC only will be allowed to ply.

1d obtain 'PUC' certificate for all the vehicles

The mineral transportation shall be carried oyt through covered vehicles / trucks only and the
vehicle shall not be overloaded. Project shc‘L

from authorized pollution testing centre.

[2. The stacking area of mined-out sand which shall be situated near the mining site within a
fenced area from all sides to avoid being spread in the nearby areas by high winds and the
height of stacking should not exceed 2 meter. Transportation shall be confined to day time

only that is from sunrise to sunset, to avoid incoavenience to local population in anyway.

bish burial shall not be done in the Rive:s.

W l&_;?@uate\teaps shall be taken to check soil erosion and control of debris flow etc. by
ihe

e R

< P \Zﬁx\'M ?a% shall not be done for mine lease where mining can cause danger to site of
Qe
‘; Q‘%$Q0 ooﬁ g‘gcnon works, places of cultural, religious, historical, and archaeological

G q Yimﬁﬁance. 3 ‘()/
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16. The approach road from loading point upto main rcad shall be properly developed with
proper width and geometry required for safe movement of traffic by lease holder at his own

cost.

17. Main haulage road in the mine shall be provided with permanent water sprinklers and other

toads shall be regularly wetted with water tankers fitte¢: with sprinklers.

18 ‘Iransportation of the Minerals by road passing through the village shall not be allowed. A
‘bypass' road should be constructed (say, leaving a gap of at least 200 meters) for the purpose
of transportation of the minerals so that the impact of sound, dust and accidents could be
mitigated. The Project Proponent shall bear the cost towards the widening and strengthening
of existing public road-network in case the same is proposed to be used for the Project. No
road movement should be allowed on existing village road network without appropriately

increasing the carrying capacity of such roads.

19. The project proponent shall comply with the provisions contained in this Ministry's OM vide
FNo. 22-65/2017-IA.1ll dated 1st May 7018, as applicable, regarding Corporate

Fnvironment Responsibility.

20. Project Proponent shall appoint a Monitoring committee to monitor the replenishment study,

traffic management, levels of production, river Bank erosion and maintenance of Road etc.

l 21. Project Proponent shall submit the annual n:}llenishment report certified by an authorized
{ agency. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decreased / stopped accordingly till the

replenishment is completed.

22. Regular monitoring of the flow rate of the springs and seasonal stream flowing in and around
the mine lease shall be carried out and records maintained. Regular monitoring of water
quality upstream and downstream of water bodies shall be carried out and record of
monitoring data should be maintained and submitted to the SEIAA, Bihar, Regional office,

w‘?@%
_ Z ®5 4“«‘ D[’Wr'}t
\ %‘@& gther s {hich may have been disturbed due to their mining activities and restore the land

R Ol

| proponent shall abide by the Hon'ble Supreme Court order dated 08.01.2020
§ "n 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any

c"c)'«r"?
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¢ a condition which is fit for growth of fodder, flora, fauna etc. In compliance to the
direction dated 8" January, 2020 of Hon’ble Supreme Court in Writ Petitioner(s) Civil No.
114/2014, Common Cause Vs Union of India & Ors.

24. The individual sand ghat-miner will take appropriate measures to avoid parking of empty /

loaded vehicles on nearest highway/ public roads to avo:d traffic congestion.

25, 2roject Proponent will adhere to all applicable provisions of Sustainable Sand Mining
Management Guidelines 2016 and Enforcement & Monitoring Guidelines for Sand Mining,
2020 (EMGSM — 2020) issued by Ministry of Environment, Forest and Climate Change,
Government of India. In case, any ambiguity or variation between the provision of both these
document arises, the provision made in “Enforcement and Monitoring Guidelines for Sand
Mining — 2020” shall prevail.

26. All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent place for public along with address and contact details of authority

where the violation of EC conditions can be reported.

27. Project proponent shall erect a signboard on his project site and display information regarding
name of the project, No. & date of validity period of EC, annual production capacity of the

mineral and other relevant information for the general public.

=

General condition

1

1. No stacking of sand is allowed on road side of atny public road including national highways/

State highways.
2. No labour camp shall be allowed in riverbed.

3. Provision shall be made for housing labour with all necessary infrastructure and facilities
(outside mining Block and river-bed) such as fuel for cooking, toilets / mobile toilets, safe
drinking water, First-Aid facilities, créche etc. The housing may be in the form of temporary

c‘mﬁto be removed after the completion of the project.

B TR . S

- Q;‘ﬁ é&a@u &&liersonnei working in dusty areas shall wear protective respiratory devices and they

o : provided with adequate training and information on safety and health aspects.
ANZ A . ) - iodi
QQQ " @p g health surveillance program of the workers shall be undertaken periodically to
g ’

N

Sbser@- any advgrse health impact due to exposure to dust and take corrective measures, if
GOy Heeled. / '
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5. The Project Proponent shall make arrangements for safe drinking water, first aid facility

along With anti-venom injection, in case of emergency for the workers.

6. The project proponent shall maintain register for production and dispatch of mineral and
submit periodic return (six-monthly) to the SEIAA, Bihar - Regional Office of Ministry of
Environment, Forest and Climate Change, Government of India, Ranchi. If the remaining
petiod of lease is for less than a year, the Project Proponert shall submit a monthly return of

production.

7. The EC holder shall keep a correct account of quantity of mineral mined out, dispatched from
the mine, mode of transport, registration number of vehicle and mine plan. This should be

produced before officers of Central and State Government for inspection whenever asked for.

8. Regular monitoring of ground water table shall be carried out at the upstream and depth of

water available in the adjoining dug-well.

9. Monitoring of Ambient Air Quality. Water Quzl:ity & Noise Quality shall be carried out as
per the Notification, as amended from time to time by the Central Pollution Control Board.
Water sprinkling should be increased at places of loading and unloading points & transfer

points to reduce all sorts of fugitive emissions.

10. The funds earmarked for environmental protection measures should be kept in a separate
bank account and should not be diverted for other purpose. Year-wise expenditure should be

reported to the SEIAA, Bihar. 1

11. The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate and assist the authority in site

inspection and monitoring.

12. All the provisions made and restrictions imposed as envisaged in the Bihar Minor Mineral
Rule, shall be complied with; particularly regard:ng Environment Management and payment

of compensation to the affected land owner(s).

ge in mining technology and scope of working should be made without prior
“(nhe SEIAA, Bihar.

./ SEIAA may alter / modify the above conditions or stipulate any additional

'b-%ﬂn@@;}fio SJin the interest of environment, ~~——-
U { B
SO R
~ GauT o)
ov~
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15. Concealing of factual data or submission of false / fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawzl/suspension of this clearance

and attract action under the provisions of the Environment (Protection) Act, 1986.

16. The instruction contained herein above regarding air and noise pollution and details of mining

propesals shall be displayed on Signboard in Hindi for the public information.
17. The SEIAA may impose additional conditions in the interest of Environment & Ecology
whenever it becomes necessary to do so.

18. Any appeal against this environmental clearance shall lie with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010.

C. Special Conditions

1. The proposed plantation consisting of mixture of indigenous and fast growing species of trees
must be done and proper care must be taken to ensure 100% survival. Plantation of a
minimum of 35 feet tall plants must be done in the 1% year of lease period and properly

maintained till the validity of Environmental Clearance.

2. The Project Proponent shall execute and conduct measurable Corporate Environment
Responsibility (CER) activities like facilities for drinking water supply, infrastructure
creation, solar power, Rain Water Harvesting, Solid {Waste Management Facilities, sanitation,

A essential furnitures for the local government schools and Anganwadi Kendras. A display
boaf:cl must be placed for the information to the public (with intimation to the concerned

District Magistrate and the concerned district level officers of the concerned departments).

3. Under the Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be done in consultation with and guidance of Bihar Skill

Devolvement Mission.

4. The Project Proponent has to fix display board on each mining site mentioning thereupon

0“5@ o
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6. Proper care should to be taken during transportation of sand frem the sand mining site. There
should be freeboard of atleast 03 inches from the body level of the vehicle, so that the sand

doesn’t get spilled on the road and doesn’t affect the air quality as well.

7. The Project Proponent to install lightning arrestor in the arca concerned to protect the

inhabitants from hazards like lightning.

8. The Froponent must submit untreated high resolution satellite images with stereoscopic 3D
view from the National Remote Sensing Centre (NRSC), Hyerabad for the month of June
and December every year, along with the respective half-yearly compliance report in hard and
soft copy.

Sd/-

(Sudhir Kumar)
Member-Secretary
SEIAA, Bihar

Zopy, through email, for information and necessary action to :—

I The Secretary, Environment, Forest and Climate Chanye Deptt.. Govt. of Bihar, Sinchai Bhawan,
Patna - 15.

2. The Additional Chief Secretary, Mines and Geology Deptt., Govt. of Bihar, Vikas Bhawan,
Patna - 15

3 The Chairman, SEAC, Bihar.

4. The Member Secretary, Bihar State Pollution Control Board, Patna-23.

5. The Director, Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patna — 15.

6. MoEF&CC, Integrated Regional Office, Ranchi, 2™ Floor, Headquarter - Jharkhand State
Housing Board, Harmu Chowk, Ranchi. Jharkhand - 834002.

‘ 7. Guard file. i

o

(Sudhir Kumar)
Member Secretary,
SEIAA, Bihar

Validity wn

Digitally signe udhir Kumar
Designation: M er Pecretary
Date and Time: 24 1:36:44

PM
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File No.: SIA/1(a)/2504/2024
Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment V. \kg
Authority(SEIAA), BIHAR) N
sk
Dated 11/08/2024 %

To,
RAKESH CHAUBEY
Rakesh Chaubey, §/0- Sri Ramesh Chandra Chaubey, Add- 89, Canal Road, Jakki Bigha, Dehri, Dist.-
Rohtas. ROHTAS, BIHAR, 821307
veeprojects20i6(@gmail.com
Subject: Trant of prior Environmental Clearance (EC) to the proposed M.ining Project under the provisions of

EI1A Notification 2006-regarding

Sir/Madam,

This 1s in rteference to your application submitted to SEIAA, Bihar vide proposal number
SIA/BR/MIN/486574/2024 dated 18/07/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the ETA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

l_ !

114} EC Identification No. EC24B0107RBRI5959022N
(ii) File No. SIA/1(a)/2504/2024

(iii) Clearance Type Fresh EC

(iv) Category Bl

(Mrojccm\ctivity Included Schedule No. 1(a) Mining o’ minerals
- Sand Mining Project, Rohtas Son Block- 3B Sand

ject
o Ghat of Distric’- Rohtas, State-Bihar

Y‘b \,P' ?l\ll} Lu,;a ion of Project (District, State) ROHTAS, BIHAR
= 995\‘%@315 uing Authority SEIAA, Bihas
\ D\Z ‘;5 Lﬂﬁ] gl‘itablllty of General Conditions No
3 ReH .9 .
\* ped ) w 3/
i ' S/

e
%\v @ﬁeparmulal 5 given in the Para | above, the project proposal interalia including Form-1 (Part A, B and
C)'EIA & EMP Reports were submitted to the SEIAA, Bihar for an appraisal by the SEAC under the provision of
EIA notification 2006 and its subsequent amendments.

4. The above-mentioned proposal has been considered by SEIAA, Bihar in the meeting held on 05/08/2024. The
minutes of the meeting and all the project documents are available on PARIVESIH portal which can be accessed
from the PARIVESH portal by scanning the QR Code above.
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. Details of the minerals to he mined along with production capacity and the brief on the salient features of the

project as submitted by the project proponent in Form | (Part A and B) in the reports and as presented during
SETAA are annexed to this EC.

. The SEIAA, Bihar in 1ts meeting held on 05/08/2024, based on information submitted v:z: 'orm 1 (Part A, B and

C), EIA/EMP report ete & clarifications provided by the project proponent and after detailed deliberations on all
technical aspects and public hearing issues and compliance thereto furnished by the Project Proponent,
recommended the proposa' for grant of Environment Clearance under the provision of ELA Notification, 2006 and
as amended thercof subjccr to stipulation of Specific and Standard EC conditions as detaited in the point below.

. The SEIAA, Bihar has =xamined the proposal in accordance with the provisions contaired in the Environment

Impact Assessment (EIA, Notification, 2006 & further amendments thereto and based o the recommendations of
the SEAC hereby accords Environment Clearance for the instant proposal to M/s. RAKESH CHAUBEY under the
provisions of EIA Nottfication, 2006 and as amended thereof subject to compliance of the Specific and Standard
EC conditions as given in Annexure (2)

. The SEIAA, Bihar reserves the right to stipulate additional conditions, if found necessary.

. The Environmental ('learance to the aforementioned project is under provisions of EIA Notification, 2006. It does

not tantamount to approvals/consent/permissions ctc. required to be obtained under any other Act/Rule/regulation.
The Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or
Statutes, as applicable, to the project.

. The PP is un fer obligation to implement commitments made in the Environmznt Management Plan, which forms

part of this E+”

. Any appeal gaainst this EC shall lie with the National Green Tribunal, if pretaired, within a period of 30 days as

prescribed under Section 16 of the National Green Tribunal Act, 2010.

. This issue with an approval of the Competent Authority.

Annexure 2

S.

[
1

Particulars Details
No.
; ; Sand Mining Project, Rohtas Son Block- 3B Sand Ghat of District-
a. Details of the Project .
Rohtas, State-Bihar
b Latitude and Longitude of the project | 25.04065818002412.84.3350993645375
' site 25.04717272007532,84.3441834 1825809
Nature of Land involved Area in Ha
AR T Non-Forest Land (A) 0
. Land Re in mw
' project @r ilyq = N\ Forest Land (B) 0
%/ [ K LAL
! Distt. Pp,’\; A1) 4|l Total Land (A+B) 37.0
X\ Reg N7 "o }

BT
{.\\EE*ED » ¥ \?
0 Pk“‘-. Qﬁ‘w

o ®
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S. s ’
. Particulars Details
No.
d Date of Public Consultatior; Public consultation for the project was held on
3 Rehabilitation and  Resettlement NO
4 (R&R) involvement
f: Project Cost (in lacs) 1836.2
g EMP Cost (in lacs) 15.125
h. Employment Details
Details of Minerals Products & By-products
Name of the Mineral Classification of mineral Production capacity =T
to be mined {Major/Minor] in MTPA ;
. : 666000 CUM per annum or
[ P
Sand Mino: 1.3986 | 1398600 TPA

0
®,
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY BIHAR

F. No.:- SIA/1.a/2504/2024

Proposed Sand Mining Project on Sone River a: ""Rohtas
Sone Block- 3 B" Sand Ghat, at Mauza:~ Nasriganj,
Anchal:— Nasriganj, District:— Rohtas, State:— Bihur; Area:—
37.0 Ha. [Total Production Capacity:- 666060 cum per
Annam) — Environmental Clearance regarding.

Sub:

Reference:- i
2
2.
&4,
5.
6.

Sir,

Sl

No.

I

N v e LN

MoEF&CC ToR Proposal No. - SIA/BR/MIN/464145/2024,
MoEF&CC EC Proposal No. - SIA/BR/MIN/486574/2024 &
SEIAA File No.:- STIA/1(a)/2504/2024.

Scrutiny fee submission dated 01-03-2024.

ToR issued date 12-03-2024.

Online Final EIA submission dated 18-07-2024.

SEAC meeting held on 29-07-2024 and 30-07-2024 (For EC).

SEIAA meeting held on 05-08-2024 (For EC).

This has reference to your online application for River Sand Mining by M/s
Rakesh Chaubey for Mining of Rohtas Sone Block-3 B Sand Ghat on Sone River of District:-
Rohtas, State:- Bihar. The details of the projects as mentioned in application are as below:-

Item

{

Name of the project

~ Area of the ‘roject

~ Depth of Mining
Proposed Production
 Name cf River

Name of Mineral

Locaticn of the Project

Details l

Proposed Sand Mining Project on Sone River at "Rohtas
Sone Block- 3 B" Sand Ghat
. 37.0 Ha.
03 Meters

Sone River
 Sand
Mauza:— Nasriganj, Anchal:~ Nasriganj, Districti—
Rohtas, State:~ Bihar.
Geo-Coordin::tes

- Latitude Lonuitude
25°2'48.79" N | 34°20'32.75" E
25°2'3441"N  84°20'39 12" E

125°249.82" N B4°202751"E

25°2'4190"N 84° 20" 16.73"E
25°2'3530"N  84°2(r9.19"E

25°2'31.25"N - 84°20'6.30"E
25°2'30.38"N  84°20'8.17"E
25°2'28.79"N 84°20' 1523"E
25°2'26.27"N 84°20'20.82" E
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Domestic Water - 0.71 KLD
Dust Suppression =12.3 KLD

C e Repseat Green Development — 5.0 KLD
Total Water Requirement — 18.01-18.0 KLD

10. Man ower 71

. Hecuarring
Description gj’;ﬁg Cont Cost
{1.akh)
Pollution Control & Dust B L5
Environment Meragement Sup/ression

11.  Plan Cost Pollution Monitorin. - . 2.0
Plantation and Salary for
one gardener (part time 10.00 0.5
basis)
Elau] Road Maintenance 5125 15
Cost
Total 15.125 5.5

12.
Project Cost of Project Site  Total Project Cost - ¥ 18,36,20,000/-

PEEMISES OF THE ENVIRONMENTAL CLEARANCE

Thnis Environmertal Clearance is being issued on the premises which have been substantiated /
described in detail in the format of application along with enclosed affidavits / certificates /

undertakings etc. furnished therewith by the project proponent:-

(i) Information provided, descriptions mentioned are complete, tue and actual and no
relevant tct has been concealed to obtain Environmental Clear:‘-{we deceitfully by the

project rzdponent.

(i)  River Send Mining shall not be done in rainy Season (mid June to mid October) of each

calendar vear.

(iii)  The Environmental Clearance holder shall take all possible precautions and safeguards for
protection of Environment and control of pollution as well as road safety and mining shall

be done ‘n socially responsible manner.

Air, water, Noise pollution and visual impact due to mining operations / extraction

A Q sportaﬁon of mined mineral / over burden etc. shall be kept within prescribed limits

O - #R he Ef\oraﬁonal area.

«-‘“w *

1] only be done after obtaining valid mining lease / permn from the competent

568



132 569

All the provisions made and restrictions imposed as covered in the relevant minor mineral

Rule, shall be complied “with, particularly regarding EMP.

(v}  Dept. of Mines & Gec.'ogy, Govt. of Bihar shall keep a strict vigil in the compliance of
relevant provisions of applicable Bihar Minerals (Concession, Prevention of Illegal
mining, Transporiction und Storage) Rule 2019 and its amendment especially scientific
execution of mining pian (as approved by they themselves) and report violatiors if any is

found as well as acticy, taken for the same.

(vi)  Project Proponent shall submit (to the SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Control Board) six monthly compliance report with
evidence of the conditions within a fortnight after the end of every six month till validity

period of Environmental Clearance.

(vil)  Environmental Ciearance shall be liable to be revoked if furnished informaiion. provided
descriptior: / Certificates / Affidavits / Undertaking etc. are found fa'ze / concacied at any

stage of it: validity.

(viii) This Environmental Clearance is issued without affecting any court srder / stciutory other

institutions 15 well us relevant other laws enacted by MoEF&CC, Gal New Deipi,

(ix)  Mining and transportation of mined material from mine site to stock yard shall be done in

the day time only to avoid noise pollution in the nearby human habitation area.

(x)  No part of the mining area is in a protected or Reserve forest and it also does not fall either

within a wi #]life protected area or within its eco-sensitive zone.

!
(xi)  Project Provonent shall intimate SEIAA immediately if there is any change in their official

address / E-mail / Ph. No / Cell. no etc failing which communication sent to them on old
address shall be considered as delivered.

A. Sypecific Conditicn

1. The Project roponent shall obtain all necessary clearance/ permissica from all concerned

departments tefore commmencement of mining works.

lease hold by RCC pillars erected at the cost of lease holder after
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bearing shall be written with permanent paint mark as described in the mining plan. All the
pillars should remain intact at same geo—coordinate. Establishment/ labeling of Benchmark

at each pillars or ground control points.
4. Extraction of sand beyong annual production capacity is not permitted.

5. The project proponent shzll limit the sand mining upto 3 meters (three meters) di:pth. Mining
should be done by seini-raechanised method without using any heavy machine, nreferably

by manual excavation.

6. Extraction will be carried out up to a maximum depth of 03 meter from surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is

earlier.

7. No mining shall be carried out in the areas prominently used by wild animais (birds and
reptiles) for n:sting. Restricted working hours-Sand mining operation has to be carried out

between 6 am to 7 pm.

8. No mining stall be carried out in 3 meter wide strip from the river bank in a River flood

plain and within flowing/Tive water channel.

9. To maintain the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

whichever is more will be left intact as "No Mining Zone".

10. No stream shall be diverted for the purpose of sand mining. No natural water course and / or

water reservoiip shall be obstructed due to mining operations.

11. The pollution due to transportation load on the environment will be eff.a-‘!tivcly controlled &
water sprinkling will also be done regularly. Vehicles with PUCC only will be aliowed to .
ply. The mineral transportation shall be carried out through covered vehicles / trucks only
and the vehicle shall not be overloaded. Project should obtain 'PUC' certificate for all the

vehicles from authorized pollution testiﬁg centre.

12. The stacking :7ea of mined-out sand which shall be situated near the inining site within a
fenced area fiym all sides to avoid being spread in the nearby areas by high winds and the

ight of stacking should not exceed 2 meter. Transportation shall be confined to day time

th is from: sunrise to sunset, to avoid inconvenience to local population in anyway.

Z uﬂ shal! not be done in the Rivers.
P~ '1
gaQ ‘@ ps shall be taken to check soil erosion and control of debris flow etc. by
6\ tmg engineering structures.

VT 0('
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Mining activity shall not be done for mine lease where mining can cause danger to siiz of
flood protection works, places of cultural, religious, historical, and archaeclogical

importance.

The approach road from Jozding point upto main road shall be properly developec with
proper width and geometry required for safe movement of traffic by lease holder at his own

cost.

Main haulage road in the rrine shall be provided with permanent water sprinklers and other

roads shall be regularly wet:ed with water tankers fitted with sprinklers.

. Transportation of the Minerals by road passing through the village shall not be allowed. A

'bypass' road should be constructed (say, leaving a gap of at least 200 meters) for the ourpose
of transportation of tha minerals so that the impact of sound, dust and accidents could be
mitigated. The Project Proponent shall bear the cost towards the widening and strengthening
of existing publi: road-netwaork in case the same is proposed to be used for the Project. No
road movement should be allowed on existing village road network witl-out appropriately

increasing the carrying capacity of such roads.

The project propoient shail comply with the provisions contained in this Ministry's M vide
FNo. 22-65/2017-IAIIl dated 1st May 2018, as applicable, regarding Corporate

Environment Resronsibility.

Project Proponent shall appoint a Monitoring committee to monitor the replenishment study,

traffic managem :11, levels of production, river Bank erosion and maintenan ﬁe of Road etc.

Project Proponeut shall submit the annual replenishment report certified by an authorized
agency. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decreased / stopped accordingly till the

replenishment is corpleted.

Regular monitoring of the flow rate of the springs and seasonal stream flowing in and

around the mine isasc shall be carried out and records maintained. Regul4r monitoring of

ater quality upsiream and downstream of water bodies shall be carried vut and record of
%gmg data should be maintained and submitted to the SEIAA, Bihar, Reolom} office,

ntral Ground water Authority, Regional Director, Central Ground water Board,
gags tion Contrel Board and Central Pollution Control Board.

.\-k ?@Q ?&05’-?1%2' t proponent shall abide by the Hon’ble Supreme Court order dated 08.01.2020

& tition 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any

II"7" Ogther area which may have been disturbed due to their mining activities and restore the land
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to a condition which is {it for growth of fodder, flora, fauna etc. In corapliance te the
direction dated 8" January, 2520 of Hon’ble Supreme Court in Writ Petitioner(s) Civi! No.
114/2014, Common Cause Vs Union of India & Ors.

The individual sand ghat-irer will take appropriate measures to avoid parking of en:pty /

loaded vehicles on nearest hizhway/ public roads to avoid traffic congestion.

Project Proponent will adhere to all applicable provisions of Sustainable Sancd M ining
Management Guidelines 20" ) and Enforcement & Monitoring Guidelines for Sand Alning,
2020 (EMGSM - 2020) issued by Ministry of Environment, Forest and Climate Change,
Government of India. In czse, any ambiguity or variation between the provision of both
these document arises, the provision made in “Enforcement and Monitoring Guidelines for

Sand Mining — 2020" shall prevail.

All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent piace for public along with address and contact drtails of authority

where the violaticn of EC conditions can be reported.

Project proponent shall erect a signboard on his project site and display information
regarding name of the project, No. & date of validity period of EC, aniwal production

capacity of the mineral and other relevant information for the general public.

General condition

No stacking of sard is allowed on road side of any public road including nzjional highways/
{

State highways. | i
No labour camp shall be allowed in riverbed.

Provision shall be made for housing labour with all necessary infrastructure and facilities
(outside mining B'ock and river-bed) such as fuel for cooking, toilets / mobiic toilets, safe
drinking water, First-Aid facilities, créche etc. The housing may be in the feim »f temporary

structures to be removed afier the completion of the project.

pational health surveillance program of the workers shall be undertaken

observe any adverse health impact due to exposure to dust and take corrective

" along With anti-venom injection, in case of emergency for the workers.

572
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6. The project proponent shall maintain register for production and dispatch of mineral and
submit periodic return (six-mornthly) to the SEIAA, Bihar / Regional Office of Ministry of
Environment, Forest and Climste Change, Government of India, Ranchi. If the remaining
period of lease is for less than @ year, the Project Proponent shall submit a monthly retuir: of

production.

7. The EC hoider shaii keep 1 correct account of quantity of mineral mined out, dispatched
from the mine, mode of transport, registration number of vehicle and mine plan. This stould
be produced before officers ¢t Central and State Government for inspection whenever asked

for.

8. Regular monitoring of ground water table shall be carried out at the upstream and depth of

water available in the adjoining dug-well.

9. Monitoring of Amtient Air Quality, Water Quality & Noise Quality shall be carried out as
per the Notificatior, as amen:ded from time to time by the Central Pollution Control Board.
Water sprinkling saould be increased at places of loading and unloading puints & transfer

points to reduce all sorts of fugitive emissions.

10. The funds earmarked for environmental protection measures should be kent in a separate
bank account and should not be diverted for other purpose. Year-wise expenditure should be
reported to the SELAA, Bihar.

11. The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as Q.nf when required. They will facilitate and assist the au#.hority in site
: !
oni

inspection and moniforing.

12. All the provisions made and restrictions imposed as envisaged in the Bihar Minor Mineral
Rule, shall be complied with; particularly regarding Environment Management and payment

of compensation to the affected land owner(s).

13 No change in mining technology and scope of working should be made without prior
approval of the SEIAA, Bihar.

14. The Ministry / SELAA may alter / modify the above conditions or stipulat: any additional

e
o « 15 p@nceab\g of factual data or submission of false / fabricated data and failure to comply with

L
</ p “I_.?P»"‘%%’S?f

O -t’:action under the provisions of the Environment (Protection) Act, 1986.

¢onditions mentioned above may result in withdrawal/suspension of this clearance

N . &1&‘ * e;;Z'/
vy of
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16. The instruction contained herein above regarding air and noise pollution and details of

mining proposals shall be displayed on Signboard in Hindi for the public information.

17. The SEIAA may impose additional conditions in the interest of Environment & Ecolo;zy

whenever it becomes necessary =3 do so.

18. Any appeal against this enviror:mental clearance shall lie with the Hon ble National Green
I'ribunal, if preferred, within ¢ period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010.

C. S;ecial Conditions

1. The proposed plantation consisting of mixture of indigenous and fast growing species of
trees must be done and proper care must be taken. Plantation of a minimum of 5 feet tall
plants must be done in the 1" year of lease period itself and properly maintained til! the

validity of Environm:ental Clearance and preserve the existing trees at the proposed site.

2. The Project Propone rt shall execute and conduct measurable CER activities lie facilities for
drinking water supply, infrastructure creation, solar power, Rain Water Harvesting, Solid
Waste Managemenl Facilities, sanitation, essential furniture’s for the local government
schools and Anganwadi Kendra. A display board of the CER activities must be fixed for the
information to the public. The Project Proponent has to intimate the concerned District
Magistrate and the concerned district level officers of the concerned departments for record
and information, with copy marked to the Bihar State Pollution Control Board (BSPCB),

Patna. l

3. Under the Corporate Environment Responsibilities the modalities of all expenditure on skill
development programme need to be done in consultation with and guidance of Bihar Skill
Devolvement Mission. with intimation to the concerned District Magistrate, State

Environment Impact Assessment Authority and Bihar State Pollution Control Board, Patna.

4. Project Proponent has to fix display board on each mining site mentioning thersupon various

activities to be done under Environment Management Plan (EMP).

5. The Project Propon-iit must maintain nearby existing ponds if any.
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The Project Proponent to install lightning arrestor in the area concerned to protec: the

inhabitants from hazards like lightning.

The Proponent must submit uatreated high resolution satellite images with stereoscopic 3D
view from the National Remote S=nsing Centre (NRSC), Hyderabad for the month of June
and December every year, along with the respective half-yearly compliance report in har¢

and soft copy.

Temporary Extraction path (Irop oridge / Hume pipe) constructed for local transport from
the mining site should be compuisorily dismantled before the onset of rainy season (1% July).

So that natural flow of water thrcugh the active river channel may not get disturbed.

Sd/-

(Abhay Kumar}
Member-Secretary
SEIAA, Bihar

Copy, through email, for information and necessary action to :~

SN

The Secretary, Environment, Forest and Climate Change Deptt, Govt. of Eilar, Sinchai
Bhawan, Patna - 15.

The Additional Chie’ Secretary. Mines and Geology Deptt., Govt. of Bihar, Vikas Bhawan,
Patna - 15

The Chairman, SEAC, Bihar.

The Member Secretary, Bihar State Pollution Control Board, Patna-23.

The Director, Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patna — 15.
MOoEF&CC, Integrated Regional Office, Ranchi, 2" Floor, Headquarter - Jharkhand State
Housing Board, Harmu Chowk, Ranchi, Jharkhand - 834002.

Guard file.

(Abhay Kumar}
Member Secretary,
SEIAA, Bihar

Validity wn

Digitally Signed By ; hay Kumar IFS
Member Secretary

Date: 11/08/2024
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), BIHAR)

The -1
PREM SINGH

S/0 Radhey Shyam Singh, 100, Arya Nagar Ranchi Patna Road, Near
Patratu Chowk, PS- Sadar, Hazaribag, Jharkhand-825301. -825301

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarting

SirfMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/BR/MIN/439058/2023 dated 14 Aug 2023. The particuiars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC238001BR181126
2. File No. SIA/1 a)/2258/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project for Praposed Sand Mining Project of Area

99.80 Ha at Rohtas Sone Ghat 04 on
Sone River of District-Rohtas State-Bihar

7. Name of Company/Organization = PREM SINGH
Location of Project BIHAR
9. TOR Date N/A

ool

The project details along with terms and conditions‘ are appended herewith from page
no 2 onwards.

(e-signed)
Mr. Sudhir Kumar
Date: 22/09/2023 Member Secretary
SEIAA - (BIHAR)

Note: A valid environmental clearance shall be cne that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

&)
¢y

%81 126  File No. - SIA/1(a)/2258/2023 Date of Issue EC - 22/09/2023 Page 1 of 10

EC Identification N@z@ﬁg

576
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, BIHAR

Sub:

Reference:-

Sir,

F. No.:- SIA/1(a)/2258/2023

Proposed Sand Mining Project on Sone River at "Rohtas Sone
04" Sand Ghat, at Mauza:— Amiyawar, Biock:— Nasriganj,
District:— Rohtas, State:— Bihar; Area:— 959.80 Ha [Total

Production Capacity:- 1796400 cum per Annum] -

Environmental Clearance regarding.

L MoEF&CC ToR Proposal No. - SIA/BR/MIN/413662/2023,
MoEF&CC EC Proposal No. - SIA/BR/MIN/439058/2023 &
SEIAA File No.:- STA/1(a)/2258/2023.

2, Scrutiny fee submission dated 25-01-2023.

3. ToR issued date 31-01-2023.

4. Final E1A submission dated 21-0.3-2023.

5. SEAC meeting held on 25-08-2023 (For EC).

6. SEIAA meeting held on 08-09-2023 and (9-09-2023 (For EC).

This has reference to your online application for River Sand Mining by M/s

Ganpati Fuels for Mining of Rehtas Sone 04 Sand Ghat on Sone River of District:- Rohtas, State:-
Bihar. The details of the projects as mentioned in application are as below:-

No.
1.

2
3i
4.
5
6

!

Name of the project

Location of the Project

Item | o Diatails

‘ Proposed Sand Mining Project on Sone River at "Rohtas
| Sone 04" Sand Ghat

PSS T8t riocamhmn

Arca of the ;roject | 99. 80 Ha S
- Proosed Productton 1 1796400 cum per Annum )
NemeofRiver ~ Sone River
 Narse of Mineral - Sand

Mauza:~ Amiyawar, Block'-~ Nasriganj, District:—
Rohtas, State:~ Bihar.
Corner 1-25°02' 03.685" X 84°19'43:381" E
Corner 2 - 25° 01' 35.211" N 84° 18' 50.389" E
Corner 3 - 25° 01' 52.347" N 84° 18 39.796" E
Corner 4 - 25° 01' 53.956" N 84° 18' 44.121" E
ﬁ‘ Corner 5 -25°01' 58.219" N 84° 18' 49.420" E

| Corner 6 - 25° 02' 01.059" N 84° 18' 52.878" E

Comer 7-25°02'05.294" N 84° 18' 55.883" E
S

5

EC Identification No. - EC23B001BR181126  File No. - SIA/1(a)/2258/2023 Date of Issue EC - 22/09/2023 Page 2 of 10

o7 7
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Corner 8 -25°02'09.741" N 84° 19' 02 421" E
Corner 9 -25°02' 10.816" N 84° 19' 05.789" E
Corner 10 -25°02' 12.191" N 84° 16' 11.009" E
Corner 11 - 25°02' 12.294" N 84° 19' 14.919" E
Corner 12 - 25° 02' 09.225" N 84° 19' 15.081" E
Corner 13 - 25°02' 08.344" N 84° 19" 1R267"E
Corner 14 - 25° 02' 08.405" N 84° 14 25.728" E
Corner 15-25°02°07.319" N 84° 1% 32317 E
Corner 16 - 25° 02' 07.250" N 84° 19'57.160" E
Corner 17 - 25° 02' 08.055" N 84° 19' 40.547" E
" Corner 18 - 25° 02' 03.685" N 84° 19'43.381" E
Domestic Water — 1.140 KLD
Dust Suppression 5.0 KLD

B | WatRaquirsmisat Green Develapment—2.594 KLD
_ . Total Water Re  uirement — 9.134 KL5)
9.  Manpower 114
Desceiption Capital Cost  Recurring
(Lakhs: Cost (Lakhs)
- Pollution Com'rol & Nil 3.0
Dust Su; ression
Pollution Monitorin, - 2.0
Plantation and Salary
for one gardener (part 3.0 1.0
10 Fwvironment  Management time basis)
* Pian Cost Haul Road 15 1.44
Maintenance Road N - )
Occupational health
' and Safety of the : 1.0 3.0
' workers - )
CER Budget (PH 5.0 N
‘ Commitment ' ) ‘
| Total 1050 1044
11.

- Fioject Cost of Project Site  Total Project Cost - ~ 30,64,96,000/-

PREMISES OF THE ENVIRONMENTAL CLEARANCE

This Environmental Clearance is being issued on the premises vihich have been substantiated /

describer: in detail in the format of application along with en:losed affidavits / certificates /

e j
V?tion gﬁ j

EC Imﬁm = EC23B001BR181126  File No. - SIA/1(a)/2258/2023 Date of Issue EC - 22/09/2023 Page 3 of 10
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(iii)

(iv)

)

(vi)

(vii)

142

River Sand Miring shall not be done in rainy Season (mid June to mié October) of each

calendar year.

The Environrental Clearance holder shall take all possible precautions and safeguards for
protection ¢f Lavironment and control of pollution as well as road sifery and mining shall

be done in sociilly responsible manner.

Air, wazer, Noise pollution and visual impact due to mining operations / extraction /
Transportation of mined mineral / over burden etc. shall be kept within prescribed limits in

the operational area.

Mining shall only be done after obtaining valid mining lease / permit from the competent
authorities and operations shall take place only within validity period of lease / permit.
All the provisions made and restrictions imposed as covered in the relevant minor mineral

Ru ¢, shall be complied with, particularly regarding EMP.

Depi. of Mires & Geology, Govt. of Bihar shall keep a st-wot vigil in the compliance of
releyant provisions of applicable Bihar Minerals (Concession, Prevention of lllegal mining,

Transportation and Storage) Rule 2019 and its amendment especially scientific execution of
mining plan (as approved by they themselves) and report violations if any is found as well

as action taken for the same.

Projgct Proponent shall submit (to the SEIAA, Bihar, Regignal Office of MoEF&CC at
Ranj,m v!:
of the conditions within a fortnight after the end of every six month till validity period of

i, Bihar State Pollution Control Board) six monthly ccippliance report with evidence

Environmental Clearance.

Enviroamental Clearance shall be liable to be revoked if furnished information, provided
desciption / Certificates / Affidavits / Undertaking etc. are jound false / concocted at any

stag? of its validity.

(viii) Thir Environmental Clearance is issued without affecting an s ccurt order / statutory other

iuns as well as relevant other laws enacted by MoEF&.CC, Gol New Delhi.

ansportation of mined material from mine site to stock yard shall be done in

ly to avoid noise pollution in the nearby human habitation area.

o

EC Identification No. - E'(§23BOO1 BR181126 File No. - SIA/1(a)/2258/2023 Date of Issue EC - 22/09/2023 Page 4 of 10
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(x) No part of the mining area is in a protected or Reserve forest and it also does not fall either

within a wildlife protected area or within its eco-sensitive zone.

(xi)  Project Proponent shall intimate SEIAA immediately if there is any change in their official
address / E-mzil / Ph. No / Cell. no etc failing which communicatior: senit to them on old

address shall be considered as delivered.

A, Specific Condition

1. The Project Proponent shall obtain all necessary clearance/ permission from all concerned

departments before commencement of mining works.

2. The Environmental Clearance will be valid for mine lease period subject to a ceiling of 5

years.

3. The project proponent before starting any activity /preparation of ground, on the leased area
shall gemarcate his lease hold by RCC pillars erected at the cost of lease holder after
certification of the mining officer. On each pillar Geo-Coordirate and fore bearing/ back
bearing shall be written with permanent paint mark as described in the mining plan. All the
pillars should remain intact at same geo—coordinate. Establishment/ labeling of Benchmark at

each pillars or ground control points.
4. Extraction of sand beyond annual production capacity is not perritted.

5. The Protect Proponent should undertake the sand mining limi:cL to 03 meter (three meter)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

excavation.

6. Extraction will be carried out up to a maximum depth of 3 meters from surface of mineral
deposit and not less than one meter from the water level of the River ckannel whichever is

earlier.

mining shall be carried out in the areas prominently used by wild animals (birds and

i1 be carried out in 3 meter wide strip from the river bank in a River flood plain

Wwing/live water channel.
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9. To maintain the safet and stability of Riverbanks, 3 meter or 10% of the widih of the River

whichever is mozre wil! be left intact as "No Mining Zone".

—

<

No stream shall be ¢ verted for the purpose of sand mining. No natural warer ucurse and / or

water reservoirs shell be obstructed due to mining opetations.

11, The pollution due o transportation load on the environment will be effective.y controlled &
water sprinkling vilt also be done regularly, Vehicles with PUCC only will be allowed to ply.
The mineral transpostation shall be carried out through covered vehicles / tricks only and the
vehicle shall not ke overloaded. Project should obtain 'PUC" certificate {or zll the vehicles

from autherized poliulion testing centre.

12, The stacking awea oo mined-out sand which shall be situated near the minin site within a
fenced arca from nil .ides to avoid being spread in the nearby arvas by bigh winds and the
height of stacking should not exceed 2 meter. Transportation sha!l by coafined 10 day tine

enly that s from sunrise to sunset, to avold inconvenience to local y e:pulation v anyway.
13. Rubbish £ rial shall not be done in the Rivers.

14, Adequate 1eps shall be taken to check soil erosion and contro. of debris flow ete. by

constracting engineering structures.

I35, Mining activity shall not be done for mine lease where mining can cause danger to site of

flood pro-ection works, places of cultural, religious, historical, and archaeclogica! importance.

16. The appro-fch road from loading point upto main road shall be propully develaped with proper

width andt geconciry required for safe movement of traffic by lease linlder ai s own cost.

17. Main haulage ad in the mine shall be provided with permanent water sprinklers and other

roads shali be: regulerly wetted with water tankers fitted with sprinklyrs

L8. Transportaiion of tie Minerals by road passing through the villags stal! not be allowed. A
'bypass' read should be constructed (say, leaving a gap of at least 200 mcters) for the purpose

_transpc cation of the minerals so that the impact of sound, dust and accidents could be

5
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20.

21.

22.

23.

24.

25,
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The project proponent shall comply with the provisions contained in this Minisiry's OM vide
F.No. 22-65/2017-1A.IiI dated 1st May 2018, as applicable, regarding Corporate Environment
Responsibility.

Project Proponent sha'l appoint a Monitoring committee to monitor the repienishment study,

traffic management, ievels of production, river Bank erosion and maintenance o1 Road etc.

Project Proponent skzll submit the annual replenishment report certified 5y an authorized
agency. In case the replenishment is lower than the approved rate of procuction, then the
mining activity / production levels shall be decreased / stopped accordingly till the

replenishment is com:pleted.

Regular monitoring of the flow rate of the springs and seasonal stream flowing in and around
the mine lease shal! be carried out and records maintained. Regular monitoring of water
quality upstream and downstream of water bodies shall be carried out and record of
monitoring: data should be maintained and submitted to the SEIA.\, Bihar, Regional office,
Ranchi, Central Ground water Authority, Regional Director, Cenital Ground water Board,

State Pollut‘on Conirol Board and Central Pollution Control Board.

The project proponent shall abide by the Hon’ble Supreme Court order dated 08.01.2020 [Writ
Petition 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc. In compliance to the direction
dated 8" JaLuary, 2020 of Hon’ble Supreme Court in Writ Petitioan) Civil No. 114/2014,

Common C4use Vs Union of India & Ors.

The individual sand ghat-miner will take appropriate measures to avoid parking of empty /

loaded vehicies on nearest highway/ public roads to avoid traffic congestion.

Project Proponent will adhere to all applicable provisions of Sustainable Sand Mining
Management Guidelines 2016 and Enforcement & Monitoring Guidelines for Sand Mining,
2020 (EMGSM — 2020) issued by Ministry of Environment, Foiest and Climate Change,

mght arises, the provision made in “Enforcement and Monitering Guidelines for Sand

: A ernmert of India. In case, any ambiguity or variation between the provision of both these
5

 Miling 2\20" shall prevail.

£ TNA | K e S—
qt\&ia_lgg‘_',} 1 -é
9, a2 &)
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26. All specific and general conditions which are of public concern at large shall be permanently
displayed at a prominent place for public along with address and contact details of authority

where the violation of EC conditions can be reported.

27. Project proponent sheli erect a signboard on his project site and display informaticn regarding
name of the project, No. & date of validity period of EC. annual production capacity of the

mineral and other relevant information for the general public.

B. General condition

1. No stacking of sand is allowed on road side of any public road including nationial highways/

State highways,
2. No labour camp shall be allowed in riverbed.

3. Provision shill be made for housing labour with all necessary infristructure and facilities
(outside min:ng Block and river-bed) such as fuel for cooking, toilers / mobiie toilets, safe
drinking water, First-Aid facilities, créche etc. The housing may be in the form: of temporary

structures to b removed after the completion of the project.

4. Labour & Personnel working in dusty areas shall wear protective respiratory devices and they
shall also be provided with adequate training and information on safety and health aspects.
Occupationa! health surveillance program of the workers shall be undertaken periodically to
observe any Tverse health impact due to exposure to dust and take tiorrective measures, if

needed. {

5. The Project Proponent shall make arrangements for safe drinking water, first aid facility along

With anti-venom injection, in case of emergency for the workers.

6. The project proponent shall maintain register for production and dispaich of mineral and
submit periodic return (six-monthly) to the SEIAA, Bihar / Regional Office of Ministry of
Environment. Forest and Climate Change, Government of India, Ranchi. If the remaining

period of leace is for less than a year, the Project Proponent shall subixit 2 monthly return of

C hilder shall keep a correct account of quantity of mineral mined out, dispatched from
ode of transport, registration number of vehicle and mine plan. This should be

fore officers of Central and State Government for inspection whenever asked for.
i

-~ -
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8. Regular monitoring of ground water table shall be carried out at the upstream and depth of

water available in the adjo:ning dug-well.

9, Monitoring of Ambient Air Quality, Water Quality & Noise Quality shall be carriec out as per
the Notification, as amsnced from time to time by the Central Pollution Contro! Bcard. Water
sprinkling should be incicased at places of loading and unloading points & transfcr points to

reduce all sorts of fugitive emissions.

10. The funds earmarked for environmental protection measures should be kept in a separate bank
account and should not be diverted for other purpose. Year-wise expenditure should be
reported to the SEIAA, Bihar.

11. The Project proponent shall provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate and assist the authority in site

inspection an<’ monitoring,.

12. All the provisions made and restrictions imposed as envisaged in the Bihar Minor Mineral
Rule, shall be somplied with; particularly regarding Environment Mansgement and payment

of compensatios to the affected land owner(s).

13. No change in mining technology and scope of working should be made without prior approval
of the SEIAA, Bihar.

14. The Ministry ;’tSEIAA may alter / modify the above conditions or r.m'\pulate any additional

condition(s) i the interest of environment.

15. Concealing of factual data or submission of false / fabricated data anc failure to comply with
any of the conditions mentioned above may result in withdrawal/suspension of this clearance

and attract action under the provisions of the Environment (Protection) Act. 1986.

16. The instruction ecntained herein above regarding air and noise pollution ard details of mining

proposals shall be displayed on Signboard in Hindi for the public inform aticn.

¢ SEIAA may impose additional conditions in the interest of Ezvironment & Ecology

a% al against this environmental clearance shall lie with the Hon’ble National Green

al,|if preferred, within a period of 30 days as prescribed under section 16 of the

R 5
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C. Special Conditions

1. Plantation consisting of mixture of indigenous and fast growing species of trees musi be done
and proper care must be taken. Plantation of a minimum of 5 feet tall plants must ¢ done in
the 1" year of lease veiiod and properly maintained till the validity of Environmentai

Clearance.

2. The Project Proponent shall execute and conduct measurable CER activities like #ucilities for
drinking water supply, infrastructure creation, solar power, Rain Water Harvesting, Solid
Waste Management Facilities, sanitation, essential furnitures for the local government schools
and Anganwadi Kendra. A display board must be placed for the information te the public
(with intimatior: to the concerned District Magistrate and the concerned district level officers

of the concerned departments).
3. The Project Prc ponent must maintain existing ponds nearby, if any.

4. The Proponent must submit untreated high resolution satellite images with stercoscopic 3D
view from the N:tional Remote Sensing Centre (NRSC), Hyderabad for th: month of June and

December every year, along with the respective half-yearly compliance report in hard and soft

copy.
Sd/-

(Sudhir Kumar)

'V[cmber-Secretary
SEIAA, Bihar

Copy, through emaii, for infermation and necessary action to :—

1 The Secretary, Environment, Forest and Climate Change Deptt., Govt. of Bihar. Sinchai Bhawan,
Patna - 15.

2. The Additional Chief Secretary, Mines and Geology Deptt., Govt. of Bihar. Vikas Bhawan, Patna
-15

3.  The Chairman, S:AC. Bihar,

4, The Member Secretary. Bihar State Pollution Control Board, Patna-23.

5 The Director. Mines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, 'atnz — 15.

6 MoEF&CC, ‘ntegrated Regional Office, Ranchi, 2" Floor, Headquarter - Jharkhand State Housing

, Harmu Chowk, Ranchi, Jharkhand - 834002,

* (Sudhir Kumar)
j Member Secretary,
</ ValidifiF ket
// Digitally signed VirASudhir
; # ﬁume;)r g
YT of, ete 33090644 PM

. ” :05:
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Government of india
#  Ministry of Environment, Forest and Climate Change
ww (Issued by the State Environment Impact Assessment
" Authority(SEIAA), BIHAR)

The -1
UMA SINGH

Sarveshwari Bhawan, Near Sadanath MAhadev Mandir, P O-Gutwa, P.S-
Nagri, Kathal More Ranchi, District - Jharkhand, 835303. -335303

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed f*roject Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide pioposal number
SIA/BR/IMIN/440720/2023 dated 18 Aug 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001BR164234
I 2. File No. SIA/1(a)/2275/2023
u.) 3. Project Type New
wl 4. Category B

5. Project/Activity including 1(a) Mining of minerals
> Schedule No.
- 6. Name of Project Proposed Sand Mining Project of Area
o 46.6 Hectare at Rohtas Sone Ghat 06 on
q Sone River of District-Rohtas State-Bihar
0. 7. Name of Company/Organization @ UMA SINGH

8. Location of Project BIHAR

9. TOR Date N/A

The project details along with terms and conditions are aépended herewith from page
no 2 onwards.

and Virtucus Environmenta! 8ing!s-Window Hub)

(e-signed)
Mr. Sudhir Kumar
Date: 22/09/2023 Member Secretary
SEINA - (BIHAR)

(Pro=Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
_number & E-Sign generated from PARIVESH.P.zase quote identification

i =.r.~.-_...t all future correspondence.
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STATE LEVEL EXNVIRONMENT IMPACT ASSESSMENT AUTHORITY. BIHAR

F. No.:- SIA/11a)/2276/2023

Sub: Proposed Sand Mining Project on Sone River at ""Rohtas Sone
06" Sand Ghat, at Mauza:— Sabdala, Block:— Nasriganj,
District:— Rohtas, State;— Bihar; Areai— 46.60 Ha [Total

?roduction

Capacity:- 838800 cum per Apnum] -

Environmental Clearance regarding.

Reference:- T MoEF&CC ToR Proposal No. - SIA/BR/MIN/415803/2023,
MoEF&CC EC Proposal No. - SIA/BR/VMIN/440720/2023 &
SEIAA File No.:- STA/1(a)/2276/2023.

o ]

a2

Scrutiny fee submission dated 31-01-2023,

ToR issued date 03-02-2023.

4. Final EIA submission dated 21-08-"023.

i SEAC meeting held on 25-08-2023 {For EC).

6. SEIAA meeting held on 08-09-2023 ind 09-09-2023 (For EC).

Sir,

This has reference to your online application for River Sand Mining by M/s B.
D. Enterprises for Mining of Rohtas Sone 06 Sand Ghat on Sone River of District:- Rohtas, State:-
Bihar. The details of the projects as mentioned in application are as below:-

Sl ; Item
No. _
1. Name of the project

3. Kesa o the projest
3. | Proposed Production
4. | Nemg of River

5. Name of Mineral

6

Lceation of the Project

EC Identification No. - EC23B001BR164234  File No. - SIA/1(a)/2276/2023

Detst

Proposed Sand Mining Project on Sone River at "Rohtas
_ Sone 06" Sand Ghat
J46B00R . .. .
| 838800 cum per Annum
' Sone River

Sand
Mauza:— Sabdala, Block:— MNasriganj, District:— Rohtas,

. State:— Bihar.

Corner 1 - 25°01' 12.428" N 34° 18' 08 340" E
Corner 2 - 25° 01' 23.424" N 44° 18' 12.521" E
Corner 3 - 25° 01' 23.489" N £4° 18' 12.542" E
Corner 4 - 25° 01 23.488" N 84° 18' 12.542" E
Corner 5 - 25° 01' 23.093" N 84° 18' 13.080" E
Corner 6 - 25° 01' 21.985" N 84° 18' 14.584" E
Corner 7 - 25° 01' 21.916" N 84° 18' 14.678" E
Corner 8 - 25° 01' 21,383" N 84° 18' 15.402" E
Corner 9 - 25° 01' 19.506" N 84° 18’ 17.952" E
Corner 10 - 25° 01' 17.303" N 84° 18' 20.944" E
Bew

te of Issue EC - 22/09/2023 Page 2 of 10
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Corner 11 -25°01' 15.897" N 84° 18' 22.834" E
Corner 12-25°01'12.561" N 84° 18' 27.336" E
Corner 13-25°01'11.818" N 84° 18' 28.295" E
Corner 14-25°01' 10.828" N 84° 18' Z29.740" E
Corner 15-25°01' 10.652" N 84° 18' 20.¢79" E
Corner 16-25°01'10.631" N 84° 18' 30.¢07" E
Corner 17 -25°01' 10.546" N 84° 18 29.%90" E
Corner 18-25°01'03.926" N 84" 18' 22.554" E
Corner 19 -25° 00' 53.820" N 84 18' [32195" E
Corner 20 -25°00' 42.704" N 84° 18' 1 5.067" E
| Corner 21 -25° 00' 45.770" N 84° 18' i3 252" E
Corner 22 - 25° 00' 51.086" N 84” 18' 05.800" E
Corner 23 - 25°00' 52.528" N 84° 18' 04.952" E
Corner 24 - 25° 00" 56.121" N 84° 18' 02.452" E
Corner 25 - 25° 01' 04.997" N 84° 18' 0Z.6064" E
Corner 26 - 25°01' 08.334" N 84° 18' 05.578" E
Corner 27 - 25° 01' 12.428" N 84° 18’ 05.340" E
- Domestic Water — 0.53 KLD
Dust Suppression —5.0 KLD

I e B s Groen Development~1.36 KI.D
| ~ Total Water Re. uirement — 6.92 KLD
9. M:un:-ower 53
o Capital Cost  Recurring
Hescripelon akhs) Cost lakhs’
Pollutlon_Control & Dust Nil 3.0
~ Suppression T
Pollution Monitorin: - . 2.0
- Plantation and Salary for
Epvironment Management one gardener (Part time | 1.40 1.0
10.  basis)
' Plan Cost e -
' Haul road Maintenance
13 1.44
 Cost

- Occupational Health and

' Saferv of the workers - | 3'0
CI:.R Budget (PH 8.5 __
. Commltmentl I '
Grand Total 124 1044

il |
Praject Cost of Project Site ~ Total Project Cost - ~ 34,44,14,300/-

[ Distt-PATNA g}

\* Reg NA ifonmental Clearance is being issued on the premises which have been substantiated /
{
E.}m G’L %? detail in the format of application along with enclosed affidavits / certificates /
0 l;‘" 'f\n‘é etc. furnished therewith bythe project proponent:-

U oF.

/
/

‘\Q7
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(1) Information provided, descriptions mentioned are complete, true and actva! and no relevant
fact has been concealed to obtain Environmental Clearance deceitfully by the project

proponent.

(i)  River Sand Mining shall not be done in rainy Season (mid June to mid October) of each

calendar year.,

(iii)  The Environmerial Clearance holder shall take all possible precautions and safeguards for
protection of Environment and control of pollution as well as road safety 2nd mining shall be

done in socially responsible manner.

Air, water, Noise pollution and visual impact due to mining operations / extraction /
Transportation uf mined mineral / over burden etc shall be kept within prescribed limits in

the operational area.

(iv)  Minirg shall only be done after obtaining valid mining lease / permit irom the competent
autho ities and operations shall take place only within validity r 2riod of lease / permit.
All the provisions made and restrictions imposed as covered in the relevant minor mineral

Rule, s:all be complied with, particularly regarding EMP.

(v)  Dept. of Mines & Geology, Govt. of Bihar shall keep a strict vigil in the compliance of
relevant provisions of applicable Bihar Minerals (Concession, Prevention of lllegal mining,
Transportation and Storage) Rule 2019 and its amendment especially scientific execution of
mi'nfng'tplan (as approved by they themselves) and report viola{s'-'{ns if any is found as well as

actior taken for the same. ‘

(vi)  Project Proponent shall submit (to the SEIAA, Bihar, Regional Office of MoEF&CC at
Ranchi, Bihar State Pollution Control Board) six monthly compliance report with evidence of
the conditions within a fortnight after the end of every six month till validity period of

Environmental Clearance.

(vii)  Envirermental Clearance shall be liable to be revoked if furrished information, provided

ipiion / Certificates / Affidavits / Undertaking etc. are feund false / concocted at any

ity validity.

' « K
I » Re “‘“MT@A‘“ cnvironmenial Clearance is issued without affecting any court order / statutory other
Qo \Em%r 2;0; g&ggffu'@ s as well as relevant other laws enacted by MoEF&CC, Gol, New Delhi.
» : ,
"} . (iﬁﬁ “and transportation of mined material from mine site to stock yard shall be done in

OF___ B,‘,May time only to avoid noise pollution in the nearby human habitation area.

e

/
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(x)  No part of the mining area is in a protected or Reserve forest and it also does not fall either

within a wildlife protected area or within its eco-sensitive zone.

(xi)  Project Proponent shall intimate SEIAA immediately if there is any change in their official
address / E-mail / Ph. No / Cell. no etc failing which communication sent to them on old

address shall be corsidered as delivered.

A. Specific Conditica

1. The Project Proponent shall obtain all necessary clearance/ permission from all concerned

departments before commencement of mining works.

2. The Environmental Clearance will be valid for mine lease period subjeet to a ceiling of 5

years.

3. The projcct proponent before starting any activity /preparation of ground, on the leased area
shall deriarcate his lease hold by RCC pillars erected at the cost of lease holder after
certification of the mining officer. On each pillar Geo-Coordinate and fore bearing/ back
bearing sh:ll be written with permanent paint mark as described i the mining plan. All the
pillars should remain intact at same geo—coordinate. Establishmert/ labeling of Benchmark at

each pillars or ground control points.
4. Extraction of sand beyond annual production capacity is not permitted.

5. The Projcdt Proponent should undertake the sand mining limited {to 03 meter (three meter)
depth by semi-mechanised method (without using any heavy machine), preferably by manual

excavation.

6. Extraction will be carried out up to a maximum depth of 3 meters irom surface of mineral
deposit and not less than one meter from the water level of the River channel whichever is

earlier.

F ﬂ mm iz c shall be carried out in the areas prominently used v wild animals (birds and

/¥ ‘q repgle‘é‘) 2

\ fb%nﬁg

"&ithayivingflive water channgl.
e 3:*1.&‘.’:/‘ <
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12,

13.

135.

16.

17.

18.

154

To maintain the safety and stability of Riverbanks, 3 meter or 10% of the width of the River

whichever is more will be left intact as "No Mining Zone".

No stream shall be diverted for the purpose of sand mining. No natural water course and / or

water reservoirs shall bz obstructed due to mining operations.

The pollution due to {ransportation load on the environment will be effectivel: controlled &
water sprinkling will 1/so be done regularly. Vehicles with PUCC only will be allowed to ply.
The mineral transportation shall be carried out through covered vehicles / trucks only and the
vehicle shall not be overloaded. Project should obtain 'PUC' certificate for all the vehicles from

authorized pollution testing centre.

The stacking area of mined-out sand which shall be situated near the mining site within a
fenced area from all sides to avoid being spread in the nearby areas by high winds and the
height of stacking should not exceed 2 meter. Transportation shall be confined to day time only

that is fromr sunrise to sunset, to avoid inconvenience to local populat'on in anyway.

Rubbish bumal shall not be done in the Rivers.

. Adequate stzps shall be taken to check soil erosion and control of debris flow etc. by

constructing engineering structures.

Mining activity shall not be done for mine lease where mining can cause danger to site of flood

protection works, places of cultural, religious, historical, and archaeoiogical importance.

The appmat:!a road from loading point upto main road shall be proptr&y developed with proper

width and geometry required for safe movement of traffic by lease holder at his own cost.

Main haulage road in the mine shall be provided with permanent wvater sprinklers and other

roads shall be regularly wetted with water tankers fitted with sprinklers.

Transportation of the Minerals by road passing through the village shell not be allowed. A
'bypass' roac! should be constructed (say, leaving a gap of at least 200 ineters) for the purpose of

transportaticn. of the minerals so that the impact of sound, dust and accidents could be

hould be allowed on existing village road network without appropriately increasing

18 1 pacity of such roads.

EC Identification No. - EC23B001BR164234  File No. - SIA/1(a)/2276/2023 Date of Issue EC - 22/09/2023 Page 6 of 10
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19. The project proponent shall comply with the provisions contained in this Ministry's OM vide
F.No. 22-65/2017-IA311 dated 1st May 2018, as applicable, regarding Corporaie Environment
Responsibility.

20. Project Proponent shall zppoint a Monitoring committee to monitor the repleniskment study,

traffic management, levels of production, river Bank erosion and maintenance ot Rrad etc.

21. Project Proponent shail submit the annual replenishment report certified by ¢n authorized
agency. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decreased / stopped accordingly till the

replenishment is completed.

22. Regular monitoring of the flow rate of the springs and seasonal stream flowing in and around
the mine lease shall be carried out and records maintained. Regular monitoring of water quality
upstream and downstream of water bodies shall be carried out and record of monitoring data
should be miintained and submitted to the SEIAA, Bihar, Regional office, Ranchi, Central
Ground water Autherity. Regional Director, Central Ground water Board, Staie Pollution

Control Boar:! and Central Pollution Control Board.

23. The project proponent shall abide by the Hon’ble Supreme Court order dated 08.01.2020 [Writ
Petition 9 (s) (Civil No. (s) 114/2014]. Proposal of re-grassing the mining area and any other
area which may have been disturbed due to their mining activities and restore the land to a
condition which is fit for growth of fodder, flora, fauna etc. In compliance to the direction
dated 8™ Janudry, 2020 of Hon’ble Supreme Court in Writ Petitione.“(‘s) Civil No. 114/2014,

Common Cause Vs Union of India & Ors. {

24. The individual sand ghat-rniner will take appropriate measures to avoid parking of empty /

loaded vehicles on nearest highway/ public roads to avoid traffic congestion.

25. Project Propcnent will adhere to all applicable provisions of Sustainable Sand Mining
Management Guidelines 2016 and Enforcement & Monitoring Guidelines for Sand Mining,
2020 (EMGSM — 2020) issued by Ministry of Environment, Fores: and Climate Change,
Government ¢f India. In case, any ambiguity or variation between the provisicn of both these
Meﬂl arises, the provision made in “Enforcement and Monitoring Guidelines for Sand

s shall prevail.

ya} it a prominent place for public along with address and contact details of authority

e ' abeviolation of EC conditions can be reported
&0
W by
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27. Project proponent shall erect a signboard on his project site and display information regarding
name of the project, No. & date of validity period of EC, annual production capacity of the

mineral and other relevant ‘nformation for the general public.

B General condition
No stacking of sand is aliywed on road side of any public road including raicns? highways/

State highways

2. No labour camp shall be 2.lowed in riverbed.

3. Provision shall be mad: ©r housing labour with all necessary infrastructure wnd facilities
{outside mining 3lock and river-bed) such as fuel for cooking, toilets / mehile ilets, safe
drinking water, First-~id facilities, eréche ete. The housing may be in tae form of temporary
structures to be removed afier the completion of the project.

4. Labour & Per: cnuel working in dusty areas shall wear protective respiritory devices and they
shall also be provided with adequate teaining and information on safely and hezlldi aspeets
Occupational health surveliance program of the workers shall be undeitaken periodizally 1o
observe any sdverse health impact due to exposure to dust and take corective measures, if
needed.

5. The Project Proponent shall make arrangements for safe drinking water, first aid facility along

With anti-venc 11 injection, in case of emergency for the workers.

6. The project progonerd shall maintain register for production and dispatel of mineral and submit
periodic tetur: {six-ronthly) to the SEIAA, Bihar / Regional Cilice of Ministry of
Environment, i‘orest andd Climate Change, Government of India, Ranzhi. If the remaining
period of lease is for less than a year, the Project Proponent shall subm:t ¢ monibly retum of

production.

-3

The EC holder shail keep a correct account of quantity of mineral minec. vu. dispatched from
the mine, moc + of frarsport. registration number of vehicle and mine plan. This should be

duced beforx oliicers of Central and State Government for inspection whenever asked for.

tonitcrinyg of ground water table shall be carried out at the upstream and depth of

lable w the adjoining dug-well.

ijome of Ambient Air Quality, Water Quality & Noise Quality shall be carried out as per

\ l—)}. " » /f"'ﬁcai.iﬁn. as amended from time to time by the Central Pollution Cortinl Board. Water
_— N e
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sprinkling should be increased at places of loading and unloading points & transfer points to

reduce all sorts of fugitive eraissions.

10. The funds earmarked for ervironmental protection measures should be kept in & separate bank
account and should not be aiverted for other purpose. Year-wise expenditure should be reported
to the SEIAA, Bihar,

11. The Project proponent shell provide all necessary logistic support to the authorized officer of
this authority as and when required. They will facilitate and assist the authority in site

inspection and monitoring.

12. All the provisions made and restrictions imposed as envisaged in the Bihar Minor Mineral
Rule, shall be complied with; particularly regarding Environment Management and payment of

compensation to the affecied land owner(s).

13. No change in mining technology and scope of working should be made without prior approval

of the SEIAA, Hihar.

14. The Ministry / SEIAA may alter / modify the above conditions or stipulate any additional

condition(s) in tt 2 interest of environment.

15. Concealing of factual data or submission of false / fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal/suspension of this clearance

and attract actica under the provisions of the Environment (Protection) Axt, 1986.

16. The instruction #ontained herein above regarding air and noise pollutior: %.nd details of mining

proposals shall be displayed on Signboard in Hindi for the public informztion.

17. The SEIAA muy impose additional conditions in the interest of Environment & Ecology

whenever it becomes necessary to do so.

18. Any appeal against this environmental clearance shall lie with the Hoii'bie National Green

Tribunal, if preierred, within a period of 30 days as prescribed under section 16 of the National

B‘Wear of lease period and properly maintained till the valigrity of Environmental Clearance.
J/f

i

{
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The Project Proponent shall execute and conduct measurable CER activities like facilities for
drinking water supply, infrastructure creation, solar power, Rain Water Harvesting, Solid
Waste Management Facilitie:, sanitation, essential furnitures for the local government schools
and Anganwadi Kendra. A display board must be placed for the information to the vublic (with
intimation to the concernad District Magistrate and the concerned district level officers of the

concerned departments).
The Project Proponent must maintain existing ponds nearby, if any.

The Proponent must submit untreated high resolution satellite images with stereoscopic 3D
view from the National Remote Sensing Centre (NRSC), Hyderabad for the month of June and
December every year, along with the respective half-yearly compliance report in hard and soft
copy.

Sd/-

{Sudhir Kumar)
Member-Secretary
SEIAA, Bihar

Copy, through email, for information and necessary action to :—

a

Bl e e

:37:5
EC Identification No. - EC23B001BR164234  File No. - SIA/1(a)/2276/2023 Date of Issue EC - 22/09/2023 Page 10 of 10

The Secretary, Huvironment, Forest and Climate Change Deptt., Govt. of Bihar, Sinchai Bhawan,
Patna - 15.

The Additional Chief Secretary, Mines and Geology Deptt., Govt. of Bihar, Vikas Bhawan, Patna -
15

The Chairman, SEAC, Bihar.

The Member Secretary, Bihar State Pollution Control Board, Patna-23.

The Director, M{ines and Geology Deptt., Govt. Of Bihar, Vikash Bhawan, Patija - 15.

MoEF&CC, Intggrated Regional Office, Ranchi, 2 Floor, Headquarter - Jharkhand State Housing
Board, Harmu Chowk, Ranchi, Jharkhand - 834002.

Guard file.

(Sudﬁg' Kuinar)
Meirber Secretary,
SEIAA, Bihar

Validity yakaqwn

Digitally signed &y MrASudhir
Kumar
Member Secrefaly
Date: 9/22/202

9 PM
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FOREWORD

Environmental Protection and Sustainable Development have been twae comersteres of the policies and
p Jzedures governing the industrial and other developmental activities in India The Ministry of Environment, Forest
a ¢ Climate Change has taken several policy initiatives and enacled environme rntal and poliution control legislations to
prevent indiscriminate exploitation of natural resources and to promote intagration of environmental concerns in
d-yzlopmental projects. One such initiative is the Notification on Environmental Impact Assessment (EIA) of
developmental projects issued on 14" September, 2006 under the provisions ¢f Environment (Protection) Act, 1986
mma ing EIA mandatory for certain categories of developmental projects.

Another land mark decision has been taken with the new notifications dates 15.01.2016 and 20.01.2016 on mining
of minor minerals and constitution of District Level Environment Impact Assessment Authority and District Level
Ervironment Appraisal Committee This will ensure environmentally sustainable mining especially for sand and gravel
under clase supervision of district authorities. Use of information technology and information technology enabled
sorvices for scientific monitoring of mining and transportation of mined out naterial is another important feature of
sbove notification.

Sand and gravel are one of the most important construction materials. Ensuring their availability is vital for the
de-felopment of the infrastructure in the country. There are different sources © sand and gravel, the most important
ampng them is the river, As the requirement of these construction malerials is dn rise, they also are very vital for the
h:aﬁlh, physical character of the river and the different important functions of ihe river. The extraction of sand and
gravel from the river bodies has to be regulated and done with adoption of required environmental safeguards.

In view of evolving scenario in industry and development sector, My Ministry has prepared a “Sustainable Sand
Mining Management Guidelines”. The Guidelines inter-alia focus on preparation of District Survey Report,
Management Plan; Marine Sand Mining and Impact on Marine Biodiversity, Issues and Management of Mining in
Ciuster: Management of Sand Deposited after Flood on Agricultural Field of Farmers; Mining of Sand from Agricultural
Fiila, Monitoring System for Sustainable Sand Mining using Information Technclogy System. Creation of District Level
Frvircement impact Assessment Authority (DEIAA) and District Level Expert Appraisal Committee (DEAC) for
granting Lnvironment Clearance for Mining of Minaor Minerals; Exemption of certain cases for requirement of
¥ uviror ment Clearance and Standard Environmental Conditions for Sustainable Sand Mining.

The Guidelines will help the Departments of Mines and Geology, State Poliution Control Boards/Committees,

Ir dJustries, Regulators, Authorities and various Stakeholders to ensure env conimantally sustainable mining in the
Country, ’r"
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PREFACE

Sand 's naturally oceurring granular material composed of .inely divided rock and mineral
pa:tcles. Sand and gravel together known as aggregate, represent th= highest volume of raw material
uszt on earth. The mining of aggregate has been continuing for rany years Now the mining of
agaregates has reached a level threatening the environment and ecosystem besides also reaching a
leve! of scarcity that would threaten the economy. It is recommended rhat sand and aggregate mining,
and quarrying should be done only after sound scientific assessment and adopting best practices to
limit the impact on the environment.

The main objectives of the Guidelines, inter-alia, includes to ensure that sand and gravel
mining is dome in environmentally sustainable and socially responsible manner; availability of
adequate quantity of aggregate in sustainable manner; improve the effectiveness of monitoring of
mining and transportation of mined out material; conservation of the river equilibrium and its natural
environment by protection and restoration of the ecological sysiem; avoid aggradation at the
downstream reach especially those with hydraulic structures such as jetties, water intakes etc; to
ensijre the rivers are protected from bank and bed erosion beyond its $table profile; no obstruction to
the river flow, water transport and restoring the riparian rights and in-stream habitats; to avoid
pclidtion of river water leading to water quality deterioration; to prevent depletion of ground water
resarves due to excessive draining out of ground water;*and streamlining the process for grant of
erwvironmental clearance (EC) for sustainable mining.

The recommendations for management of sustainable sand extraction are the key objectives
of the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on
proiile changes and sediment transport capacity to enable the authorities to evaluate the long-term
effect of the mining activities both upstream and downstream of sanc extraction sites. Special
emphasis is given on monitoring of the mined out material, which is key tc the success of environment
management plan. So use of IT and IT enabled services for effective manitoring of the quantity of
mired cut material and transportation along with process reengineerir-g has been made a part of the
Guideline The Guidelines propose delegation of responsibility and authenty to the cutting edge level
ie the Distrizt Environment Impact Assessment Authority along wih streamlining the process of
imp-act assessment, environment management plan and environment :learance in cluster situation.

I
Delhi Ashok s
: 15-03-2016
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[ EXECUTIVE SUMMARY ]

The sand ano gravel are one of the most important construction materiuls, Ensuring their
availability is vital for the development of the infrastructure in the country. There are different
sources of sand and gravel, the most important among them is the river. As the requircment of these
construction materials is on rise, they also are very vital for the health, physical character of the
river and the different important functions of the river. The extraction of sand and gravel from the
river bodies has to be regulated and done with adoption of required environmenia! safeguards.

For making available these resources, a mapping of these resources at the district level,
identification of uppropriate sites for extraction, appraisal of the extraction process. putting in place
the required environmental safeguards, and rigorous monitoring of the volume of extiucled material
is requi-ed to ensure sustainability of the entire process.

The district is the unit of administration which is best placed to co the mapping of these
resourcss, adopt the best environmental practices for extraction of these materials znd monitor its
extractio 1 and movement. The large number of leases which are awarded. . 2 scattered geographical
Jocation «f the availability of these materials and decentralized requireme:nt and usage of the sand
and aggregales also places districts in a unique position to play a vital role in adoption of
environmental safeguards needed for sustainable extraction of river sana and gravel.

Recommendations for management of sustainable sand extraction are the key objective of
the Guidelines. Emphasis is given to the setting up of monitoring plans that will provide data on
profile changes and sediment transport capacity to enable the authorities t9 evaluate the long-term
effect ¢! the mining activities both upstream and downstream of sand extfiction sites.

Special emphasis is given on monitoring of the mined out matorial, which is key to the
success of environment management plan. So use of IT and IT enabled services for effective
monitoring of the guantity of mined out material and transportation along v/ith process reengineering
has been made a part of the Guideliness. The Guidelines proposes delegation of responsibility and
authority to the cutting edge level i.e. the District Environment Impact Assessment Authority along
with streamlining the process of impact assessment, environment management [:lan and environment
clearance in cluster situation.

Piomotion of manufactured sand, artificial sand and alternative technologies in construction
materia s and processes are also required for reducing the dependence tnd demand on naturally
occurriag sand and gravel. Development of slag sand, sand from stone ckips and there certification

unde# Sgainiportant step in this direction.

Distt.-PATNA - !
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| INTRODUCTION ]

Sustainable Development is built on three pillars - environmental, social and ¢conomic.
Sustainable developrment cannot be achieved if the environment is protected but poverty is prevalent
in a significant part of the population. Similarly, sustainable development cannot be achieved through
inappropriate economic growth, if it undermines the environment in which people and businesses
exists. These Guideliness support that fundamental concept, promoting environmental protection,
limiting negative physiological, hydrological and social impacts under pinning sustainab'c economic
growth.

Sand and gravel have long been used as aggregate for construction of roads and building.
Today, the demand for these materials continues to rise. In India, the main sources of sand are river
flood plain, coastal sand, paleo channel sand, and sand from agricultural fizids.

River sand mining is a common practice as habitation concentrates :long the rivers and the
mining locations are preferred near the markets or along the transportatior 1oute, for reducing the
transportiiion cost. River sand mining can damage private and public proparries as well as aquatic
habitats. £y cessive removal of sand may significantly distort the natural ¢gailibrium ol a stream
channel.

Remaoving sediment from the active channel bed in river interrupt the continuity of sediment
transport through the river system, disrupting the sediment mass balance in the river downstream
and induces channel adjustments (usually incision) extending considerable distances (commonly
one kilom:eter or more) beyond the extraction site.

The t\ugnilude of the impact basically depends on the magnitudes os"jhe extraction relative
to bed lozd's of the principles and
processes outlined in this Guidelines will limit the negative externalities of sand and gravel mining.

ediment supply and transport through the reach. Implementati-

. 5
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.Lr NEED FOR POLICY GUIDELINES]

Sand is naturally occurring granular material composed of finely divided rock ard mineral
particles between [ 50 niicron to 4.75 mm in diameter (IS 383-1970). Sand is formed due to vweathering
of rocks due to mechamical forces. In the process the weathered rocks forms gravel and then sand.

Sand and grave! together known as aggregate, represent the highest volume of raw material
used on earth after water. The mining of aggregate has been continuing for many vears. Now the
mining of aggregates has reached a level threatening the environment and ecosystem besides also
reaching a level of scarcity that would threaten the economy. It is recommended that sand & aggregate
mining, and quarrying should be done only after sound scientific assessment and adopiing best
practices to limit the impact on the environment.

It is also felt that the greater use of substitute material (Manufactured Sand, artificial sand
etc.) & corsiruction technology, and sustainable use of the resource could drastically reduce adverse
impact of nining on the environment.

[OBJECTIVE OF THE GUIDELINES

4

The Guideliness has been based on the following principles:
. Uncontrolled sand mining is not sustainable.

. Compliance with present and future legislation and regulations on th: subject is mandatory
and npt voluntary.

. Each Yease holder should be given the opportunity to self-regulate to the extent that it can
der enstrate compliance with legislation and regulations.

. Where self- regulation fails to deliver compliance with legislation and regulations, increased
formal enforcement and monitoring should be implemented with punitive measuies applied
in line with the legal framework.

. There is 1 need 1o protect the environment and the right of the population te live in clean and
safe surroundings, with the need to use natural resources in a way tha: will make a positive
and sustzinable contribution to the economy.

The main sbjectives of the Guidelines

. To easure that sand and gravel mining is done in environmentally sustainable and socially
respensible manner.,

* . Toensure availability of adequate quantity of aggregate in sustainable manner.

rove the efTectiveness of monitoring of mining and transportation of mined out material.

« %
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. Ensure conservat:or of the river equilibrium and its natural environment by protection and
restoration of thz ecological system.

. Avoid aggradation gt the downstream reach especially those with hydraulic structuses such
as jetties, water iriakes etc.

. Ensure that the rivers are protected from bank and bed erosion beyond its stable profile.

. No obstruction to the river flow, water transport and restoring the riparian rights and in-

stream habitats.

. Avoid pollution ot river water leading to water quality deterioration.
. To prevent depletion of ground water reserves due to excessive draining out of greund water.
. To prevent ground water pollution by prohibiting sand mining on fissures where it works as

filter prior to ground water recharge.
. To maintain the river equilibrium with the application of sediment tressport principles in
detern-ining the locations, period and quantity to be extracted.

. Streamlining and simplifying the process for grant of environmental clearance (EC) for
sustainzle mining.

TA
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[THE EFFECT OF SAND AND GRAVEL MINING ]

Mining within or near riverbed has a direct impact on the stream's physical characteristics, such as

channel geometry, bed el vation, substratum composition and stability, in-stream roughness of the
bed. flow velocity. discharge capacity, sediment transport capacity, turbidity, temperature etc.
Alteration or modification of the above attributes may cause hazardous impact on ecclogical
equilibrium of riverine regime. This may also cause adverse impact on in-stream biota and riparian
habitats. This disturbance may also cause changes in channel configuration and flow-paths.

The effects of cand and gravel mining are as follows:

a)

b)

¢)

d)

e)

AN gn-sciegti

Extracticon of bed muaterial in excess of replenishment by transport from upsstream causes the
bed to lewer (degrade) upstream and downstream of the site of removal.

In-strea 11 habitat is impacted by increase in river gradient, suspended load. sediment transport
and sedi ment deposition. Excessive sediment deposition for replenishment iacreases turbidity
which p.events peretration of light required for photosynthesis and reduc::s food availability
of aquaric fauna.

Riparian habitat including vegetative cover on and adjacent to the river banks it controls
erosion, provide nutrient inputs into the stream and prevents intrusion ¢i pollutanis in the
stream through runoff. Bank erosion and change of morphology of the river can destroy the
riparian vegetative cover. '

Bed degradation are responsible for channel shifting, causing loss of propert:es and degradation
of landscape. it can also undermine bridge supports, pipe lines or other s'ructures.
Degrad::tjon may change the morphology of the river bed, which constizies one aspect of
the aqui: i habitat. (

Degrad:ition can deplete the entire depth of gravelly bed material, cxpnsjn.gt other substrates
that may underlie the gravel, which could in turn affect the quality of aquatic habitat. Lowering
of ground water table in the flood plain because of lowering of riverbed level as well as river
water level takes place because of extraction and draining out of excessive ground water
from the adiacent areas. So, if a floodpiain aquifer drains to the stream. groundwater levels
can be lowerzd as a result of bed degradation.

Lowering of the water table can destroy riparian vegetation.

Excessive pumping of ground water in the process of mining in abandoned channels depletes
ground water causing scarcity of irrigation and drinking water. In extreme ~ases it may create
ground i:ssures and subsidence in adjacent areas.

Flooding is reduced as bed elevations and flood heights decrease. reducing kazard for human
ancy of floodplains and the possibility of damage to engineering works.

overbank sediments to floodplains is reduced as flood heights decrease.

and unregulated sand and gravel mining tends to increase channel bank

LAL
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scouring and erosion. Tais causes a large degree of meandering of rivers and sometime- it
could be in kms.

1) Rapid bed degradatior. may induce bank collapse and erosion by increasing the heighis of
banks.

m)  Polluting ground water by reducing the thickness of the filter material especially it mining is
taking place at top ol recharge fissures.

n)  Choking of sand layer which acts as filter for ingress of ground water from river by dumping
of finer material, compaction of filter zone due to movement of heavy vehicles. It also reduces
the permeability and porosity of the filter material.

o)  Removal of gravel from bars may cause downstream bars to erode if they subsequently receive
less bed material than is carried downstream from them by fluvial transport.

p)  Ecologica effects on bird nesting, fish migration, angling, etc.

q) Indiscrete raining activities lead to increased concentration of suspended sadiment in the
river which in turn causes siltation of water resources projects.

) Un-scientif': and unregulated sand and gravel mining leads to the severe hewith hazards Tike
air quality ¢ 2gradation and dust fog.

s) Direct destriction from heavy equipment operation; discharges from equipment and refueling.

t) Biosecurity ond pest risks.

u)  Impacts o1 coastal processes.

The other delet: tmls impacts of indiscrete mining include

Loss of riparian habitat resulting from direct removal of vegetation along the stream bank to facilitate
the use of a draziine or through the process of lowering the water table, bank undercutting. and
channel incision. The physical composition and stability of substrates are altered as a result of in-
stream mining and most of these physical effects may exacerbate sediment entrainment in the channel.

Furthermore, the pro:ess of in-stream mining and gravel washing produces fine sediments under all
flow conditions, resulung in a deposition of fine sediment in riffles as well as other habitats at low
discharge. Excess sediment is considered the greatest pollutant in waters and constitutes one of the
major environmeta! factors in the degradation of stream fisheries.

However, in-stre:.m miining may contribute additional sediment to downstream re: ches due to the
disruption of substrate stability. Once sediment enters the stream, it is bes: to let natural
geomorphologica: and hydrological processes reach a dynamic equilibrium. rather than further

exacerbating thexifyation by additional disturbance.
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All other things being equai:

a)

b)

d)

Q\EXPaL-49.05.2027
°\b> R
o e

Extracting gravel irom sn excavation that does not penetrate the water table and is locatced
away from an active strean channel should cause little or no change to the natural hydrolegizal
processes unless the stream captures the pit during periods of flooding.

In-stream extraction of zravel from below the water level of a stream generally causes more
changes to the natural hydrologic processes than limiting extraction to a reference point
above the water leval.

In-stream extraction of gravel below the deepest part of the channel (the thalweg) generally
causes more changes to the natural hydrological processes than limiting extraction (o i
reference peint above the thalweg.

Excavating sand and gravel from a small straight channel with a narrow flood2lain generally
will have a ~reater impact on the natural hydrological processes than excavaticns on a braided
channel wii a wide floodplain.

Extracting sand and gravel from a large river or stream will generally create lzss impact than
extracting the same amount of material from a smaller river or stream.
Over-extraction of gravel can destabilise channels and banks, and/or affect the ecologic

functioning of rivers particularly if undertaken at the wrong time, or in the wrong place, orin
a way that damages the river bed or margins.
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GENERALAPPROACH TO SUSTAINABLE SAND
AND GRAVEL MINING

Following considerations sheuid be Kept in mind for sand / gravel mining:

a) Parts of the river reach that experience deposition or aggradation shall be identified first. The
Lease holder/ Environmental Clearance holder may be allowed to extract the sand and gravel
deposit in these locations to manage aggradation problem.

b)  Thedistance between sites for sand and gravel mining shall depend on the replenishment rate
of the river. Sediment rating curve for the potential sites shall be developed and checked
against the extracted volumes of sand and gravel.

¢) Sand and grav:l may be exiracted across the entire active channel during the d1y season.

d)  Abandoned st eam channels on terrace and inactive floodplains be preferred rath 21 than active
channels and their deltas and flood plains. Stream should not be diverted to form inactive
channel.

e)  Layers of sand and gravel which could be removed from the river bed shall depend on the
width of the river and replenishment rate of the river.

f) Sand and grave! shall not be allowed to be extracted where erosion may occur, such as at the
concave bank.

g)  Segments of braided river system should be used preferably falling within the lateral migration
area of the river regime that enhances the feasibility of sediment replenishmen:.

h)  Sand and grav |l shall not be extracted within 200 to 500 meter from any crucijl hydraulic
structure suck. s pumping station, water intakes, and bridges. The exact distar.c¢ should be
ascertained b the local authorities based on local situation. The cross-section survey should
cover a minimim distance of 1.0 km upstream and 1.0 km downstream of the porential reach
for extraction. The sediment sampling should include the bed material and bed material load
before, during and after extraction period. Develop a sediment rating curve at the upstream
end of the potential reach using the surveyed cross- section. Using the historica! or gauged
flow rating curve. determine the suitable period of high flow that can replenish the extracted
volume. Calculate the extraction volume based on the sediment rating curve ard hizh tlow
period after detzrmining the allowable mining depth.

i) Sand and gravel could be extracted from the downstream of the sand bar at river bends.

upstream one to two thirds of the bar and riparian vegetation is accepted as a
to 1'-;-;4-3 anncl stability.
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Flood discharge capacity oi' the river could be maintained in areas where there are significant
flood hazard to existing sauic ures or infrastructure. Sand and gravel mining may be allowed
to maintain the natural flow capacity based on surveyed cross- section history.
Alternatively, off-channel o1 floodplain extraction is recommended to allow rivers to replenisk:
the quantity taken out during mining.

The Piedmont Zone (Bhakhar area) particularly in the Himalayan foothills, where riverbed
material is mined, this sundy-gravelly track constitutes excellent conduits and holds the greater
potential for ground water recharge. Mining in such areas should be preferred in locations
selected away from the chennel bank stretches.

Mining depth should be iestricted to 3 meter and distance from the bank should be 3 meter or
10 percent of tha river width whichever less.

The borrow are. should preferably be located on the river side of the proposed en:bankment.
because they gt silted up in course of time. For low embankment less than 6 r1 in height,
borrow area should not be selected within 25 m from the toe/hee! of the embankment. In case
of higher embankment the distance should not be less than 50 m. In order to obviate
development of 'low parallel 10 embankment, cross bars of width eight times the depth of
borrow pits spaced 50 to 60 meters centre-to-centre should be left in the borrow p ts.
Demarcation of mining area with pillars and geo-referencing should be done pricr (o start of
mining.

« 2
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[ THE WORLD SCENARIO ]

Sand and gravel are mined world-wide and account for the largest volume of solid material extracted
globally. Formed by erosive processes over thousands of years, they are now being extracted at a
rate far greater than their renewal. Furthermore, the volume being extracted is having a major
impact on rivers, deltas and coastal 2nd marine ecosystems, resulting in loss of land through river or
coastal erosion. lowering of the water table and decrease in the amount of sediment supply. Despite
the colossal quantities of sand and gravel being used, increasing dependence on them and the
significant impact that their extraction has on the environment, this issue needs far better attention
and awareness.

Globally. between 47 and 59 billion tonnes of material is mined every year of which sand and
gravel, known as aggre _ates, account for both the largest share (from 68% to 85%) and 1.1e fastest
growth in extraction increase. Although more sand and gravel are mined than any other raaterial.
reliable data on their ex traction is not available. The absence of global data on aggregat:s mining
makes environmental assessment very difficult and has contributed to the lack of awarene s about
this issue. One way to esi'mate the global use of aggregates indirectly is through the procu::tion of
cement for concrete (corcrete is made with cement, water, sand and gravel). The production of
cement is reported by 150 countries and it reached 3.7 billion tonnes in 2012 (USGS, 2C| ia). For
each tonne of cement. the building industry needs about six to seven times more tonnes of sand and
gravel (USGS, 2013b). Thus, the world's use of aggregates for concrete can be estimated at 25.9
billion tonnes a year for 2012 alone.

Added to this are all the aggregates used in land reclamation, shoreline developments and road
embankments (for whi-{ the global statistics are unavailable), added to this is the 180{million
tonnes of sand used ir. industry (USGS, 2012). Aggregates also contribute to 90% o lasphalt
pavements and 80% of concrete roads (Robinson and Brown, 2002). Taking all these estirnates into
account, a conservative estimate for the world consurnption of aggregates exceeds 40 billicn tonnes
a year.

This large quantity of material cannot be extracted and used without a significant impact on the
environment. Extraction has an impact on biodiversity, water turbidity, water table levels and
landscape and on climat: through carbon dioxide emissions from transportation. There are also
socio-economic, culturai and even political consequences. In some extreme cases, the n:nirg of
marine aggregates has cl anged international boundaries, such as through the disappearanc : of sand
islands in Indonesia (Ne w York Times, 2010; Guerin, 2003).
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Biodiversity

Impacts on related ecosystems (for example: fisheries)

Land losses

Berh inland and coastal through erosion

Hydrological functions

Change in water flows, flood regulation and marine currents

Water supply Through lowering of the water table and pollution

Infrastructures Damage to bridges, river embankments and coastal
infiasiructures

Climate - Directly through transport emissions

Landscape Ceastal erosion, changes in deltaic structures, querries,

pocdution of rivers

Extreme events

Decline of protection against extreme events (flood, drought,
storm surge)

World over sand was until recently extracted in land quarries and riverbeds; however, & shift to
marine and coastal aggregates mining has occurred due to the decline of inland resources. River and
marine aggregates rema:a the main sources for building and land reclamation. For concrete, in-

stream gravel requires les

processing and produces high-quality material while marine ag?’egate

needs to be thoroughly wzghed to remove salt. If the chloride is not removed from marine agyegate,
a structure built with it might collapse after few decades due to corrosion of steel reinforced structures.
Most sand from deserts cannot be used for concrete and land reclaiming, as the wind erosior: process

forms round grai
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INDIAN SCENARIO ‘

The data on consumption of sand and zggregate in country is not available with any source. It can
be derived indirectly from the usage of cement, construction of roads and stowing of mines. The
trend for aggregates extraction can be estimated using cement production as a proxy.

Cement production has multiplied threc-fold in the last 20 years from 1.37 billion tonnes of cement
in 1994 to 3.7 billion tonnes in 2012 (USGS, 2013a) mainly as a result of rapid economic growth in
Asia (UNEP and CSIRO. 2911). Five countries: China (58%), India (6.75%), the United States
(2%), Brazil and Turkey - produce 70% of the world's cement (USGS, 2013c). The consumption of
cement is expected to reach 324 million tonnes, which equates to use of 2.2 billion tonrics of
aggregates. This is in addit'on to sard and aggregates used in stowing of mines, industry and other
allied usage.

In India the main sources «f sand are:
(a)  River (riverbed and firod plain).
(by Lakes and reservoirs.

(¢)  Agricultural fields (Haryana).

(d) Coastal / marine sand,

(e) Palaco-channels (Bix|ner in Rajasthan).
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[THE PRICE ELASTICITY FOR DEMAND OF SAND]

As the price elasticity of demand for sand is inelastic (-0.88), any increase in price in absence
of marketable alternative will not have any significant impact on demand. Use of crushed
stones or other substitute material should be promoted. The regional context of aggregate
resources, market demand, and the environmental impacts of various alternatives must be
understood before any site-specific proposal for aggregate extraction can be reviewed.

Evaluation of aggregate supply and demand should be undertaken on the basis of production-
consumption regions, encompassing the market for aggregate and all potential sources of
aggregate within an economical transport distance. The finite nature of high-quality alluvial
gravel resources must be recagnized. and high-quality PCC-grade aggregates should be reserved
only for the uses demanding this quality material (such as concrete). Alternative sources sh uld
be used in less demanding : pplications (such as road sub-base). Part replacement with fly ash
in roads and embankments be promoted in place of sand and aggregates.

The environmental costs 0o* sand mimng should be incorporated into the price of the prodict
so that alternative sources that require more processing but have less environmental impz.ct
become more attractive.

[ PROCESS OF SEDIMENT TRANSPORT ]

The loose boundary (consistilg of movable material) of an alluvial channel deforms unde: 1’1&:
action of flowing water and 1he deformad bed with its changing roughness (bed forms) inte-acts
with the flow. The resulting movement of the bed material (sediment) in the direction of flow is
called sediment transport ar.d a critical bed shear stress must be exceeded to start the particle
movement.

Such a critical shear stress is referred as incipient (threshold) motion condition, below which the
particles will be at rest and the flow is similar to that on a rigid boundary. Some sediment particles
roll or slide along the bed intermittently and some others saltate (hopping or bouncing along the
bed). The material transportei ir one or both of these modes is called 'bed load'.

Finer particles (with low fa!i velocities) are entrained in suspension by the fluid turbulence 1ad
transported along the channe! in suspansion. This mode of transport is called 'suspended 'oad'.
Sometimes finer particles froin upland catchment (sizes which are not present in the bed mateiial),

fotal 1o}
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Bed load ranges from a few percent of total load in lowland rivers to perhaps 15% in Mountain
Rivers to over 60% in some arid catchments. Although a relatively small part of the total sediment
load. the arrangement of bed load sediment constitutes the architecture of sand, and gravel-bed
channels.

The rate of sediment transport typically increzses as a power function of flow: that is, a doubling of
flow typically produces more than a doubling in sediment transport and most sediment transport
occurs during floods. The environmental impacts from in-stream mining can be avoided, if the
annual bed load is calculated and aggregate extraction is restricted to that value or some portion of
it. To accurately limit extraction to some portion of bed load, the amount of sediment that passes the
in-stream mining site during a given period of time must be calculated.

There is a large amount of uncertairty in the process of calculating annual rates of bed load transport.
How much coarse material is moved. how long it remains in motion as also how far it moves
depends on the size, shape & pacl ing of the material and the characteristics of the river flow.

Downstream movement commonl y pccurs as irregular bursts of short-distance movement separated
by longer periods, when the particles remain at rest. Because bed load changes from hour-to-hour,
day-to-day, and year-to-year. estimai ing annua! bed load rates is a dynamic process involving careful
examination.

Constant variations in the flow of the river make the channel floor and riverbanks a dynamic interface,
where some materials are being eroded while others are being deposited. The net balance of this
activity, on a short- term basis, is referred to as scour or fill.

On a long-term basis, continued scour results in erosion (degradation), while continued fill results
in deposition (aggradation).

A general indicator of the stabilit' of a stream relates to the amount of vegetation present. Gravel
bars that are vegetated or where the gravel is tightly packed, generally indicate streams, where the
gravel supply is in balance. Streams with excessive gravel generally have gravel bars with little or
no vegetation, and are surfaced wih loosely packed gravel.
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SUSTAINABLE SAND AND GRAVEL MINING GUIDELINES ]

The broad principle on which any sustainable sand mining Guidelines / policy can be based is that
river/ natural resources must be utilized for the benefit of the present and future generation, so river
resources should be prudently managed and developed. The preparation of District Survery Report
is an important initial step.

The Processes under the Guidelines:

(a) Identification of areas of aggradation / deposition where mining can be allowed; and
identification of areas of erosion and proximity to infrastructural structures and installations
where mining should be prohibited. Use of satellite imagery for identifying areas of sand
deposit and quantity be done

(b)  Calculation of annual rate of ¢plenishment and allowing time for replenishment after mining
in area.

(c) Identifying ways of scientific .nd systematic mining.

(d) Identifying measures for prorection of environment and ecology.

(¢) Determining measures for proteciion ol bank erosion.

() A bench mark (BM) with resnect to mean sea level (MSL) should be made essential to in-
mining channel reaches (MCR). Below which no mining shall be allowed.

(g Identifying steps for conservation of mineral.

(h)  Permanent gauging facilities { for discharge and sediment both) should be made compulsory
for the sites having excessive 11
competent State Agency.

ining in consultation with Central Water Commission or any

(i)  Implementing safeguards for checking illegal and indiscrete mining.

Following the above processes, to bzgin with it is important to prepare a survey document mapping
the status of sand sources in a district. This survey should be conducted and report be prepared for
each district. Though it is an accepiab'e fact that rivers cut across districts and States and every
river is an ecosystem in itself. But, k2eping in view the fact that the district is the most established
unit of administration at which this kind ot survey, planning and monitoring can be ensured effectively,
it is proposed that every district will prepare this document taking the river stretch in that district as
an ecological unit and inventorising other sources of sand in the district.

Besides, the production of aggreg:-e in a particular area is a function of availability of natural
resources, the size of the populaticn, the economy of the area and various developmental and
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The natural resources must be utilized in environment friendly manner in scientific and systematic
way and with the objective of sustainable daveopment the policy on the subject should have
provisions for protection of environment & ecolsuy. These factors can be accounted for in a most
efficient manner at district level.

The sustainable mining plan needs to be dynamic. A survey should be carried out by the District
Environment Impact Assessment Authority (DEIAA) with the assistance of Geology Department,

Irrigation Department, Forest Department, Public Works Department, Ground Water Boards, Remote
Sensing Department and Mining Department ete. in the district at regular intervals.

The survey shall contain:

L. District wise detail of river or stream and other sand source.
2. District wise availability of sand or gravel or aggregate resources.
3. District wise detail of existing mining leases of sand and aggregates.

Based on this survey document, th: action plan shall divide the river/ stream/ other sources of
the District into the following cate gories:

1. River / Stream beds sections 7 vther sources suitable for extraction of sand and aggregates.
2. River/ Stream beds sections / o her sources prohibited for extraction of sand and aggregates.

The river/ streams/ other sources ¢f sand and aggregate are studied on following parameters:
a)  Geomorphological studies

i) Place of origin

i) Catchment area.

iii)  General profile of river - fream.

iv)  Annual deposition facto:

V) Replenishment.

vi)  Total potential of minor mineral in the river bed.
b)  Geological studies

i) Lithology of catchment area.

ii)  Tectonics and structural beb:wvior of rocks.
c) Climatic Factors

i) Intensity of rainfall.

ii)  Climate Zone.

iii)  Temperature variation

619
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The following points to be considered while select:ng the river / stream for mining besides the

above parameters:

i) A stable river is able to constantly transpor. ‘he flow of sediments produced by watershed
such that it's dimensions (width and depth) patiern and vertical profile are maintained without
agerading (building up) or degrading (scou:ing down).

ii)  The amount of boulders, cobbles, pebbles. und sand deposited in river bed equals to the
amount delivered to the river from catchment area and from bank erosion minus amount
transported downstream each year.

iii) It is compulsive nature of river to meandar in their beds and therefore they will have to be
provided with adequate corridor for meandering without hindrance. Any attempt to diminish
the width of the corridor (flocdway) and curb the freedom to meander would prove
counterproductive. '

iv)  Erosion and deposition is law of r:uture. The river stream has to complete its geomorphological
cycles from youth, mature to ol¢ age.

v)  River capturing is unavoidable.

vi)  Fundamentally the lowest point o7 any stream is fixed by sea level.

This survey document should be prepaied in the district based on direct and indirect benefits of
mining and identification of the potentia! threats to the river / stream beds in the district.

Besides, calculating the carrying capacity of the river / stream beds / other sources to find out
maximum quantity available to be allowed for removal each year from the sources, it should also
provide various measures to regulate sand and aggregate mining in a systemic way.

It has to provide for environmentally szje depth of mining and safeguards of banks by prescribing
safe distance from banks. It is required}that there should be a Sub-Divisional Committee which
should visit each site and make recomn:endation. The Committee should comprise of Sub-Divisional
Magistrate, Officers from Irrigation department, State Pollution Control Board or Committee, Forest
department, Geology or mining officer shall visit cach site for which environmental clearance has
been applied for and make recommendation on suitability of site for mining or prohibition thereof.
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THE STRUCTURE OF DISTRICT SURVEY REPORT ]

The report can have following structure:

I Introduction

2. Overview of Mining Activity in the District

3 The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in fa<t three years

Detail of Production of Sand or Bajari or minor mineral in last three years

4
5
6. Process of Deposition of Sedir ents in the rivers of the District
7 General Profile of the District

8 Land Utilization Pattern in the d strict: Forest. Agriculture, Horticulture, Mining etc.
9 Physiography of the [Jistrict

10.  Rainfall: month-wise

11.  Geology and Mineral Wealth

12. Drainage System with descriptjiun of main rivers.

SI.No. NAME OF RIVE# AREA DRAINED % AREA l
(Sq. Km) DRAINED

13. Salient Features of Important Rivers and Streams:

Si.No. Name of the River/ ! Total Length in the Place of Altitude
Stream _ District (in Km) origin at Origin

14. Methodology Adopted for Caiculating of Mineral Potential
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and other factors. it can be 50% to 60% of the area of 2 particular river/stream. e.g. in Himachal
Pradesh mineral constituents like boulders, river born bajari, sand up to a depth of one meter are
considered as resource mineral. Other constituents ‘ike clay and silt are excluded as waste while
calculating the mineral potential of particular river/ stream.

The specific gravity of each mineral constituent is ditferent. While calculating the mineral potential,

the average specific gravity is taken as 2.25. The percent of mineral constituent like boulder, river

bajari, sand also varies for different river and streams. While calculating the mineral potential the
percentage of each mineral constituent is taken as, Boulders 35-40%, Bajari - 30-35%. Sand 25-
30% and 5-10% for silt and clay.

The quantum of deposition varies from stream to strearn depending upon factors like catchment
lithology, discharge, river profile and geomorphology of the river course. There are certain
geomorphological features developed in tae river beds such as channel bar, point bar etc. where
annual deposition is more even two to thri€ meters.

For illustration one example of Yamuni River in Sirmaour district of Himachal Pradesh is
given below:

Portion of the River / Length of Average Area Mineable
Stream Recommended area width of area [recommended mineral
for Mineral Concession | recommenided | recommended| for mineral potential (in

for mineral for mineral | concession metric tonne)
concession concession (in square (60 % of total
(in kilometer) | (in meters) meter) mineral
| potential)
From Downstream of ]
confluence with Tons
River to Behral near 31 478 14818000 16803612
Haryana and Uttar
Pradesh border

Note: Considering the density of river bed material to be 1.89 g/em?

Present Status of Mining

This gives the detail of mining leases alreac:v in operation in this stretch, area and production in last

three years from the
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Mineral Potential is calculated in following way:

Mineral Potential
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Boulder (MT) Bajari (MT) | Sand (MT) Total Mineable Mineral Potential
(MT)
5601204 6801462 4400946 16803612
Annual Deposition
336072 408088 264057 1008217
Recommendation:

From the above it is clear that about 16803€ 12 metric tonnes of mineral is available up to depth of
one meter in the river bed of Yamuna in Sirnour district.
The annual deposition is 1008217 MT.

The average annual production is 80000 M.
So, 16723612 MT of mineral can be safely re noved.

In similar manner it should be calculated for each river and stream in the district and compiled
in following format:

SL.No.| River/

Stream

Portion of the

river / stream

recommended
for mineral
concession

Length of the
recomniended
area fpr
minziial
concession

(in kilometer)

Average
width of the
recommended

area for

mineral
concession
(in meters)

Area
recommended|
for mineral
concession
(in sq.mtrs.)

Mineable
mineral
potential
(in metric
tonne)
(60% of
total mineral
potential)

Total for the
District
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zone of deposition. These zones of deposition and eresion are extended in different patches
in the river.

Any mining lease granted in larger tract can cover »oth the zones, and mining activity in
zone of erosion can further aggravate the problem of 2rosion and as such the mining activity
can be allowed only in the zone of the deposition. The mining leases of larger areas in rivers
are neither in interest of environment nor in the interest of mineral conservation.

In Himalayan states the rivers and wasteland has been mostly classed as forest land and
mining on that requires diversion of forest land and payment of compensatory afforestation
and NPV etc. The land in river beds in hilly tracts and many small rivers at any one site
seldom exceed 5 hectare, so not allowing sand minirg leases less than 5 hectare on river
beds further aggravates the situation. Sc the size of mining lease for river sand mining
should be determined by the State as per the local situation.
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[MANAGEMENT YLAN ]

1. River Bed Mining Recornmendations:
a)  Permit Mining Volume Based on Measureid Annual Replenishment

In the first year following adoption of the management plan, a volume equal to the
estimated annual replenishment could be extracted from the reach of channel.
Replenishment (up to the elevation of the selected channel configuration) would need
to occur before subsequent extraction could take place. The concept of annual
replenishment accounts for the episodic nature of sediment transport. For example,
during wet periods with high stream flows, and a high contribution of sediment from
hill slopes and tributaries, monitcring data would show that sand and gravel bars are
replenished quickly. During drou:cat periods with low stream flow, and little sediment
supply or transport, monitoring d ita would hikely show that bars were replenished at a
slower rate.

The use of monitoring data is essenial in measuring when actual replenishment occurs.
The use of the concept of annual reolenishment protects long-term channel stability as
well as aquatic and riparian habita- by extracting a volume sustainable by watershed
processes.

b) Establish an A bsolute Elevation below Which No Extraction May Occur
(Minimum Enveloped Level or Redline).

The absolute elevation below which no mining could occur or "redline” would be
surveyed on a site-specific basis tn’order to avoid impacts to structures such as bridges
and to avoid vegetation impacts asspciated with down-cutting due to excessive removal
of sediment. An extraction site can be determined after setting the deposition level at 1
m above natural channel thalweg clevation, as determined by the survey approved by
mine plan approving authority.

c) Limit River Bed Extraction Methods to Bar Skimming

If mining is limited to the downstr=an: end of the bar with a riparian buffer on both the
channel and hill slope (or floodplain! side, bar skimming would minimise impacts.
Other methods such as excavatior of trenches or pools in the low flow channel lower
the local base level, and maximise 11pstieam (head cutting and incision) and downstream
(widening and braiding) impacts. {n addition, direct disturbance of the substrate in the
low flow channel should be avoia= d. Trenching on bars may be beneficial in the future
iEthe river becomes severely ageraded. flat, shallow and braided. Trenching of bars
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long-term, the upstream and downstream effects of a trench on the bar or in the channel
may offset any short-term benefit derived “ren: this method.

d) Extract Sand and Gravel from the Dowuns:r eam Portion of the Bar:

Retaining the upstream one to two thirds o the bar and riparian vegetation while
excavating from the downstream one 1o twu third of the bar is accepted as a method to
promote channel stability and protect the narrow width of the low flow channel necessary
for aquatic life. Sand and gravel would be r¢ -deposited in the excavated downstream
one to two thirds of the bar (or downsticam of the widest point of the bar) where an
eddy would form during sediment transporting flows. In contrast, if excavation occurs
on the entire bar after removing existing riparian vegetation, there is a greater potential
for widening and braiding of the ‘ow flow channel.

e) Concentrate Activities to Miniraise Disturbance:

River bed extraction activities sh ».ild be concentrated or localised to a few bars rather
than spread out over many bars. 'i'is localisation of extraction will minimise the area
of disturbance of upstream and civwnstrean effects. Skimming decreases habitat and
species diversity - these effects slould not be expanded over a large portion of the
area,

f) Review Cumulative Effects of Sand and Gravel Extraction:

The cumulative impact of all mining proposals should be reviewed on an annual basis
to determine if cumulative riverine effects or effects to the estuary are likely.

g)  Maintain Flood Capacity: 1

Flood capacity in the river shouidlbe maintained in areas where there are significant
flood hazards to existing structures or infrastructure.

h)  Establish a Long-term Monitoring Program:

Monitoring of changes in bed elevstion and channel morphology, and aquatic and
riparian habitat upstream and downstream of the extraction would identify any impacts
of sand and gravel extraction to Eiologic resources. Long-term data collected over a
period of decades as sand and grave exwraction occurs will provide data to use in
determining trends.

i) Minimise Activities That Relez-e Fine Sediment to the River:

No washing, crushing. screening, stockpiling, or plant operations should oceur at or
clow the streams "average high water elevation," or the dominant discharge. These
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Retain Vegetation Buffer at Edge of Water and Against River Bank:

Riparian vegetation performs several functions 2:sential to the proper maintenance of
geomorphic and biological processes in rivers. It shields river banks and bars from
erosion. Additionally, riparian vegetation, including roots and downed trees, serves as
cover for fish, provides food source, works as a filter against sediment inputs, and aids
in nutrient cycling. More broadly, the riparian zone is necessary to the integrity of the
ecosystem providing habitat for invertebrates. birds and other wildlife.

The River Bed mining should only be allow«d during the dry season.
No River bed mining should be permitted during rainy season (see Appendix 9).
An Annual Status and Trends Report:

This report should review permitt xd extraction quantities in light of results of the
monitoring program, or as improv2d estimates of replenishment become available.
The report should document change- :n bed elevation, channel morphology, and aquatic
and riparian habitat. The report should also include a record of extraction volumes
permitted, and excavation location. Fi sally, recommendations for reclamation, if needed
should be documented.

2. Off-Channel or Floodplain Extraction Recommendations

a)

Floodplain Extraction should be set back from the Main Channel

In a dynamic alluvial system, it is not uncommon for meanders to migrate across a
floodplain. In areas where sand and jravel occurs on floodplains or terraces. there is a
potential for the river channel to mng‘;ﬂe toward the pit. If the river erodes through the
area left between the excavated pit «atl the river, there is a potential for "river capture,”
a situation where the low flow channel is diverted though the pit. In order to avoid
river capture, excavation pits should set back from the river to provide a buftfer, and
should be designed to withstand th 100-year tlood (100-year ARI). Adequate buffer
widths and reduced pit slope gradients are preferred over engineered structures which
require maintenance in perpetuity. Hycraulic. geomorphic, and geotechnical studies
should be conducted prior to design and construction of the pit and bund. In addition
to river capture, extraction pits create th 2 poss:bility of stranding fish.

The maximum depth of Floodplai:: Extraction should remain above the Channel
Thalweg

the ial for head cutting and tive potential of the pit to trap sediment. A shallow

LMavatio (above the water table) would provide a depression that would fill with
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water part of the year. and develop seasonal weilar:d habitat. An excavation below the
water table would provide deep water habitat.

Side Slopes of Floodplain Excavation Should Lange from 3:1 to 10:1

Side slopes of a floodplain pit should be graded o a slope that ranges from 3:1 to 10:1.
This will allow for a range of vegetation from wetland to upland. Steep side slopes
excavated in floodplain pits on other systems have not been successfully reclaimed,
since it is difficult for vegetation to become stabilised. Terrace pits should be designed
with a large percentage of edge habitat with a low gradient which will naturally sustain
vegetation at a variety of water levels.

Place Stockpiled Topsoil above the 25-year Return Period or ARI Level

Stockpiled topsoil can introduce a large supply of fines to the river during a flood
event and degrade fish habitat. Storage .bove the 23-year flood (25-year ARI) inundation
level is sufficient to minimise this ris's

Floodplain Pits Should Be Restcred to Wetland Habitat or Reclaimed for
Agriculture

The key to successful restoration or rclamation is to conserve or import adequate
material to re-fill the pit, while ensu:ing that pit margins are graded to allow for
development of significant wetland and emergent vegetation.

Establish a Long-term Monitoring Program

A long-term monitoring program should provide data illustrating any impacts to river
stability, groundwater, fisheries, and riparian vegetation. The monitoring program should
assess the success of any reciamatim:;ir restoration attempted.

An Annual Status and Trends Repo

The status and trends report descrit:ed previously should include a section on the
hydrologic and biologic components of floodplain pit reclamation.

Extraction Methods

The important methods of sand and gravei mining operations are as below:

a)

lAhir

Bar scalping or skimming is extraction of sand and gravel from the surface of bars.
This method generally requires that surface irregularities be smoothed out and that the
extracted material be limited to what could be taken above an imaginary line sloping
upwards and away from the water fror: a specified level above the river's water surface
at the time of extraction (typically €.3 - 0.6 m (1-2 ft). Bar scalping is commonly
repeated year after year. To maintain the hydrautic control provided to upstream by the
Riffle head, the preferred method of bar scalping 1s now generally to leave the top one-
proximately) of the bar undisturbed. mining only from the downstream two-
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thirds.

b)  Dry-Pit Channe! Mining
Dry-pit channel minzs are pits excavated within the active channel on dry intermuttent
or ephemeral strea beds. Dry pits are often left with abrupt upstream margins, fron:
which head cuts are likely to propagate upstream.

¢)  Wet-Pit Channel Mining

Wet-pit mining involves excavation of a pit in the active channel below the surface
water in a perennial stream or below the alluvial groundwater table.

d) Bar Excavation

A pit is excavated ul the downstream end of the bar as a source of aggreg ate and as a
site to trap sund and gravel. Upon completion, the pit may be connected te the channe!
at its de wnstream end to provide side channel habitat.

¢) Channel-v.ide River bed Mining

In rivers with a highly variable flow regime, sand and gravel are common/! . extracted
across the entire active channel during the dry season. The bed is evencd out and
uniformtiy (or nearly so) lowered.

4. Reclamation ¥tans
Reclamation plans should include:

a) A baselne survey consisting of existing condition cross-section data: Cross-sections
must be surveyed between two documented endpoints set back from the top of bank,
and elev tons should be referenced to bench mark;

b)  The prepbsed mining cross-section data should be plotted over the baszilne data to
illustrate the vertical extent of the proposed excavation;

¢)  The cross-section of the replenished bar should be the same as the baseline data. This
illustrates that the bar elevation after the bar is replenished will be the same as the bar
before extraction;

d)  Aplanimetric map showing the aerial extent of the excavation and extent of (he riparian
buffers;

e) A plantiaz plan developed by a plant ecologist familiar with the flora of ihe river for
any area; such as roads that need to be restored;

f) A monitcring plan: The appropriate reclamation plans can turn river-bed ar«: {loodplain
sand apeg iing operations into something perceived by the public as desirabie.

* X
.K LAL
Distt.-PATNA
{*| Reg N -1883J
Exp.dt -¢9.05.2027




i}
e

193

MARINE SAND MINING AND IMPACT ON
MARINE BIODIVERSITY

The rnining of marine aggregates is increasing significantly. Marine ¢2nd mining has had an
impact on seabed flora and fauna. Dredging and extraction of aggregates irom the benthic (sea
bottom) zone destroys organisms, habitats and ecosystems and deeply affects the composition of
biodiversiry, usually leading to a net decline in faunal biomass and abundance or a shift in species
composition. Aggregate particles that are too fine to be used are rejected by dredging boats, releasing
vast duse plumes and changing water turbidity. resulting in major change:s to aquatic and riparian
habitats over large areas.

[ Direct and indirect impacts
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Figure: Direct and indirect consequences of aggregates dredging on the marine environment.

Scurce: Tillin, H.M., Houghton, A.J., Saunders, J.E., Drabble, R. and Hull, S.C., 2011. Direct and Indirect
tmpacts of Aggregate Dredging, Marine Aggregale Levy Sustainability Fund {MALSF), Science Monograph

Leries 1, 1-46.
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Ii' REDUCING CONSUMPTION OF SAND

u :
Because sand i slill very cheap - sand itself is freely accessible; only extraction an:d tunsportation costs
need to be coverzd - there is little or no incentive to induce a change in our consumpticn. Despite the very
high value of rinerals found in the sand. it is mostly used for concrete or is buried under highways.
Recycled buildiag and quarry dust material can be a substitute for sand. Concreie rubble should be
recycled to avoid using aggregates, at least for low-quality uses.

PN

Substitutes for sand are available. Quarry dust could be used to replace sand in general concrete structures.
The replacement of sand by up to 40% of incinerator ash exhibits higher compressive strength than
regular cement mortars. Some desert sand can be used if mixed with other material. There are alternatives
for building houvses, including wood, straw and recycled material. However, the cirrenit building industry
is geared toward concrete know-how and equipment.

Tra:ning of architects and engineers, new laws and regulations, and positive incentives are needed to
initiate a shitt for lowering our dependency on sand. Renewable and recycled materials need to be
tar: eted for building houses and roads. Use of Manufactured Sand (M-S ind) also needs to be promoted.

Alternative sources of sand and gravel, which accumulate at the bottorns of dams. can also be targeted.
Theis use would address the problem of these aggregates accumulating which leads 1 a reduced capacity
of da ns to store water and could result in the dams' water intakes being bl cked. Dams regularly release
large amounts of water to flush out aggregates.

The important standard setting bodies in India are taking steps to promote the usage of alternatives to
sanci and gravel. Bureau of Indian Standards, the National Standards Body of the country, considering
the scarcity of sand and coarse aggregates from natural sources, has evolved number of alternatives
which are ultimately aimed at conservation of natural resources apart from promoting use of various
waste materials without compromising in quality.

Thut measures include permitting in the Concrete Code (IS 456) as also in the National Building Code
of Indlia, the usc of slag - a waste from steel industry, fly ash - a waste fror= thermal power plants, crushed
over-burnt bricks and tiles - waste from clay brick and tile industry, :n plain cement concrete as an
alternative to sand/natural aggregate, subject to fulfilling the requirerents of the Code. This Code,
further, encournges use of fly ash and ground granulated blast furnace slag as part replacement of ordinary
Portland cement in plain as well as reinforced cement concrete.

The Ind.an Standard on concrete mix design (IS 10262) has been upgraded to include guidance and
exarnples of designing concrete mixes using fly ash and slag. Provisions for compliance for requisite
quality of concrete made using fly ash and slag have been duly covered for the manufacturers of ready-
mix=d conerete in the Indian Standard Code of practice for RMC (IS 4976).

BIS has aiso formulated an Indian Standard Specification for artificial li zhtweight aggregates covering
mai ufuctured aggregates, such as foamed blast furnace slag, bloated « ‘av aggregate, sintered fly ash
ageregate and cinder aggregate (IS 9142).

A seaes of Indian Standards has also been formulated on various precasi concrete products such as solid
anc hollow concrete blocks, light weight concrete blocks, autoclaved aerated concrete blocks, preformed
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f TIHE REPORT OF THE COMMITTLE
HEADED BY SECRETARY, MoEF - 201

A Committee headed by Secretary, Ministry of Environment and Forest was set up on the subject in
2010. The Committee considered this subject in detail and prepared a report. The important parts of
the report are s follows:

Definition of *inor Mineral:

The term 'mincr mineral’ is defined in clause (e) of Section 3 of MMDR Act, 1957; '3 (e) "minor
minerals” means building stones, gravel, ordinary clay, ordinary sand other than sand used for
pres:ribed purposes and any other material which the Central Government may. by Notification in
the razette of India declare to be a minor minerals'

The term “ordinary sand' used in clause (e) of Section 3 of the MMI'R. Act, 1957 has been further
claiified in rule 70 of the MCR, 1960 as:

(iv:  Purposes of stowing in coal mines,

(v)  For manulacture of silvicrete cement,
(vi}  Manufacture of sodium silicate and for
(vil) Manufacture of pottery and glass.

Adiitionally, the Central Government has declared the following minerals as minor minerals:

Sl.Nlo. Minor Minerals ||SLNo.,, Minor Minerals Si.]?io. Minor Minerals
i) | [Boulder vi) |Brick-earth xi‘ Slate and shale when
ii* ' [Shingle used for building
i1} | Chalcedony pebbles || vii) |Fuller's earth material

used for ball mill xi1) [Marble

purposes only xiii) | Stone used for making
iv)  [Lime shell, kankar | [ viii) |[Bentonite . | houschold utensils

and limestone used Xiv) 1Quartzite and

i sandsione when used

in kilns for
‘for purposes of

manufacture of lime || ix) [ Road metal

o e building or for makin
used as building . g g
e road metal and
— i\fld i o : houschold utensils
¥i MEE X) Ehma xv) i Saltpetre. and

xvi) |Ordinary earth (Used for filling or leveling purposes in construction or

ts, roads, railways building).

632




196

It may thus be voserved that minerals have been classified into major and mino: sainerals based on
their end use raner than level of production, level of mechanization, export ¢nd 'mport etc. There
do exist some minor mineral mines of silica sand and limestone where the scale of mechanization
and level of production is much higher than those of industrial mineral mines. Further, in terms of
the economic <ost and revenue, it has been estimated that the total value of minor minerals constitutes
about 10% of the total value of mineral production whereas the value of non- metallic minerals
comprises on'y 3%. It is, therefore, evident that the operations of mines of minor minerals need to
be subject to sbme regulatory parameters as that of mines of major minerals. Further, unlike India
there does not exist such system in any other country where minerals are classified as major and
minor based cn end usage. Thus, there is a need to re-look at the definition of 'minor minerals' per
se. It is, therefore, recommended that Ministry of Mines along with Indian Burcau of Mines, in
consultation witi the State Governments may re-examine the classitication of minerals into major
an:d minor cafegories so that the regulatory aspects and environment mitigation measures are
aporopriately integrated for ensuring sustainable and scientific nining with least impacts on
er.vironment.

Sise of the Mine Lease:

Aven for grant of mine lease varies from State to State. Maximum arz: which can be held under one
or riore mine lease is 2590 ha or 25.90 sq. miles in Jammu and Kas nmir. Rajasthan prescribed a
mintmum limit of | ha for a lease. Maximum area prescribed for permit is 50x50 m. In most of the
States area of permit is not specified in the rules.

It has recently been observed by Punjab and Haryana High Court in its order dated 15.05.2009 that
State Government are apparently granting short term permits by dividing the mining area into small
zones in effect to avoids environmental norms. There is. thus a nzed to bring uniformity in the
extynt of area to be granted for mine lease so as to ensure that cgp- friendly scientific mining
piadtices can be adopted. It is recommended that the minimum size 9f mine lease should be 5 ha.
Fi-rther, preparation of comprehensive mine plan for contiguous stretches of mineral deposits by
the respective State Governments may also be encouraged. This may suitably be incorporated in the
Minera! Concession Rules, 1960 by Ministry of Mines.

Perind of Mine Lease:

The period of lease varies from State to State depending on type of concessions, minerals and its
enc use. The minimum lease period is one year and maximum 30 years. Minerals like granite where
huge investments are required, a period of 20 years is generally given with the provisions of renewal.
Pe.mits are generally granted for short periods which vary from one imonth to a maximum one year.
In States like Haryana, minor mineral leases are auctioned for a pa ticuiar time period. Mining is
ceoeidered to be capital intensive industry and considerable time i. 'ost for developing the mine
beiave it attains the status of fully developed mine. If the tenure of the mine iease is short, it would
encourage the lessee to concentrate more on rapid exploitation of mineral without really undertaking
adequate measures for reclamation and rehabilitation of mined out urea. posing thereby a serious
i nt and health of the workers and public at large.
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There is thus, a nesd 1 bring uniformity in the period of lease. It is recommended ttict .« minimum
period of mine lease should be 5 years, so that eco- friendly scientific and sustiinanle mining
practices are adopted However. under exceptional circumstances arising due to judicial interventions,
short term mining leases / contracts could be granted to the State Agencies to meet the situation
arising there from.

Cluster of Mine Approach for Small Sized Mines:

Considering the nature of occurrence of minor mineral, economic condition of the fessee and the
likely difficultics to be faced by Regulatory Authorities in monitoring the environmental impacts
and implementation of necessary mitigation measures, it may be desirable to adopt cluster approach
in case ol smaller mine leases being operated presently. Further, these clusters necd be provided
with processing/crushzr zones for forward integration and minimizing excessive pressire on road
infrastruzture. The respective State Governments / Mine Owners Associations mway facilitate
implemeritation of Environment Management Plans in such cluster of mies.

Requirement of Mine Plan for Minor Minerals:

At present, most of the State Governments have not made it mandatory to. preparation of mining
plan in szspect of minor minerals. In some States like Rajasthan, eco- {7iendly mining plans are
preparect, which are approved by the State Mining Department. The eco- fiiendly mining plans so
prepared, though conceptually welcome, are observed to be deficient and need (o be made
comprehensive in a manner as is being done for major minerals. Besides, the aspects of reclamation
and rehabiiitation of mined out areas, progressive mine closure plan. as in vogue for major minerals
could be introduced for minor minerals as well.

It is reccmimended that provision for preparation and approval of mine plan, as in the case of major
mineral: ipay appropriately be provided in the Rules governing the mining jf minor minerals by the
respectivd State Governments. These should specifically include the prov-én!“{m for reclamation and
rehabilimtlinn of mined out area, progressive mine closure plan and post imine land use.

Creatic« of Separate Corpus for Reclamation / Rehabilitation of Misies of Miner Minerals:

Mining «f minor minerals, in our country, is by and large unorganized szctor and is practiced in
haphazard and unscientific manner. At times, the size of the leasehold is also too small to address
the issue of -eclamation and rehabilitation of mined outs areas. It may, therefure, be desirable that
before the concept of mine closure plan for minor minerals is adopted, the existing abandoned
mines mity oe reclaimed and rehabilitated with the involvement of the State Government. There is
thus, a need to create a separate corpus, which may be utilized for reclamation and rehabilitation of
mined ot arcas. The respective State Governments may work out a suitable mechanism for creation
of such « orpus on the “polluter pays' principle. An organizational structire may alse need to be
created oy undertaking and monitoring these activities.
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area. Besides, affe:ting the availability of water as a resource, it also affects the quality of water
through direct run of ging into the surface water bodies and infiltration / leaching into ground water.
Further, groundwaler withdrawal, dewatering of water from mine pit and diversion of si: face water
may cause surface ard sub- surface hydrologic systems to dry up. An ideal situation would require
that quarrying should be restricted to unsaturated zone only above the phreatic water table and
should not intersect the groundwater table at any point of time. However, from the point of view of
mineral conservation. it may not be desirable to impose blanket ban on mining operation below
groundwater table. 1t is, therefore, recommended that detailed hydro-geological report should be
prepared in respect of any mining operation for minor minerals to be undertaken below groundwater
table. Based on the findings of the study so undertaken and the comments/ recommendations of
Central Ground Water Authority/ State Ground Water Board, a decision regarding restriction on
depth of mining for any area should be taken on case to case basis.

Uniform: Minor Mineral Concession Rules:

The ecor omic value ¢f the minor minerals excavated in the country is e: t:-mated to contribute to
about 9% of the total value of the minerals whereas the non- metallic minerals contribute to about
2.8%. Keeping in view the large extent of mining of minor minerals and iis significant potential to
adversel, affect the environment, it is recommended that Model Mineral Cuoncession rules may be
framed for minor minerals as well and the minor minerals may be subjecte:d (0 a simpler regulatory
regime, which is, however, similar to major minerals regime.

River Bed Mining:

1. Environment damage being caused by unregulated river bed mining of sand, bajri and boulders
is attracting considerable attention including in the courts. The following recommendations
are therefore made for the river bed mining.

(211 In the case of mining leases for riverbed sand mining, speci:'i:t'iver stretches should
be identified and mining permits/lease should be granted :ifetch wise, so that the
requisite safeguard measures are duly implemented and are eftectively monitored by
the respective Regulatory Authorities.

(b)  The depth of mining may be restricted to 3m / water level, whichever is less.

(c) Forcarrying out mining in proximity to any bridge and / or embarikment, appropriate
safety zone should be worked out on case to case basis, taking into account the structural
jarameters, locational aspects, flow rate etc. and no mining shou'd be carried out in
tive safety zone so worked out.

Conclusion:

Mining o* minor minerals, though individually, because of smaller size of rine leases is perceived
to have resser impact as compared to mining of major minerals. However, the activity as a whole is
seen to haye-giga adverse impacts on environment. It is, therefore, necessary thit the mining

: bw simpler but strict regulatory regime and carried out only under an
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approved frameworic of mining plan, which should provide for reclamation and rehabi ‘ital.on of the
mined out areas. Further. while granting mining leases by the respective State Governmanis "location
of any eco-fragile zonz (s) within the impact zone of the proposed mining areu, the linked Rules/
Notifications governit.g such zones and the judicial pronouncements, if any, need be dilv noted.

The Union Ministry of Mines along with Indian Bureau of Mines and respective State CGovernments
should therefore make necessary provisions in this regard under the Mines and Minerals
(Development and Kegulation) Act, 1957, Mineral Concession Rules, 1960 and adopt model
Guideliness to be foliowed by all States (emphasis supplied)".

Distt.-PATNA
Reg No-1883J , %
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REGIME OF LAW AND ADMINISTRATIVE ORDERS i
RELATING TO MINING OF MINOR MINERALS |

The Entry 54 of List 1 in Schedule VII to the Constitution of India is the entry which empowers the
Parliament in respect of ‘Hegulation of Mines and Minerals Development. Entry 22 of List 2 of the
same Schedule, read with Article 246 (3) of the Constitution confers legislative powers on rhe State
Legislature in respect of Regulation of Mines and Mineral Development, but, this power is subject
to the provisions of List | with respect to the regulation and development under the control of the
Union. The Parliament, with the object to amend and consolidate the law relating to the rezuiation
of labour and safety in mines enacted the Mines Act, 1952. Section 2 (JJ) of the Mines A«l, 1952
defines "minerals" to mean. all substances which can be obtained from the earth by mining, digging,
drilling, dredg:ng. hydaulicing. quarrying or by any other operation and includes mineral oils {which,
in turn. includ:: natural gas and petroleum). On IstJune, 1958, the Mines and Mir:zrals (Development
and Regulaticn) Act, 1957 was promulgated. This Act provides, inter alia, for ceneral restrictions
on undertakir 2 prospecting and mining operations, the procedure for obtaining :10specting licenses
or mining lexses in respect of the land in which the minerals vests in the Government, the rule
making power ‘or regulating the grant of prospecting licenses and mining leases special powers of
Central Government to undertake prospecting or mining operations in cerlz in cases, and for
development 0i minerals.

The protecticn of natural environment is one of the fundamental duties of every citizen under
Article 51-A of the Constitution of India. Article 48-A of the Constitution, obliged the State to
endeavor to protect and improve the environment and to safeguard the forests and wild life of the
country. The Environment (Protection) Act and Rules, 1986 were enacted and came into force on
19th Novemtiey, 1986. The object of this Act is to provide for the protection c.nd improvement of
environment :{d for matters connected therewith. Under provisions of the Act :Ind Rules of 1986,
MoEFCC has issued various Notifications regulating the mining of minor minkralz;, specifically
stating the procedures that were required to be complied by persons intending to carry on such
mining activity and for the authorities to regulate the same.

Prior to 1994, there was no specific regime in place in relation to mining activity being carried out.
The Notification issued by MoEF on 27th January, 1994, in exercise of the powers vested in it
under Sub-Ru!z 2 of Rule 5 of the Rules of 1986 and Sub Section (1) and Clause ¢v) of Sub-Section
(2) of Section 3 of the Act of 19806, prescribed the requirement and procedure for seeking
Environmentai Clearance for the projects listed in Schedule I. Schedule I of th:is Motification did
not list mining pro:ects of minor minerals. On the contrary, the projects covered under 8. No. 20 of
Schedule I of *his Notification were only "mining projects (major mineral) with leases more than 5
hectares”.

It provided fo the constitution of Expert Committees and preparation of Epvironmental Impact
' s to be evaluated and assessed by the Impact Ass=ssment Agency. In
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issued a Notification, 1 e.. Environment Impact Assessment Notification, 2006". In terms of this
Notification, the projecis i stated in the Schedule to this Notification required prior Envizoriental
Clearance as per the pracedare. The projects have been categorised into two kinds, i.e.. Cagzory A’
and Category 'B' under Clause 2 of the Notification. Projects under Category 'A" were required to
take prior Environmental { learance by MoEFCC. For Category 'B' projects. Environmental Clearance
was to be given by State Environment Impact Assessment Authority (SEIAA).

The mining of minerals (hoth major and minor) were brought under the ambit of the EIA Natilication,
2006. The mine lease area of more than equal to 50 ha was Category 'A’ and mine lease srea less
than 50 ha and more thari equal to 5 ha was category 'B' project. Mine lease area of less than 5 ha
(both major and minory was kept out of EIA Notification purview.

The Notification of 2006 came to be amended by Notification dated 1st December, 2009. It mcluded
the category cf non-coal mine and coal mine lease and provided that non-coal mine lease of area
more than eqi.2l to 3 ha anc less than 50 ha will be category 'B' and mine lease aea more than equal
to 50 ha will | ¢ category 'A'. Similarly, mine lease area of more than equal to 5 w1 and less than 150
ha for coal mine lease will be category 'B' and mine lease area of coal mine morc than 150 ha will be
category 'A'. Here again mining lease area of less than 5 ha (both coal and non-coal mine) was kept
out of EIA Notification pury iew.

The Hon'ble Supreme Court. vide its order dated 27.2.2012 in LLA. No.12-13 o 2011 in SLP (C)
No0.19628-19529 of 2009 titled Deepak Kumar etc. v/s State of Haryana & Ors. has inter alia ordered
"We, in the meanwhile, order that leases of minor mineral including their renewal for an area of
less than five hectares be granted by the States/Union Territories only after getiing environmental
clearance from the MoEF."

Hon'ble Apex Court in Deepak Kumar's case (supra) extensively examined the environmental
concerns, in r}:t context of mining of minor minerals, considering its impact o { the environment.
The Apex Co:ilt observed that Extraction of alluvial material from within or ne:rja streambed has a
direct impact on the stream's physical habitat characteristics. These characteristics include bed
elevation, subsirate composition and stability, in-stream roughness elements, depth. velocity, turbidity,
sediment transport, stream discharge and temperature. Altering these habitat characteristics can
have deletericus impacts on both in-stream biota and the associated riparian habitat. The demand
for sand continues to increase day by day as building and construction of new nfrastructures and
expansion of exist'ng ones is continuous thereby placing immense pressure or. the supplv of the
sand resource and hence mining activities are going on legally and illegally without any restrictions.
Lack of proper plunning and sand management cause disturbance of marine ecosystem and also
upset the abilizy of natural marine processes to replenish the sand. Quarrying, mitnirg and removal
of sand from in-siream and upstream of several rivers, which may have ser bus environmental
impact on eph=meral, seasonal and perennial rivers and river beds and sand ext=ction may have an
adverse effect on bio-diversity as well. Further it may also lead to bed degradation and sedimentation
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in the river beds and else: where the auction notices have been issued. Hon'ble Apex Court observed
that "We are of the considesed view that when we are faced with a situation where extriction of
alluvial material within or near a river bed has an impact on the rivers physical habitat characceristics,
like river stability. flood rick. environmental degradation, loss of habitat, decline in biodiversity, it
is not an answer to say tha: the extraction is in blocks of less than 5 hectares, separated by 1 kilo
meter. because their collective impact may be significant, hence the necessity of a proper
environmental assessmeni plan".

In order to ensure compliaiice of the aforesaid order of the Hon'ble Supreme Court. MoEF issned an
OM No.L-11011/47/2011-1A.II(M) dated 18.05.2012 stating inter alia that all mining projccts of
minor minerals including tiicir renewal, irrespective of the size of the lease would henceforth require
prior EC and that the projects of minor minerals with lease area less than 5 ha would be treated as
Category "B" as defined in HIA Notification, 2006 and will be considered by the respective State
Environment irnpact Assessment Authorities (SEIAAs) notified by MoEF and following the
procedure prescribed under the EIA Notification, 2000.

On 24th June, Z¢ 13, MoEF issued another Office Memorandum stating Guideliness for consideration
of proposals for grant of Environmental Clearance under the Notification of 2006 for mining of
'brick earth’ and ordinary eatth' having lease area of less than 5 hectares. Referring to the judgment
of the Hon'ble Supreme Court in the case of Deepak Kumar (supra) and its Office Memorandum
dated 18th May. 2012, it further considered that the 'brick kiln' manufactures had stated that it was
asmall scale activity requiring that certain depth should be kept outside the purview of Environmental
Clearance. Having considered various aspects, examining the recommendations of the Expert
Committee, constituted by MoEF, finally it was directed as follows:

“(a) The activities of borrowing / excavation of 'brick earth’ and ordinary earth’, upto an area of less
than 5 ha. may ife categorized under 'B2' Category subject to the following Guice|iness in terms of
the provisions under '7.1 Stage(1)-Screening' of EIA Notification, 2006:

(i)  The activity associated with borrowing/excavation of 'brick earth’ and “>rdinary earth' for
purpose of brick manufacturing, construction of roads, embankments etc. shall not involve
blasting.

(ii)  The borrowing/excavation activity shall be restricted to a maximum depth of 2 m below
general ground level at the site.

(iii) The borrowing/excavation activity shall be restricted to 2 m above the ground water 1able at
the site.

(iv)  The borrmwing/excavation activity shall not alter the natural drainage pati=rn of the area.
(v)  The borrowved/excavated pit shall be restored by the project proponent for aseful purpose(s).

(vi) Approptiate fencing all around the borrowed/excavated pit shall be mace to prevent any
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(vii) Measures shall be takzn > prevent dust emission by covering of borrowed/excavated carti
during transportation.

(viii) Safeguards shall be adcpied against health risks on account of breeding of vectors in tie
water bodies created due to borrowing/excavation of earth.

(ix) Workers / labourers shzll be provided with facilities for drinking water and sanitation.

(x) A berm shall be left from the boundary of adjoining field having a width equal to at least half
the depth of proposed excavation.

(xi) A minimum distance of |5 m from any civil structure shall be kept from the periphery of iny
excavation area.

2. (a)  The concerned SEIAA while considering granting environmental clearance for such
activity for brick earth / ordinary earth will prescribe the Guideliness as stated a1 (i) to
(xi) ahove and specity that the clearance so granted shall be liable to l'e cancelied in
case of any violation of above Guideliness.

(b)  Notw.thstanding what has been stated at (a) above, the following will 1pply:

(i) Mo borrowing of earth / excavation of 'brick earth’ or 'ordinary carth' shali be
permitted in case the area of borrowing/ excavation is within 1 ki of boundary
cf national parks and wild life sanctuaries.

(if)  In casethe area of borrowing / excavation is likely to result into a cluster situation
i.e. if the periphery of one borrow area is less than 500 m from the periphery of
another borrow area and the total borrow area equals or exceeds 5 ha, the activity
shall become Category ‘B 1' Project under the EIA Notification, 2006. In such a
Jase, mining operations in any of the borrow areas in the cluster w{ll be allowed
nil:‘!y if the environmental clearance has been obtained in respec: (f the cluster.
This issues with the approval of the Competent Authority."

These directions which were specific only to 'brick earth’ and 'ordinary earth’ activities for arcas
less than 5 hectares. as decided to be categorised as 'B 2' Category projects, subject to the restrictions
stated in the memorandum, provided that if the cluster area exceeded 5 hectares, then it would
become Category 'B | and would not be treated as Category 'B 2' projects. The above Office
Memorandum was aot dealing with the issues of sand mining or any other minor minerzl activity
except 'brick earth' aad "ordinary earth'. Further, MoEF has issued an amendment to EIA Notitication
vide Notification S 0. 2731 (E) dated 9th September 2013 and amended the EIA Notitication. 2006
foritem 1 (a) as foliows:
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(1) 2) {3) “4) (5) !
"I(a) [(i) Mining of| 2 50 ha of mining [<50 ha of mining | General Conditions shall appl
minerals. lease arer «n respect | lease area in respect of [ except for project or activity of

of non-voal mine
lease

minor minerals mine
lease ; and

< 50 ha =5 ha of
mining lease area in
respect of other non-
coal mine lease.

less than 5 ha of mining lease
area for minor minerals:

Provided that
exception shall not apply tor
project or activity if the sum
total of the mining lease area of
the said project or activity and
that of existing operating mines
and mining projects which were
accorded environment
clearance and are | yzated within
500 metres from ihe periphery
of such project or activity
equals or exceeds ¢ ha.

the above

>150 ha of mining
lease area in respect
of coal mine lease.

< 150 ha =5 ha of
mining lease area in
respect of coal mine
lease.

(i) Prior environmental clearance
is required at the st::ze of renewal
of mine lease for which an
application shall Feymade up to
two years prior ¢ the date due
for renewal. Furthr, a period of
two years with effect from the 4th
April, 2011 is provided for
obtaining environmental
clearance for all those mine
leases, which were opeiating as
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4

(i1) Slurry
pipelines

(coal lignite

and other
ores)
passing
through
national
parks or
sanctuaries
or coral
reefs,
ecologicallv
sensitive

areas.

All projects.

on the 4th April, 2011 with
requisite valid environmental
clearance and which have fallen
due for renewal on or after the
dth November, 2011:

Provided that no fresh
environmental clearance shall ke
required for a mining project or
activity at the time of renewsl of
mining lease. which has already
obtained en sironmental

clearance under thi; notification.

(ii) Mineral prospecting is
exempted.
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In this Notification a new category of iminor mineral was introduced and it was provided that mining
lease area of minor mineral less th:n 50 ha will be category 'B' and will require EC. Accordingly the
minor mineral mining projects havir:g less than 5 hectare of lease area are required to be appraised
by the SEIAA/SEAC of respective State for granting environment clearance. It was provided that
the project or activity of less than 5 ha of mining lease area for minor minerals will be exempt from
the General Conditions. Simultaneausly the concept of cluster was introduced and it was provided
that the exemption of applicability of General Conditions shall not apply for project or activity if
the sum total of the mining lease arca of the said project or activity and that of existing operating
mines and mining projects which were accorded EC and are located within 500 m from the periphery
of such project or activity equal or exceeds 5 ha.

The Ministry. on 24th Decemizer, 2013, issued another Office Memorandum for consideration
of proposals for grant of nvironmental Clearance regarding categorisation of Category 'B” projects
into Category 'B (1)' an.i 'B (2)". Mining of minor minerals had been separately dealt with in this
Office Memorandum. Tl 15 Office Memorandum stated that no river sand mining project wirh mining
lease area of less than & bectares may be considered for grant of Environmental Clearar«e. Such
area up to 25 hectares would be categorised as 'B (2)' and such projects were to be considered.
subject to the stipulations stated therein. This Office Memorandum stated that no Envirormental
Clearance would be granted for extraction of minor minerals from any riverbed where the area is
less than 5 hectares. Sand mining, in area other than riverbeds, would be permitted, onlv if the
Project Proponent takes Environmental Clearance.

The Ministry vide Notiiication No. §.0. 1599 (E ) dated 25.06.2014 reduced the area of 10 kilo
meter to 5 kilo meters fcr applicability of General Conditions increasing the delegation to States by
taking out projects locate;{in 5 to 10 kilo meter of interstate boundary, CEPI, and, PAs from L‘ltegory
‘A,

The anomaly created by the Notification dated 09.09.2013 was corrected vide Notification No.
S.0. 2601 (E ) dated 7th October 2014, and category of minor mineral was deleted an:d mining
leases were again classed as non-coal mine and coal mine and mining lease area of less than 50 ha
was made category 'B' for non-coal mine and mine lease area of less than equal to 150 ha for coal
mine was made category '8'. 'The mine lease area of less than 5 ha was exempt from the applicablity
of General Conditions ard cluster concept of Notification dated 09.09.2013 was retained.
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Notification S.0. 2601 (E) dated 7th October 2014 provides as follows:

(i1) Slurry
pipelines (coal
lignite and other
ores) passing
through
national parks
Or sanctuaries or
coral reefs,
ecologically

respect of non-
coal mine lease.

>150 ha of
mining lease area
in respect of coal
mine lease.

I Asbestos mining
lirrespective of
-. Tining area.

]

All projects.

of non-coal mine
lease.

< 150 ha of mining
lease area in respect
of coal mine lease.

(1) (2) (3) 4) (3)
'I@)|(i) Mining of| =50 ha of mining [<50 ha of mining |General Conditions shali
minerals. lease area in|lease areainrespect [apply except for project or

activity of less than 5 ha of
mining lease area:
Provided that the above
exception shall not apply for
project or activity if the sum
total of the mining lzcase area
of the said project cr activity
and that of existing uperating
mines and mining projects
which were accorded
environment clearance and
are located within 504) metres
from the periphery of such
project or activity equals or
exceeds 5 ha.

Note:

(1) Prior environmental
clearance is required at the
stage of renewal tf mine
lease for whi¢h an
application shall b:: made up
to two years prior to the date
due for renewal.

Provided that no fresh
environmental cigarance
shall be required for a mming
project or activity at the time
of renewal of mining lzase,
which has already obtained
environmental c-earance
under this notification.

(i) Mineral prospecting is
exempted. "

sensitive La:?
‘s

/i

644




208

T e 80 RN Y T

The NGT vide order dated 13.01.20:5 (O.A. No. 123 of 2014 and M.A. No. 419 of 2014) has
declared the Notification dated 09.0%.201 3 as invalid, inoperative and quashed it. The above order
has also quashed the paragraph 4 (b (i) of O.M. dated 24th June 2013 which provided that "No
borrowing of earth / excavation of 'brick earth’ or 'ordinary earth' shall be permitted in case the area
of borrowing / excavation is within | km of boundary of national parks and wild life sanctuary.”
Though this provision was taken fror the observation of Hon'ble Supreme Court in W.P. No. 435 of
2012 (Goa Foundation Vs, Union of India) and order dated 04.08.2006 of Supreme Court in TN,
Godavarman Thirumulpad v. Union of India & Ors. Supreme Court has taken a view that | km.
from the boundaries of National Purls and Sanctuaries would be a safety zone, subject to the orders
that may be made in IA No. 1000 regarding Jamua Ramgarh Sanctuary and the State will not grant
any Temporary Working Permit (TWP: in these safety zones comprising | km. from the boundaries
of National Parks and Sanctuaries.

Similarly the proviso at paragraph 2 (iil) of O.M. dated 24.12.2013 which says that "No river sand
mining project, with mir 2 lease area less than 5 ha, may be considered for granting EC" “:us been
quashed. This condition was taken from the recommendations of the Committee heade?! by the
Secretary, MoEF constitutzd in 2010. The above proviso were quashed on the ground that as EIA
Notification places no such restriction, so same cannot be imposed by an executive order anc many
hill States find it very difitc ult to get an area equal to or more than 5 ha. in riverbed. The inforraation
made available by the States also makes it clear that majority of the mining leases of sand are of
area less than 5 hectares.
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THE ISSUES AND MANAGEMENT OF
MINING IN CLUSTER

In I.A. No. 12-13 of 2011 in SLP Nos. 729-731 /2011, 21833/ 2009, 12498-499 /2010, SLP (C )
CC ... 16157/2011 & CC 18235/ 2011 (Deepak Kumar and Ors. Vs. State of Haryana and Ors.
etc.) Hon'ble Supreme Court in its order dated 27.02.2012 on the subject of cluster has quoted the
submission of affidavit dated 23.11.2011 of MOEFCC. It says that "The Ministry is of the opinion
that where the mining area is homogenzous. physically proximate and on identifiable piece of land
of 5 ha. or more, it should not be broken inte smaller sizes to circumvent the EIA Notification, 2006
as the EIA Notification, 2006 is not applicable to the mining projects having lease area of less than
5 ha. The Report of Committze on Minor Minerals, under the Chairmanship of Secretary (E&F)
with representatives of various state governments as members including the State of Haryana and

Rajasthan recommended a m.nimum lease size of 5 ha for minor minerals for undertaking scien.ific
mining for the purpose of irregrating und addressing environmental concerns. Only in case: of
isolated discontinued minera! deposits in less than 5 ha, such mining leases may be considerzd
keeping in view the mineral conservation”.

The order further quotes that "Cluster of Mine Approach for Small Sized Mines: Considering tae
nature of occurrence of minor mineral, economic condition of the lessee and the likely difficuities
to be faced by Regulatory Autherities in monitoring the environmental impacts and implementation
of necessary mitigation measures, it may be desirable to adopt cluster approach in case of smaller
mine leases being operated presently. Further these clusters need be provided with processing /
crusher zones for forward integration and minimizing excessive pressure on road infrastructure.
The respective State Governrents / Mine Owners Association may facilitate implementation jf
Environment Management Pups in such cluster of mines." The order has further quoted the Iu‘_tr
dated 1.06.2010 written by the then Minister of Environment, Forest and Climate Change which
says on the subject that "A cluster approach to mines should be taken in case of smaller mines leuses
operating currently”. The Hon'ble Court has ordered that "The State of Haryana and various other
States have not so far implemented the above recommendations of the MoEF or the Guideliness
issued by the Ministry of Mines before issuing auction notices granting short term permits by way
of auction of minor mineral boulders gravel, sand etc., in the river beds and elsewhere of less thian
5 hectares. We therefore, direct to i 11 the States, Union Territories, MoEF and the Ministry of Mines
to give effect to the recomme sdations made by MoEF in its report of March 2010 and the mo el
Guideliness framed by the Mimstry of Mines, within a period of six months from today and submit
their compliance reports.”

"We in the meanwhile, order that leases of minor mineral including their renewal for an area of less
than five hectares be .ﬁe\ﬁtatesf Union Territories only after getting environmental
\A\
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The Ministry vide O.M. No. L-11011/47/2G] I-IA.IT (M) dated 18th May 2012 said that "In order to
ensure compliance of the above referred cider of the Hon'ble Supreme Court dated 27.02.2012, it
has now been decided that all mining prejecis of minor minerals including their renewal, irrespective
of the size of the lease would henceforth require prior environment clearance. Mining projects with
lease area up to less than 50 ha including projects of minor mineral with lease area less than 5 ha
would be treated as Category 'B' as defined in EIA Notification, 2006 and will be considered by the
respective SEIAAs notified by MoEF and following the procedure prescribed under EIA Notification,
2006."

On the issue of cluster. the Notifications No. S.0. 2731 (E ) dated 09.09.2013 and Notification No.
S.0. No. 2601 (E ) of 07.10.2014 were 1ssued.

The above Notifications in Schedule at tem No. 1 (a) in Conditions mentions that "General
Conditions shall apply except tor projects or activity of less than 5 ha of mining lease area:

Provided that the above exce ption shal! not apply for project or activity if the sum total of the
mining lease area of the said project or activity and that of existing operating mines and miring
projects which were accorded cnvironment clearance and are located within 500 meters from the
periphery of such projects or uctivity equals or exceeds 5 ha. The Office Memorandum No. ‘-
13012/12/2013-TA-II (1) datez 24.12.2013 is about Guideliness for consideration of proposals fuir
grant of environment clearance under Environment Impact Assessment Notification 2006 and its
amendments - regarding categorization of Category 'B' projects/ activities into Category 'B1' & 'BZ'.

The above O.M. besides categorizing the Category B into Category B1 & B2 also has directions on
mining of brick earth / ordinary carth and river sand mining. These provisions are as follows:

""Mining of minor minerals:

As of now, mining projects o Linnr minerals with less than 50 hectare of mining lease areas u.L
categorized as Category ‘B’ as per Notification S.0. 2731 (E ) dated 9th September 2013. Also vide
O.M. No. L-11011/47/2011-1A-11 (M) dated 24.06.2013, Guideliness has been issued regaraing
categorization of mining projects of brick earth and ordinary earth having lease areas less thar: 5
hectare as Category 'B2' subject to stipulations stated therein.

In the above backdrop, the projects of mining of minor minerals, categorized as Category 'B' ure

hereby categorized as 'B2' as per tle tollowing:

(i)  'Brick Earth' / 'Ordinary Earth’ mining projects having lease area less than 5 ha will be
considered for granting =C as per the aforesaid Guideliness issued by MOEF on 24.06.20 12,

(i)  'Brick Earth'/' Oj‘dlug__‘\‘ﬂﬂh mining projects with mining lease area more than equal to $ ha

but less anﬁuﬂﬂ all other minor . mineral mining projects with mining lease

area excsp;ml M¥er sgnd mining projects will be appraised as Category 'B2' projects.
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These projects will be appraised based or: tue following documents:
(a) Form-1 as per the Appendix-T under the EIA Notification 2006
(b) Pre-feasibility report of the projec.

(c) Mining plan approved by the authorized agency of the concerned State Government.

Provided in case the mining lease area is Fikely to result into a cluster situation. i.e. if the periphery
of one lease area is less than 500 meter from the periphery of another lease area and the total lease
area equals or exceeds 25 ha, the activity shall become Category 'B1' Project under the EIA

Notification, 2006. In such a case. mining operations in any of the mine lease areas in the cluster
will be allowed only if the environmental clearance has been obtained in respect of the cluster.

About river sand mining it says that:

(iii) No river sand mining | roject, with mine lease area less than 5 ha, may be considered for
granting EC. The river «nd mining projects with lease area more than equal to 5 ha but [ 2ss
than 25 ha will be categorized as 'B2'. In addition to the requirement of documents, as brouzht
out above under sub-pare (i) above for appraisal, such projects will be considered subject to
the following stipulation.:

(a)  The mining activity shall be done manually. The depth of mining shall be restricted o
3 m/ water level. whichever is less.

(b)  For carrying out mining in proximity to any bridge and / or embankment, appropriate
safety zone shall be worked out on case to case basis to the satisfaction of SEACT /
SEIAA, taking into account the structural parameters, locational aspects, flow rate
etc., and no miniag shall be carried out in the safety zone so worked out. No in-stre:
mining shall be zlibwed.

(¢) The mining plar approved by the authorized agency of the State Government shall
inter-alia include study to show that the annual replenishment of sand in the mining
lease area is sufficient to sustain mining operations at levels prescribed in the mining
plan and that the transnort infrastructure is adequate to transport the mines material. In
case of transportat:on by road the transport vehicles will be covered with the tarpaulin
to minimize dust/ sand particle emissions.

(d) EC will be valid {or mine lease period subject to a ceiling of 5 years.

Provided, in case the mining lcase area is likely to result into a cluster situation 1.e. if the periphcry
of one lease area is less than * km from the periphery of another lease area and total lease arza
equals to or exceeds 25 ha., the 1w:tivity skall become Category 'B1' Projects under EIA Notificaticn,
2006. In such a case, m:nmg operation in any of the mine lease area in the cluster will be allowed

chchn obtained in respect of the cluster.
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The NGT order dated 13.01.2015 in O.A. No. 1.3 of 2014 and M.A. No. 419 of 2014 has following
directions on the issue of cluster: "In light of the judgment of the Supreme Court and what has
emerged from the various cases that are subjesr matter of this Judgment, we direct the Ministry of
Environment and Forest to formulate a uniform cluster policy in consultation with the States for
permitting minor mineral mining activity inciuding its regulatory regime, in accordance with law.

Notification S.0. 1559 (E ) dated 25th June 2014 provides that "Any project or activity specified in
Category 'B' will be appraised at the Ceniral Level as Category 'A', if located in whole or in part
within 5 km. from the boundary of: (i) Protected Areas: (ii) CEPI; (iii) ESA: (iv) Inter-state

boundaries or international boundaries . ...........".

The NGT vide its order dated 13.01.2015 has quashed the Notification dated 9th September 2013,
but similar provision on clusters exists in Notification dated 7th October 2014.

The EIA Notification 2006, as ariended makes it clear that projects in respect of non-coal mine
leases, where the area is more than 2jual to 50 hectares would require prior Environmental Clearance
from MoEFCC, while the projects of area less than 50 hectares would be appraised for prior
Environmental Clearance at the leviel of SETAA.

The EIA Notification of 2006 in ' ause 7 specities the stages through which projects for grant of
Environmental Clearance are required to be passed and processed. The stages include Screening,
Scoping, Public Consultation and Appraisal. upon which, the Expert Appraisal Committee makes
recommendation to the MoEF/SEIAA. Under 'Screening', this Clause 7 also provides for a further
bifurcation of projects falling under category 'B' into 'B 1" and 'B 2'. The relevant part of Clause 7,
dealing with this aspect, reads as under: "Stage (1) - Screening (Only for Category 'B' projects and
activities): In case of Category 'Bj projects or activities, this stage will entail the scrutiny of an
application seeking prior environrijental clearance made in Form | by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity requires
further environmental studies for preparation of an Environmental Impact Assessment (EIA) for its
appraisal prior to the grant of environmental clearance depending up on the nature and location
specificity of the project . The projects requiring an Environmental Impact Assessment report shall
be termed Category '‘B1' and remaining projects shall be termed Category 'B2' and will not require
an Environment Impact Assessmeni report. For categorization of projects into B1 or B2 except item
8 (b), the Ministry of Environmen znd Forests shall issue appropriate Guideliness from time to
time."

The Ministry on 24th December, 2913, issued Office Memorandum for consideration of proposals
for grant of Environmental Clearance regarding categorisation of Category 'B' projects into Category
'‘Bl' and 'B2". Mining of myggor A‘Tﬁ? '4l|%}!::.t:u separately dealt with in this Office Memorandum.
Such area up to 25 he oul ategorised as 'B 2" and such projects were to be considered,
] s@{cchhert:jt
A
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The EIA Notification, 2006 does not providz ior issuance of Environment Clearance to Cluster of

mines. It provides for EC to individual lease holders / project proponents. This position has also
been upheld by the Hon'ble Supreme Court :1 its judgment of Vivek Bansal Vs. State of Haryana
that EC should be applied for and granted to the individual lease holder.

There has been rising concerns about adverse impact of mining on small leases (less than 5 hectare)
in case the numbers of such leases are large and they are located in close proximity to each other.
This leads to the definition of Cluster. To avoid the rigors of environment impact assessment studies,
environment management plan and the environment clearance there has been a tendency to break
the leases into size which does not attract the provisions of environment impact assessment studies,
environment management plan, public consuitation and the environment clearance. In Deepak
Kumar's case Hon'ble Supreme Ccurt also encountered this situation and in its order dated 27.02.2012

mandated that no mining lease ¢r renewal be done without environment clearance irrespective o

size.

It is seen that the categorization o7 mines into ‘B1" and 'B2' category in which Category 'B2' lease-
are being exempted from the requirement of Environment Impact Assessment, Environment
Management Plan, and Public Co-sultation for grant of EC, in many cases now the mining leases
are being given for 25 hectares o less. This defeats the purpose and intent of Hon'ble Supremc
Court Judgment which orders environment clearance for all mining leases irrespective of size. The
environment clearance without Environment Impact Assessment. Environment Management Plan,
and Public Consultation does not serve the purpose of environment clearance which is to ensurc
environmentally sustainable and socially responsible mining. So if a cluster or individual lease size
exceeds 5 hectare, the EIA/ EMP should be completed in the process of grant of prior environmen:

clearance L

The EIA Notification, 2006 and subsecuent amendments to that or any O.M. issued by the Ministr
do not provide for procedures and Competent Authority for environment clearance for cluster. In a
cluster there will mostly be situation where there are a number of different lease holders and as per
the settled law the lease holder hus to do the working of mine and the lease holder is the one who
can apply for and get the environment clearance. The conditions stipulated in the environment
clearance have to be complied by the 1:C holder and any violation of that empowers the authority to
cancel the environment clearance or prosecute the EC holder if necessitated by the circumstances.

For cluster there is no mechanisnt about who will apply for EC, EC will be issued in whose name.
and who will be responsible for compliance of EC conditions.

The intent of cluster assessment s to have a holistic knowledge of the impact on environment by

l

{

650




;ﬁ";' -

214

Environment Management Plan for the cluster o be presented before the authority appraising the
projects and considering the proposals for grant Hf EC. This integrated EIA/ EMP can be prepared
by either the lease holder, group of lease holders, State or the State Agencies. This EIA/ EMP need
to be prepared by the accredited consultants / Revistered Qualified Persons of the State Governments.
The application for EC and grant of EC shoul¢ be done in the name of individual lease holders in
the background of the integrated EIA/EMP report. The Competent Authority (SEIAA/ SEAC /
EAC) will entertain individual lease holder's application for grant of EC to individual mining lease
projects in that cluster in the name of lease holders. The conditions related to mitigative measures
necessitated by the integrated ETA/EMP may run across more than one lease holder or EC holders,
that should figure in each EC accordingly and its compliance be ensured by the individual EC
holders.

The Hon'ble Supreme Court, NGT SEAC/EAC and the Project Proponents have raised issue of
cluster in mine lease allotment an. environment clearance for the same, so following conditions
need to be ensured for cluster of m-nes:

L. To address the concern of wdverse impact of minor mineral mining on environment it is
proposed that all mining activity including river sand mining (above 5 hectare individual or
cluster) will need to prepare Environment Impact Assessment Report and Environment
Management Plan before grant of environment clearance. These reports (EIA /EMP) can be
prepared by the State or State nominated Agency / the Project Proponent (s).

2. As can be seen from the data provided by the States most of the mining leases for minor
minerals are of lease area less than 5 hectare. It is also reported that in hill states getting a
stretch in river with area more than 5 hectare is very uncommon. So the size of lease for
minor minerals including 1'1';-41‘ sand mining will be determined by the States as per their
circumstances.

3. The EIA Notification, 2006 does not provide for cluster EC, it provides for issuance of EC to
individual project proponents and the same has also been upheld in the judgment of Hon'ble
Supreme Court in Vijay Bansal vs. State of Haryana case. So EC will have to be applied for
and issued to the individual project proponent.

4, A cluster shall be formed when the distance between the peripheries of one lease is less than
500 meters from the periphery of other rcase in a homogeneous mineral area.

5. The mining of minor mineralii is mostly in clusters. The Environment Impact Assessment or
Environment Management P an are required to be prepared for the entire cluster in order to
capture all the possible exterralities. These reports shall capture carrying capacity of the

0 ‘(m\nd reiated issues, replenishment and recharge issues, geo-hydrological

the CITSTBRQJ!P he Environment Impact Assessment or Environment Management

shall bg\'uﬁcd by &c State or State nominated Agency or group of project proponents
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in the Cluster or the project proponent in lae cluster.

The individual lease holders in cluster can vse the same Environment Impact Assessment or
Environment Management Plan for applizaion for environmental clearance. The cluster
Environment Impact Assessment or Enviroriment Management Plan shall be updated as per
need keeping in view any significant change.

There shall be one public consultation for entire cluster after which the final Environment
Impact Assessment or Environment Manage nient Plan report for the cluster shall be prepared.

The details of cluster Environment Impact Assessment or Environment Management Plan
shall be reflected in each environmental clearance in that cluster and District Expert Appraisal
Committee (DEAC), SEAC, and EAC shali ensure that the mitigative measures emanating
from the Environment Impact As;zssment o1 Environment Management Plan study are fully
reflected as environmental cleara .ce conditions in the environmental clearance's of individual
project proponents in that cluste .

As the sand is mostly mined from rivers and majority of the rivers which are important
source of sand also form boundary between States. so because of General Conditions most of
the sand mining projects become Category ‘A’ project. So the General Conditions will not
apply in case of river sand and gruavel mining projects on account of being in 5 kilometer of
inter-state boundary.

The Committee headed by the District Magistrate or District Collector will be empowered to

appraise and grant EC for mining leases up to 5 ha in case of individual lease and up to 25ha

in case of cluster for sand mininz.

In case the mining leases are ir r\Iustv:r ( if periphery of one lease is within 500 meters),

fowling are the categorization of grojects:-

»  Category '‘B2Project: Cluster area of mine leases up to 5 ha and to be dealt at DETAA/
DEAC level

¥  Category 'B2'Project: Cluster area of Mine leases > 5 ha and < 25 ha with no individual
lease > 5 ha and to be dealt at DEIAA/DEAC level

»  Category 'Bl'Project: Cluster of mire leases of area > 25 hectares with individual
lease size < 50ha and to be dea’t at SEIAA/SEAC level

»  Category'A' Project: Cluster of any size with any of the individual lease >50ha and to
be dealt at MOEFCC/EAC level
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The schematic presentation of requirements on Envircnmental Clearance of Sand Mining including

e RS

cluster situation is detailed as below:-
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Area of [Category|Require- Rt:q|.1ire-Rt-,quir:*—i Who can (Who will|Authority| Authority
Lease of | mentof | ment of |mentof prepare |apply for to to
(Hectare) | Project | EIA/ | Public | EC |[EIA/EMP| EC |appraise/| monitor
EMP |Hearing grant EC| EC
compliance
EC Proposal of Sand Mining in cluster situation
Cluster | 'B2' | Form- No Yes State, | Project | DEAC/ | DEIAA
area of 1M, State  [Proponent| DEIAA/ SE“‘\A
mine PFR and Agency, S:P(;B
leases up Approved Group of CPCB
to 5 ha Mine Project MoEFCC
Plan Proponents, Aga.ency
Project nominated
by
Proponent
SR MoEFCC
Cluster | 'B2' | Form-l, No Yes State, | Project | DEAC/
area of PFR State  |Proponent| DEIAA/
Mine and Agency,
leases > 5 Approved Group of
h‘;;‘l:ld s Mine Project
oh S Plan and Proponents,
i o i Project
individual EMP for Sl gl
lease all ponen
>5ha leases in
the
Cluster
Cluster | 'B1’ Yes Yes Yes State, Project | SEAC/
of mine State  [Proponent| SEIAA
leases of Agency,
area > 25 Group of
h"ct_‘t’;"s Project
wi
individual FEgpenent,
: Project
lease size
< 50ha Proponent
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MANAGEMENT OF SAND DEPOSITED AFTER
FLOOD ON AGRICULTURAL FIELD OF FARMERS

The Standing Committee on Water Resources on issues, concerning flood management,
compensation, and status of ownership of submerged :ird eroded land in the country including
compensation to farmers for loss of their crops destroyed by floods and right to disposal of the sand
left in the fields of farmers in its meeting held on 29.04.2015 made observations on this subject.

The Committee observed that pursuant to Hon'ble Suprzme Court of India decision in "Deepak
Kumar Case" in 2012, regulations were framed by the Miristry of Mines to guide environmental
clearance of minor minerals. ... The Committe=. theretore. desires the Ministry of Water Resources,
River Development and Ganga Rejuvenatior o work in close coordination with the Ministry of
Mines and Environment, Forest and Climate Change to frame regulations / Guideliness in this
regard expeditiously.

Mining of Sand

The Committee further observed that due to tie floods, the agricultural land of farmer is destroyed
and rendered infertile. Further the farmer loses his livelihood as the produce of his land is destroyed
by flood and become unsalable. The farmer is also deprived of the right of lifting sand from his
land. He is therefore, left helpless and destitute and leave their land in search of job.

The Committee observes that "mining operation” means any operation undertaken for the purpose
of winning any mineral. Accordingly, if desilt: t is undertaken perse with the objective of winning
a mineral then only it will be construed as a miritg operation. Apparently, if the desilting is undertaken
not for winning any mineral, it will not be construed as mining operation and therefore, the farmer
can remove the sand from the land without requiring the requisite permits. However, the Committee
strongly feels that the farmer be given the right to use and dispose-off the sand accumulated over
their land post flood, by incorporating the necessary provisions in the Mines and Mineral
(Development and Regulation) Act, 1957".

Removal of sand from the agricultural field by the c-wner farmer of the land from environment point
of view will not be considered as mining operaticn and its removal and disposal can be allowed
without the 1'equ1remen‘t/{)£§nmmn3§\nt clear: nee till it is done only to the extent of reclaiming the
agricultural land. Theggnd Ao@{?ﬂoc'i only be removed, so no mining / digging below the

. . LN . . .
d For rgmoving nd i case where private land has gone into the river due to
fent 8 miw ase an*er\wimnmr:m clearance will continue. This operation
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of removal of sand deposited on agricnltural field should be done after a mapping of deposiion is
done by the Land Management Committee of the Gram Panchayat. The sand so deposited post
flood can be removed by the “armer owning the land / group of farmers affected by this post {1>0d
sand deposition or the Gram Fanchayat. Customary rights to remove and dispose off the sand shculd
be given to the farmer affected by deposition of sand on account of sudden flood in his agricultural

land.
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[ MINING OF SAND FROM AGRICULTURAL FIELDJ

This practice is prevalent in Haryana where the top layer of soil varying between | and 2 meters is
removed and stacked separately and :hereafter the sand deposit which may be 10-15 meter deep is
mined. After removing the sand layer up to a maximum depth of 09 meters. the top soil stacked is
spread out on the field and the same is brought under the cultivation. Though the level of this land
(mined out area) is lowered to the depth of the excavation and in initial years of cultivation the
productivity is low, but the productivity of the fields improves with continued cultivation and addition
of organic manure in the field. In Harviana some leases are of large area (ranging from 1000 hectare
to 2000 hectare) the agricultural fields und river bed both are included in the same lease for mining.

The following recommer:dations should be kept in mind for mining in such leases:

L. Mining of sand in such mine leases will require environment clearance.

2. The lease should te of sand mining either from the agricultural field or river. In sa ve lease
both type of area :.hould not be included.

=5 The sand mining from agricultural field is being done in Haryana for a long time and 11 can be
done in a more sus ainable manner without adverse impact on agricultural productivity. if
proper environmental safeguards are taken.

4. The slope of mining area adjacent to agricultural fields should be proper (preferably 45-60
degree) and adequate gap (minimum 10 feet) be left from adjacent agricultural field to avoid
erosion and scouring.

| CUST‘bMARY RIGHT ON SAND MINING | ,

The native people have their long heid customary rights to take silt, sand & soil from their tanks and
nearby rivers for their use or community works in the village in almost all the States in some form
or the other.

Next to the reserved forests, tanks and rivers are the biggest common properties in India. Most of
the village tanks are 'government properties’ with some exceptions of privately held tanks. Land
revenue department, irrigition department and forest department is given powers to deal with propzrty
right' and hence protecting aii tanks and rivers preventing damages including encroachrients is
their responsibility. The 1 cal villagers were given 'customary rights' under the Revenue Dej artment
Orders, and other laws reizted to Panchayats and Easements to take sand, soil and earth for agrtcultural
and domestic purposes without seeking any permission from anyone. The States strive to keep these
customary rights to use suchresources like soil and sand for individuals work and community work
in the village intact f}’uke mgnt of any permit and clearance. These customary rights need
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DESILTING OF RESERVOIRS / BARRAGES / ]

ANNECUTS / LAKES / CANALS

These structures are generally in possession and maintenance of Irrigation Department / Minor
Irrigation Department / PHED of State Governments. The dams and reservoirs can be a significant
source of sand. Many such structures are silted and their water holding capacity has gone down
considerably. In some instances to compensate for silted capacity raising of height of dam or
construction of new structures is proposed which further leads to submergence of new areas of
agricultural field and forests. Taking up desilting of such projects can serve dual purpose of increasing
the water holding capacity and making available the sand for other usage. In some States the Irrigation
Department is permitted to use it for the departmental works free of charge and balance can be
disposed of in market after paying the due royalty. A detailed study is required to be carriec out to
verify economic viability :nd envirorimental sustainability before contemplating dredging of storage
reservoirs for sand / gravel mining.

The de-silting of reservoir dredging for upkeep and maintenance of structures, channels and ..verting
natural disasters will not e treated as mining for the purpose of environmental clearance.

The Ministry of Water Resources (MoWR) view on desiltation from flood control point of view is
as follows:

A multidisciplinary Committee (Mittal Committee) under the chairmanship of Dr. B.K. Mittal,
former Chairman, Central Water Commission was constituted by MoWR, vide letter dated 08.10.2001
to identify cause and extent of siltations in rivers, suggest measures to minimize siltation, examine
as to whether desilting is a technically feasible means to minimize magnitude of flood in rivers,
suggest appropriate technology/ methods of desilting of rivers, propose a realistic operational
programme in a time bourd manner and other related aspects. The committee studied in respect of
few sites on Ganga, Brahn tautru, Godavan, Krishna etc., and inter-alia concluded that:

i) Siltation in river is not pronounced and alarming;

i) Desilting of rivers tor flood control is not an economically viable solution;

iii)  Dredging in generai has been fcund to be inadequate and should not be resorted to, particularly
in major rivers;

iv)  There are, of course, some locations such as tidal rivers, confluence points with narrow

constrictions and the like which can be tackled by desilting after thorough examination and
techno-economic justification;

v)  Selective dredging is suggested depending upon local conditions; and
vi)  Desilting of rivers ¢ 1n marginally minimize the magnitude of floods and be effective cnly for
a short period.

Thus, desilting in general s not feasible technically, due to several reasons like non-sustainability.
non- availability of vast land required for disposal of dredged material etc. This cannot be viewed in

techno-economically viable. For navigation purposes,
the river reaches j vﬁer "uyﬁ.ﬁlh may ke dredged to have minimum depth of water.

\- ¥
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[ MINING PLAN ]

The Environment Clearance shall be given (o only those mining leases which have mine plan approved
by the Competent Authority designated by the States. Modification of the mining plan during
operation will also need approval of the Competent Authority. The Mining Plan shall be prepared
by the Recognised Qualified Persons (.QP). The person to be recognized for preparing the mining
plan should be a holding a degree of Mining Engineering, Environmental Engineering or a post
graduate degree in Geology granted by a University established or incorporated by or under a
Central Act or a State Act including any institutions recognized by the UGC or any equivalent
qualification granted by any University or institution outside India and have a professional experience
of three years of working in a supervisory capacity in the field of mining after obtaining a degree.
The States will devise their cwn mechanism of selection and empanelment of RQPs. A mining plan
should be valid for a period f 5 years. which can be renewed further.

EVALUATI-NG THE IMPACT OF SAND MININGJ

To assess the impact of mining and effect of remedial measures can be assessed through monitoring.
This is also required for mid-zcurse corrections. Monitoring will provide data to evaluate the upstream
and downstream effects of sand and gravel extraction activities, and long-term changes. A brief
report summarizing the annuai results of the physical and biological monitoring should document
the evolution of the sites over time, and the cumulative effects of sand and gravel extraction. The
summary should also recommend any modification of extraction rates needed to minimize impacts
of extraction.

Sand Replenishment, Geortorphology and Hydrology:

Physical monitoring requirements of sand and gravel extraction activities should include surveyed
channel cross-sections, longitudinal profiles, bed material measurements, geomorphic maps. and
discharge and sediment transport measurements. The physical data will illustrate bar replenishment
and any changes in channel morphology. bank erosion. or particle size.

In addition to local monitoring ror replenishment at specific mining sites, monitoring of the entirz
reach through the estuary will provide information on the cumulative response of the system to
sand and gravel extraction, For 2xample, it is important for downstream bars and the estuary 1o
receive sufficient sand and gi avel to maintain estuarine structure and function. Because the elevi.iion
of the bed of the channel is ariable from year to year, a reach-based approach to monitoring wiil
provide a larger context for ¢ ite-specific changes. If long-term monitoring data show that there is 2
reach-scale trend of bed lowcring (on bars or in the thalweg), the extraction could be limited.

Cross-sections: T

Surveyed channel cpéss-Seetions™ d'lié- located at permanently documented sites upstream,
downstream and he, ‘cxtmtwua. Crgss-sections intended to show reach- scale changes

p. *?95 o)
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should be consistently located over eeornorphic features such as at the head of riffles. across the
deepest part of pools, or across particu‘ar types of channel bars.

Cross-section spacing should be close ennugh to define the morphology of the river channel. Cross-
section data should be surveyed in Marck: or April to evaluate changes that may occur during the
flooding season.

Cross-section data should be collected over the reach to the estuary, and locally upstream,
downstream, and within each mining site. This long-term monitoring data should be collected and
analyzed even if no mining occurs in order to understand and estimate the sand budget of the river
reach.

Photo-documentation:

Photographs of the project s:tes should be taken prior to excavation to document the base'ine
conditions, and again during :ach monitoring session. Photos should be taken twice a year. Photos
of structures nearby like outfalis./ oft-takes, intakes, bridges and other structures may also be regul wly
taken.

Groundwater Level:

Monitoring wells should be esfeblished adjacent to each off-channel floodplain excavation to record
changes in ground water levels. Measurements should be taken monthly. This should help analyse
surface water and ground water interaction along the reach.

Extent and Quality of Riparian Vegetation:

Document the extent and quality of riparian vegetation, including successional status, and any
increase in disturbance indicatogs (non-native plants). The extent of riparian habitat can be determingd
utilising aerial photos. Habitet Lua]ily data, i.e., successional status and species composition, rsufst
be determined through field reconnaissance.

Riparian Vegetation Maps:

Develop yearly maps of the sensitive habitat areas and document their aerial extent over time.
These maps may be combined with the geomorphic maps. Monitor sites identified as sensitive for
disturbance in excess of expected geomorphic trends - i.e., massive bank wasting up or downstream
from an active mine site. Moaitor sand and gravel mining impacts which may translate up aad
downstream, causing accelerated erosion of sensitive zones and impacting the ability of new habitat
to form due to excessive scou - or sedimentation.

This monitoring / documentaiion should be done by the EC holders and will be regularly chec ced
and assessed by the DEIAA For corrective steps in time. The DEIAA should review the status of
monitoring and documentation data of each mining site especially for sand mining once in a year.
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[MONITORING SYSTEM FOR SUSTAINABLE SAND MINING

The implementation of these Guideliness on Sustainable Sand Mining is not possible till States
create a robust mechanism to monitor the mining operation and measure the mined out mineral. The
entire exercise of Environment Impact Assessment and Environment Management Plan aims towards
making the mining process environmentaily sustainable. The Environment Clearance letter indicates
the EC capacity that is the quantity of material which can be mined in a year. If this quantity is not
measured, and much more mineral than envisaged in the EC is mined out then the entire process of
EC is rendered futile. Keeping above objective in mind it is required of the State / State Agencies to
create and establish a robust system to monitor and measure the mined out mineral at each lease
location and its transportation in State.

The State Governments have tied various methods for monitoring the sand mining in their are.:s,
the main feature of which gercrally has been through Transport Permits (T.P.). The printing of
Transport Permits on security paper, invisible ink mark, fugitive ink background, VOID pantogranh
and Unique Barcode are some of the tools used by the States. These tools need to be backed by
suitable software and dedicated websites with security certifications at different levels.

The system proposed is that States should issue Transport Permit. Bar code on the T.P. when scanned
using the system, will generate .1 unique invoice number. The bidder has to enter destination, distance
between plot and destination, vehicle number etc in the system. After scanning, unique bar code
number; invoice date & time and validity date & time is sent to the bidder, which need to be written
on T.P. Validity of T.P. is calculated based on distance between plot and destination. After valid:ty
time is over the T.P. stands inval‘d. The officers involved in monitoring should be provided with th
android application using which Ilhc T.P. can be checked anywhere on road. As soon as the bar ced
on T.P. gets scanned through using android application, all details of T.P. such as plot details, vehicie
details, validity time etc. shouid get fetched from server. This means, if anything is re-written on
T.P. and attempt is made to reuse the same, it can be traced immediately. Registering of T.P. on
server can be done using website, using android application (smartphone with internet) or even
through SMS (smartphone without internet). This implies that TP can be registered on server even
if only mobile phone range is available on plot. Various reports can be generated using the system
showing daily lifting reports anc user performance report. This way the vehicles carrying sand can
be tracked from source to destiation.
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[MONITORING SYSTEM FOR SUSTAINABLE SAND MININ(ﬂ

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a)

(b)
(c)
(d)
(e)

(g)

=

Printed on Indian Banks' Association (IBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.

Unique Barcode.

Unique Quick Response (QR) code.”
Fugitive Ink Background.

Invisible Ink Mark.

Void Pantograph.

Watermark.

2 Requirement at Mine Lease Site:

(a)
(b)

(c)
(d)

Small Size Plot (Up to 5 hectare): Android Based Smart Phone.

Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Interne:
Connection, Power FLack up.

Access control of mipe lease site.

Arrangement for weight or approximation of weight of mined out mineral on basis of
volume of the trailer of vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a)

(b)

(c)

Website: Scanning of receipt on mining site can be done through barcode scanner and
computer using the software;

Android Applicatior: Scanning on mining site can be done using Android Application
using smart phone. It witl require internet availability on SIM card;

SMS: Transport Permit or Receipt shall be uploaded on server even by sending SM$
through mobile. Once Transport Permit or Receipt get uploaded, an unigue invoice

code gets‘&ene tc»Lmth its vahdlty period.

(@)
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M‘b #

4, Proposed working of the system:

The State Mining Department shouli! print the Transport Permit or Receipt with security
features enumerated at Paragraph 1 above and issue them to the mine lease holder through
the District Collector. Once these Transport Permits or Receipts are issued, they would be
uploaded on the server against that mine lease area. Each receipt should be preferably with
pre-fixed quantity, so the total quantity gets determined for the receipts issued.
When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that
particular barcode gets used and its validity time is recorded on the server. So all the details
of transporting of mined out material can be captured on the server and the Transport Permit
or Receipt cannot be reused.

5.  Checking On Route:
The staft deployed for the prirpose of checking of vehicles carrying mined mineral should be
in a position to check the validity of Transport Permit or Receipt by scanning them using
website, Android Applicatic r and SMS.

6.  Breakdown of Vehicle:
In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended
by sending SMS by driver in - pecific format to report breakdown of vehicle. The server will
register this information and register the breakdown. The State can also establish a call centre,
which can register breakdowns of such vehicles and extend the validity period. The subsequent
restart of the vehicle also should be similarly reported to the server or call centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using
check points, RFID Tags, unr‘LGPS tracking.

8. Alerts or Report Generatioh and Action Review:

The system will enable the zuthorities to develop periodic report on different parameters like
daily lifting report, vehicle log or history. lifting against allocation, and total lifting. The
system can be used to generate auto mails or SMS. This will enable the District Collector or
District Magistrate to get a!l the relevant details and shall enable the authority to block the
scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporticg illegal sand, it shall get registered on the server and shall
be mandatory for the officer to rill in the report on action taken. Every intercepted vehicle
shall be tracked.

The monitoring of mined ou. mineral, environmental clearance conditions and enforcement
of Environment Manageme 1t Plan will be ensured by the DEIAA, SEIAA and the State
Pollution Control Board or ommittee. The monitoring arrangements envisaged above shall
be put in place. The monitcring of enforcement of environmental clearance conditions shall
he Central Pollution Control Board, Ministry of Environment, Forest and Climate

‘,Chan 'Lagcm.y nominated by the Ministry for the purpose.
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ADMINISTRATIVE STRUCTURE FOR ENVIRONMENT
CLEARANCE AND ENSURING COMPLIANCE
OF EC CONDITIONS

An no mining in allowed without Envirnomenta: Clearance. The process of EC involves preparation
of EIA/EMP, PER and mine plan.

The EIA/EMP can be prepared by the State Government or any agency of the State, group of project
proponents in the cluster or the individual project proponent. The EIA/ EMP can be prepared by the
accredited consultants or the Registered Qualified Person(s) / agencies selected by the States.

DISTRICT ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

The Central Government has constitt ted the District Level Environment Impact Assessment Authority
(DEIAA), for grant of environmental clearance for Category 'B2' Projects for mining of minor
minerals, for all the districts in the country.

For, minor minerals including sand and gravel mining lease of area up to 5 hectare in case of

individual lease and up to 25 ha in case of cluster for sand mining, the grant of EC will be done by

the District Environment Impact Assessment Authority (DEIAA) headed by the District Magistrate
or District Collector. This Authority will be responsible for proper and sustainable management of
sand mining in the district. The Authority will be responsible for designating the area / stretch in
river suitable for mining in the district and also identifying the area / stretch in river prohibited for
sand mining. The Authority will erspire clear demarcation of mining site, its documentation, and
ensuring that no mining takes place Without EIA / EMP and EC of the mining site.

The Chairperson and official members of the Authority for the districts should hold office during
their tenure in the district on said posts and the expert member shall hold office for a period of three
years from the date of nomination by the Competent Authority. The Committee shall meet at least
once in a month.

The District Environment Impact Assessment Authority (DEIAA) :

The DEIAA will have following composition :

1. District Magistrate or District Collector of the district Chairperson

2 Senior most Divisional Fores- Oificer in the district Member

2 An expert member to be norunated by the Divisional Commissioner ~ Member

onservator of the Forest
ub-Diwigi®aal Magistrate or Sub-Divisional Officer of the . Member-Secretary

'\sllﬂ\h.ead quyrter
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DISTRICT LEVEL EXPERT APPRAISAL COMMITTEE:

The District Level Expert Appraisal Commitice (DEAC) will appraise the cases and make
recommendations to the District Environment imnpact Assessment Authority for environmental
clearance. This Committee will also make recornmendations / suggestions on the District Survey
Report to the DEIAA. The DEAC will have following composition:

l. Senior most Executive Engineer, Irrigation Department Chairperson
2! Senior most Sub-Divisional Officer (Forest) Member
3. A representative of Remote Sensing Department or Geology Member

Department or State Ground Water Departiment to be nominated
by the District Magistrate or District Collector

4. Occupational health expert or Medical Officer to be nominated by © Member
the District Magistrate or Distr ¢t Collector

5. Engineer from Zila Parishad Member
0. A representative of State Polluticn Contrel Board or Committee Member

i An expert to be nominated by the: Divisional Commissioner or Chief
Conservator of Forest Member

8. An expert to be nominated by the Divisional Commissioner or Chief Member
Conservator of Forest

9.  Anexpert to be nominated by the Divisional Commissioner or Chief Member
Conservator of Forest L
10.  Senior most Assistant Engineer, Public Works Department Member

11.  Assistant Director or Deputy Drector or District Mines Officeror  Member- Secretary
Geologist in the district in that order

The DEAC will meet at least once a month. depending on the work load the frequency of meetings
can be decided by the Chairperson of DEAC and Chairperson, DEIAA.

Each proposal for the mining lease unaer consideration for environmental clearance in the district
will be inspected on-site by the Sub-Divisicnal Level Committee headed by the SDM.
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The Sub-Divisional Committee should comprise of following officers:

Sub-Divisional Magistrate Chairperson
Sub-Divisional Officer, Forest/ Assistant Conservator of Forest/ Member
Forest Range Officer

Representative of State Pollution Control Board Member
SDO, Irrigation Department Member
Geologist or Assistant Geologist or Mining Officer / Mining Inspector Member

The presence of at least three members will be needed for inspection. This Committee shall submit
its report within 15 days from the receipt of the proposal.

The monitoring of EC conditions and er forcement of EMP will be ensured by the District Collector
and the, State Pollution Control Board. The monitoring of enforcement of EC conditions can also
be done by the Central Pollution Contro’ Board. Ministry of Environment, Forest & Climate Change
and the agency nominated by the Minixtry for the purpose.

Schematic Presentation of Requirements on Environmental Clearance of Sand Mining
including cluster situation

Area of [Category| Require-| Require-\Requireq Who can| Who will [Authority| Authority
Lease of | ment of |ment of| ment of| prepare |apply for| to |to monitor

(Hectare)| Project | EIA/ | Public | EC EIA/ EC |appraise/ EC
EMP |Hearing EMP grant EC|compliance

EC Proposal of Sand Mining on thz basis of individual mine lease

0-5ha| 'B2' | Form-| No Yes Project | Project | DEAC/

1M, Proponent| Proponent| DETAA ggii
PFR SPCB
and CPCB
Approved MoEFCC
Mine Agency
Plan nominated
by

MoEFCC
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>5ha | 'B2' |Foml, Yes | Project | Project |SEAC/| poyy
and < 25 PFR Praponent |[Proponent| SEIAA SEIAA
ha and SPCB
Al CPCB
i MoEFCC
Plan Agency
and nominated
EMP by
MoEFCC
2 25ha| 'BI’ Yes Yes Yes Project | Project | SEAC/
and < Proponent [Proponent| SEIAA
50ha '.
> 50 ha| ‘A’ Yes Yes | Yes | Project Project | SEAC/
i Proponent [Proponent| SETAA
EC Proposal of Sand Mining in cluster situation
1
Cluster | 'B2' | Form-| No Yes State, | Project | DEAC/| DEIAA
area of IM, State  |Proponent|DEIAA/| SEIAA
mine PFR Agency, SPCB
leases and Group of CPCB
upto5 Approved ; Project MoEFCC
ha Mine | Proponents, Agf:ncy
Plan l Project nominated
! Proponent by
MoEFCC
Cluster | 'B2' |Form -I, Yes State, | Project | DEAC/
area of PFR State  [Proponent| DEIAA/
Mine and Agency,
leases > Approved Group of
5 ha and . ;
Mine Project
<25 ha
: Plan Proponents,
with no .
individual and one Project
lease >-5 EMP Proponent
ha for all
leases
the
us
\
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nh ¥\
3N )
20 .
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Cluster 'B1’ Yes Yes Yes Stute, Project | SEAT/
of mine State  |Proponent | SEIAA
leases of Agency,
area 2 Group of
25 Froject
hectares Proponents,
with Project
individual 3
I ; Proponent
ease size
< 50ha
Cluster | 'A' Yes Yes Yes State, | Project | EAC/
of any State  |Proponent [MoEFC(]
size with Agency,
any of Group of
the Project
individual Propulncnts,
| S Project
ease > Biemoeyent
50ha roponen

General Conditions will not apply on account of inter- state boundaries for river sand mining leases.
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EXEMPTION OF CERTAIN CASES irFROM BEING CONSIDERED
AS MINING FOR THE PURPOSE OF REQUIREMNT OF
ENVIRONMENTAL CI.LEARANCE

Keeping in view the purpose., maintenance of infrastructure, abatement of disasters, customary

easement and property rights, it is felt that following cases may not be treated as mining for the

purpose of requirement of environmental clearance. The I’o]]ow'ing cases shall not require prior

environmental clearance, namely:-

1 Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen
pots. lamp, toys. etc. as per their customs.

2. Extraction of ordinary clay or sand, nwunually, by carthen tile makers who prepare earthen
tiles.
Removal of sand deposits on agricultural field atter flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat
for personal use or community work i village.

5. Community works like de-silting of village ponds or tanks, construction of village roads,
ponds, bunds undertaken in Mahatama Gandhi National Rural Employment and Guarantee

Schemes, other Government sponsored schemes, and community efforts.

0. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose
of their maintenance, upkeep and disasifr management.

7 Traditional occupational work of sand l‘xyT\'anjara and Oads in Gujarat vide notification number
GU/90(16)/MCR-2189(68)/5-CHH, dzted the 14th February, 1990 of the Government of
Guyjarat.

8. Digging of well for irrigation or drinking water.

Digging of foundation for buildings not requiring prior environmental clearance.

10.  Excavation of ordinary earth or clay for piugging of any breach caused in canal, nala, drain,
water body, etc., to deal with any disaster or flood like situation upon orders of District
Collector or District Magistrate.

11.  Activities declared by State Government under legislations or rules as non- mining activity
with concurrence of the Ministry of Environment, Forest and Climate Change, Government
of India.
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STANDARD ENVIRONMENTAL CONDITIONS FOR SAND MINING

-

Impact Category

S.No.

Environmental Conditions

Stakeholder 1
Engagement

In the case of private land not vwned by the lease holder an affidavit
should be obtained regarding consent of the concerned land owner (s)
for carrying out the mining operation.

B

Stakeholder awareness and ability to raise concerns and getting it to be
addressed.

Implementation of Action Plan on the issues raised during the Public
Hearing. The Propcnent shall complete all the tasks as per the Action
Plan submitted witl. the budgetary provisions during the Public Hearing.

Having valid lease and all the permits is very much needed.

To establish a Monitoring Committee including Local Panchayat, to
check on traffic due 'o transportation and submit an annual report on
the same.

The directions given by the Hon'ble Supreme Court of India vide order
dated 27.02.2012 in Deepak Kumar case [SLP(C) Nos. 19628-19629 of
2009] and order dated 05.08.2013 of the Hon'ble National Green Tribunal
in application No. 171/2013 may be strictly followed.

All the provisions matie and restrictions imposed as covered in the Minor
Mineral Rule, skall be complied with, particularly regarding
Environment Mar.gement Practices and its fund management and
Payment of compensation to the land owners.

Sustainable 8
Mining

District level Survey Report should be prepared and area suitable for
mining and area prohibited for mining be identified.

Practices 9

The depth of mining in Riverbed shall not exceed one meter or water
level whichever is les.. provided that where the Joint Inspection
Committee certifies about excessive deposit or over accumulation of
mineral in certain 1saches requiring channelization, it can go up to 3
meters on defined icaches of the River.

No River sand mining be allowed in rainy season.

10

AR

To submit annual replenishment report certified by an authorized agency.
n case the replenishment is lower than the approved rate of production,
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then the mining activity / pioduction levels shall be decicased / stopped
accordingly till the replenishment is completed.

12

Ultimate working depth shall b2 up to 3.0 m from Riverbed level
and not less than one meter from the water level of the River channel
whichever is reached earlier. In hilly terrain this depth be preferably
restricted to one meter.

13

In River flood plain mining a buffer of 3 meter to be left from the River
bank for mining.

14

In mining from agricultural field a buffer of 3 meter to be left from the
adjacent field.

15

Mining shall be done -n layers ot 1 meter depth to avoid ponding effect
and after first layer i, excavated. the process will be repeated for the
next layers.

16

To maintain safety anc stability of Riverbanks i.e. 3 meter or 10% of
the width of the River v hichever is more will be left intact as no mining
zone.

17

No stream should be civerted for the purpose of sand mining. No natural
water course and/ o water resources are obstructed due to mining

operations.

18

No blasting shall be resorted to in River mining and without permission
at any other place.

19

Depending upon the | ";{!ation, thickness of sand, deposition, agricultural
land/Riverbed, the method of mining may be manual, semi-mechanized
or mechanized; however, manual method of mining shall be preferred
over any other method.

Identification
and Preparation
of Mining Site

20

Mining should be done only in area / stretch identified in the District
Level Survey Report suitable for mining and so certified by the Sub-
Divisional Level Committze after site visit.

Mining should begin only after pucca pillar marking the boundary of
lease area is erected a the cost of the lease holder after certification by

the mining official and its geo coordinates are made available to the
District Level Commi:tee.

The top soil in case of surface land mining shall be stored temporarily
in an earmarked site and concurrently used for land reclamation.
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Monitoring the
Mining of

Mineral and its
Transportation

The EC holder shall keep a correct account of quantity of mineral mined
out, dispatched from the mine. miGde of transport, registration number
of vehicle, person in-charge of vehicle and mine plan. This should be
produced before officers of Central Government and State for inspection.

24

For each mining lease site the access should be controlled in a way that
vehicles carrying mineral from that area are tracked and accounted for.

25

The State / District Level Environment Committee should use technology
like Bar Coding, Information and Communications Technology (ICT),
Web based and ICT enabled services. mobile SMS App etc. to account
for weight of mineral being taken out of the lease area and the number
of trucks moving out with the mineral.

There should be regula: monitoring ¢l the mining activities in the State
to ensure effective con:pliance of stipulated EC conditions and of the
provisions under the M.inor Mineral Concessions Rules framed by the
State Government.

Noise
Management

Noise arising out of mir.irg and processing shall be abated and controlled
at source to keep within permissible limit.

28

Restricted working hours. Sand mining operation has to be carried out
between 6 am to 7 pm.

Air Pollution
and Dust
Management

29

The pollution due to transportation load on the environment will be
effectively controlled and water sprinkling will also be done regularly.

30

Air Pollution due to dustj exhaust emission or fumes during mining and
processing phase should be controlled and kept in permissible limits
specified under environmental laws.

31

The mineral transportation shall be carried out through covered trucks
only and the vehicles carrying the mineral shall not be overloaded.
Wheel washing facility should be installed and used.

Management of
Visual Impact

32

The mining operations are to be done in a systematic manner so that the
operations shall create o major visual impact on the site.

Bio-Diversity

Protection

33

Restoration of flora affectal by mining should be done immediately.
Twice the number of trecs destroyed by mining to be planted preferably
of indigenous species. Sach EC holder should plant and maintain for
lease period at least 5 tizes per hectare in area near lease.

No mining lease shaii be granted in the forest area without forest
clearance in accordance with the provisions of the Forest Conservation

‘Act, 1980 and the rules made thereunder.
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Protection measures are to be incorporated.

Management of | 38
Instability and

Removal, stacking and utilization of top soil in mining are should be
ensured. Where top soil cannot be used concurrently, it shall be stored

Erosion separately for future use keeping in view that the bacterial organism
should not die and shoul:® be spread nearby area.

39 The EC should stipulate conditions for adequate steps to check soil
erosion and control deoris flow etc. by constructing engineering
structures

40 Use of oversize material re: control erosion and movement of sediments

41 | No overhangs shall be alicwed to be tormed due to mining and mining
shall not be allowed in area where subsidence of rocks is likely to occur
due to steep angle of slope.

42 | No extraction of stone / boulder / sand in landslide prone areas.

43 | Controlled clearance of viparian vegetation to be undertaken

Waste 44 | Site clearance and tidiness is very much needed to have less visual impact
Management of mining. T

45 Dumping of waste shall be done in earmarked places as approved in
Mining Plan.

46 | Rubbish burial shall not be done in the Rivers.

Pollution 47 The EC holder shall take all possibie precautions for the protection of
Prevention environment and control of pollution.
48 | Effluent discharge should be kept to the minimum and it should meet

the standards prescribed.

Protection of 49
Infrastructure

Mining shall not be undertaken in @ mining lease located in 200-500
meter of bridge, 200 met¢ r upstream and downstream of water supply /
irrigation scheme, 100 meters from the edge of National Highway and
railway line, 50 meters from a reservoir, canal or building, 25 meter
;irl)m the edge of State Highway and 10 meters from the edge of other
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35 Protection of turtle and bird habitats shall be ensured.
36 | No felling of tree near quarry is allonwed. For mining lease within 10km
of the National Park / Sanctuary or in £co-Sensitive Zone of the Protected
Area, recommendation of Standing Committee of National Board of
Wild Life (NBWL) have to be obtained as per the Hon'ble Supreme
Court order in I.A. No. 460 of 2004.
37 | Spring sources should not be affected due to mining activities. Necessary
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roads cxcept on special exemiption by the Sub-Divisional level Joint
Inspection Committee.

50

For carrying out mining in proximity to any bridge or embankment,
appropriate safety zone (not less than 200 meters) should be worked
out on case to case basis, taking into account the structural parameters,
location aspects and flow rate, and no mining should be carried out in
the safety zone so worked out.

51

Mining activities shall not be done for mine lease where mining can
cause danger to site of flood protection works, places of cultural,
religious, historical, and archeological importance.

Enhancement
Road Safety

Vehicles used for transport ttion of sand are to be permitted only with of
fitness and PUC Certificar os.

53

Junction at takeoft point ¢ ¥ approach road with main road be properly
developed with proper wicth and geomerry required for safe movement
of traffic by concession halder at his own cost.

54

Project Proponent shall ensure that the road may not be damaged due to
transportation of the mineral; and transport of minerals will be as per
IRC Guideliness with respect to complying with traffic congestion and
density.

55

No stacking allowed on road side along National Highways.

Closure and
Reclamation
of Mined Out
Area

56

The Project Proponent shalljundertake phased restoration, reclamation
and rehabilitation of land aifected by mining and completes this work

before abandonment of m.ne.

57

Restoration, reclamation nd rehabilitation in cluster should be done
systematically and jointly by each EC holder in that cluster. This should
be appropriately reflected as EC condition in each EC in cluster.

58

Site specific plan with eco-restoration should be in place and
implemented.

Health and
Safety

Health and safety of workers should be taken care of.

Transport of mineral will .ot be done through villages / habitations.

el e Project Proponent shel! make arrangement for drinking water, first

aidyfacility (along with species specific anti-venom provisioning) in
c#e of emergency for the workers.
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Project Proponent shall implement the Disaster Management Plan if
the mine lease area is located in Seisrniz Zone-IV. Project Proponent
shall appoint a Committee to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline
number will be displayed at all levels

Project Proponent shall appoint an Occupational Health Specialist for
Regular and Periodical medical examiration of the workers engaged
in the Project and records maintained; also. Occupational health check-
ups for workers having some ailments like BP, diabetes, habitual
smokers, etc. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. Recommendations of
National Institute for La»our for ensuring good occupational
environment for mine work:rs would also be adopted.

Monitoring the
Impact of
Mining

64

The Project Proponent shall report monitering data on replenishment.
traffic management, levels ¢i production, River Bank erosion and
maintenance of Road etc.

Mineral
Conservation

65

Use of alternate material such as M-sand in place of natural River sand
shall be encouraged in order to reduce stress on natural eco-system.
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APPENDIX: TABLE - 1

'3

t REVENUE FROM SAND MINING IN STATES / UTs ]

(Rs. in crores)

SLNo. STATE/U.T 2012 - 2013 - 2014 - 2015
2013 2014
Cl Andaman & Nicobar 0.073 0 0
02 | Arunachal Pradesh 7 g 5
03 National Capital Territory 0 0
of Delhi
04 | Himachal Pradesh 0.70 0.35 0.07
05 | Jharkhand 4.25 3.04 0.07
6 | Karnataka 23.74 15.33 25.99
07 | Madhya Pradesh 184.93 179.4} 172.53
08 | Meghalaya 14.50 15.88  |15.50 (as forest royalty from govt.
contractors)
09 | Mizoram 0.018 0.0475 0.0861
10 | Puducherry 0.80 0.20 0.03
Il | Rajasthan 173.36 | 252.06 134
12 | Tamil Nadu 188.50 117.73 109.10
13 | Uttar Pradesh 97.27 166.45 168.38

# States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE -

é NUMBER OF MINING LEASES IN sSTATE

S1.No) STATE / U.T In Flood Sea | Agricul- | River

Total
stream Plain |Shore [tural field
0l | Andaman & Nicobar Nil
(2 | Andhra Pradesh Nil
03 | Haryana 5 12 7 31
04 | Jammu & Kashmir 650 650
03 | Iharkhand 10 387 397
06 | Lakshadweep 1090 1090
07 | Manipur NIL
0% | Meghalaya NIL
09 | Odisha NIL
10 | Punjab 2+ 80 73 155
Temporary
Working
Permit
11 | Sikkim 85 ] 85
l 12 | Tripura 21 244 || 5 270

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 3

AVERAGE SIZE OF SAND MINING LEASES IN
STATE / UT: 2014-15

(In Hectare)

SI.No. STATE/U.T AVERAGE SMALLEST LARGEST
SIZE MINING MINING
LEASEAREA | LEASEAREA
01 | Andaman & Nicobar NOT APPLICABLE
02 | Arunachal Pradesh ONLY MINING PERMITS
03 | Himachal Pradesh 1.20 0.25 4.09
04 | Jharkhand 0.25 0.13 87.38
05 | Karnataka 5 ] 19.42
06 | Madhya Pradesh 8.52 0.30 3006.98
07 | Meghalaya Mostly < 1.5 ha.
08 | Mizoram NA
09 | Puducherry NA
10 | Rajasthan 2 24.82 1901.89
5 in Bikaner |2 in Bikaner 5 in Bikaner
11 | Tamil Nadu 29 leases < 10 ha. 114 leases of 42 leases
10- 15 ha. > 15 ha.
12 Uttar Pradesh 25 5 200

# States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 4
AVERAGE PERIOD OF SAND MINING

LEASES IN STATE / UT
(In Hectare)
SLNo.! STATE / U.T AVERAGE MINING LEASE PERIOD (YEARS)
0! | Andaman & Nicobar Not Applicabie
02 | Arunachal Pradesh Only mining permit is given
03 | Himachal Pradesh 5
04 | Jharkhand : 3
05 | Karnataka - &
06 | Madhya Pradesh S5tol0
07 | Meghalaya No lease :n operation currently
08 § Mizoram No mining leas: in operation currently
09 | Puducherry Oné year permit
10 | Rajasthan 5
20-30 years in Bikaner
11 | Tamil Nadu 3
12 | Uttar Pradesh i 3
1

* States/UTs not mentioned have not provided the data. !
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APPENDIX: TABLE - 5

COMMON METHOD AND PRACTICE OF
SAND MINING IN STATE /UT

SLNo.|STATE /U.T

COMMON METHOD AND PRACTICE OF SAND
MINING

01 Andaman & Nicobar

I. The Apex Court in its order dated 7.5.2002 in [.A. No. 502 in
WP (C ) No. 202 of 1995, had directed that extraction of sand
be phased out @ minimum 20% per year on reducing balance
basis to bring the sand minin'z to a level of 33% of the present
level of mining within a ma» mum period of five years,

2. Since the level of extraction " sand in the territory in the year

2001-02 i.e. the base year, wes 68909 cubic meter, the quantity
of extractable sand is fixed <t 22581 cubic meter.

3. The quantity of sea sand sc .llowed by MOoEF is extracted

from the identified and approved sites having such deposits
on the sea beaches (identified accreting area) with adequate
environmental safeguards sc as to prevent any damage to the
sensitive coastal eco-system including corals, turtle/ bird
nesting sites and the protected areas.

4. The allotment of sea sand is [wade to the individuals by the

Sand Allotment Committee onstituted by the Lieutenant
Governor under the Chairmanship of Chief Secretary who also
heads the A&N CZMA. The quantum of sea sand allotted is
fixed by the Committee on the basis of availability of sea sand
and the number of applicants (local) applied for their bonafide
use.

' 02 | Arunachal Pradesh

1. Mining of sand restricted to {vothills only that too for a very
short period. Grant of mining leate is kept in abeyance, short
term mining permits are issued to various Central and State
agencies for carrying out deve:lopraentai works under the strict
supervision of the departmen:al officers.

* StatesﬂJT)nﬁeﬂjﬁvavc not provided the data.
; ~
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STATE/U.T

COMMON METHOD AND PRACTICE GF SAND
MINING

Himuchal Pradesh

Manual. The mining lease areas are sanctionedl on the river bed if
the area is approved in survey document. The mining activities
are allowed strictly in accordance with the approved working cum
Environment Management Plan and after the environment
clearance.

Jharkhand

Manual

05

Karnataka

Manual

Madhya Pradesh

Manual

07

Meaghalaya

Hill quarrying in private areas

08

Mizaram

Extraction of sand limited main'y for domestic purpose in the
state. The produce extracted illege.iiy is seized as per the Mizoram
Forest Act, 1955. Mining is oriv limited to river banks and
riverbeds with improvised equipimicnts like spade, shovel, small
canoes, efc.

09

Puducherry

Manual

Rajasthan

In Rajasthan sand is available in seasonal streams and rivers except
Chambal which is perennial but mining is banned because of
Chambal Crocodile Sanctuary. Mining is done up to 3 meters and
is open cast. It is filled in trucks either manually or semi
mechanized method. In Bikaner 1£ river exists and mining for
sand is being done from palae0~.:h‘anne]. In this palaeo-channel
the sand deposit occurs at the depth of 5 meter to 20 meter below
ground level with an over burden of 5 to 20 meters. The mining
here is done open cast benching method, where overlying blown
sand, gravel, pebble etc. is removed. the sand is further sieved,
graded and washed upto 12 to 18 meslh size.

Tamil Nadu

Manual mining is carried out in certain quarries. In most of the
sand quarries two poclains are used by the PWD.

Uttar Pradesh

Manual and Semi-mechanised

* States/UTs not mentioned have not provided the data.
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APPENDIX: TABLE - 6

[SUGGESTIONS / RECOMMENDATIONS FROM STATES / UTs]
FOR ENVIRONMENTALLY SUSTAINABLE SAND MINING

SL.No.

STATE /U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

01

Andaman & Nicobar

The quantum of extractable sand fixed at 22581 cubic meter should
be enhanced. This limit has been fixed by the orders of Hon'ble
Supreme Court subject to study by National Institute of
Oceanography.

02

Arunachal Pradesh

1. For environmentally sustainakle sand mining a strict and
comprehensive sand mining poiicy need to be framed.

2

River sand is becoming a scarce commoedity and hence
exploring alternative to it has be .ome imminent. Manufactured
sand is a good alternative both "or fine as well as coarse sand
used in concrete.

3. Sand mining should be restricied to surface collection only
without the use of heavy machinery.

4. Due to turbulent and inaccessible nature of rivers flowing in
the hilly terrains of the state, deposition of the sand in the river
bed is very negligible and exceplt for few quarries in the foothills
and plains, most of the notified quarries are boulders and
mining of sand is very negligibie.

5. Inview of environment related i+jues the grant of mining lease
for river bed minor mineral viz. said, gravel, shingle, aggregate,
boulder are kept in abeyance and'extraction of these minerals
is regulated only by grant of mining permits, that too not
exceeding 3000 cubic meter in one permit.

6. For scientific mining of sand and other minor minerals
Guideliness has been prepared and accordingly Geo-Technical
Committee has been constituted urder the chairmanship of
ADC/SDO in the district level to determine the quantity of
quarriable mineral that can be safely removed and also to give
technical clearance for notification of quarries of smaller size,
preferably within one hectare.

03

Chhattisgarh

,;( pR|

1. While attempting to prepare a model Guidelines / policy for
the country, the differences thit exist in different states may
ybe taken into account. It may be wried to take all stakeholders

alepg.

* States/U'T;

o
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entltﬁied P}ﬁ not ﬁ)\lded the data.
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Si.Nv.

STATE 'U.T

SUGGESTIONS / RECOMMENDATIONS FUR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

2. To ease the process of EC granting, SEIAA mey have benches
across the State with each bench having a SEA{” under it. Time
bound clearance with ease of access and grant,

3. Sand mining with use of machinery should be allowed.

4. Road construction material like murram should be exempted
from EC considering their local / pocket occurrences and
impossibility of obtaining EC.

5. Considering the traffic issue at urban urcas and to reduce
intermediaries like storage point dealers. nighi mining with
adequate lighting should be allow:d.

6. To make the availability of sand ‘rom local rivulet / streams
the river bank to in-stream mine are a distance should be reduced
from 10 meter to 3 meters.

04

NCT of Delhi

1. Location of sand mining should b identified by a committee
comprising of revenue deptt.. Irrigai.on Deptt., CGWB, SPCB,
Forest Department and mining depa tment. Mining area should
distinctly be marked at site, before allowing mining.

2. Depth of mining should be restricted to 3 mtrs or water level,
whichever is less and that to from aggradation areas. The side
slope of excavation should be less than 3:1.

3. Requirement of sand and gravel should be reduced by
utilization of construction and derpolition waste. It requires
not only legislative support bul 4I.~su awareness campaign
among the society. |

4. Guidelines should be distinctly ciear and easy to understand
covring do’s and don't during mining operation.

5. Sufficient safe distance should be !eft between mining site and
adjoining engineering structures like embankment, spurs, bed
bars, bridges, reservoir and regulator etc.

6. Security amount should be sufficient enough to compel the
agency to carry out rehabilitation, corrzctive measures and to
ensure strict compliance of conditi sns of lease. S.D. should be
released after inspection of coramittee and recording of
certificate that agency complied v ith the lease conditions.

7. Mining may be carried out by stat: agency instead of private
agaencies.

* States/UTs not mentioned have not provided the data.
4 gy
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SLNo. | STATE /U.T SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
05 [Himacha: Pradesh 1. Working cum Environment Management Plar: has been made

mandatory. The mining activities are allowed aiter submission
of environment clearance.

2. In compliance of order of Hon’ble Supreme Court dated
27.02.2012 in Deepak Kumar case, the Himachal Pradesh has
repealed its rules called the Himachal Pradesh Minor Mineral
(Concession) and Mineral (Prevention of illegal mining,
transportation and Storage) Rule, 2015 in accordance to the
recommendation of the Ministry of Environment & Forest and
rules circulated by the Ministry of Mines. Hence the State of
Himachal Pradesh has complied wiih the above directions of
the Hon'ble Apex Court,

3. Therefore the condition of appli-ability of Environment
Clearance on the area less than 5 hectare shall be exempted.

4. Further keeping in view, the peculiai topography. geography
and socio-economic fabric of the Stee, the condition for the
minimum size of the lease should be exempted as the rivers
are in youth stage forming different land forms, land holdings
are less, population is thin and scattered and the demand of
minor mineral is limited, which could be met out locally by
exploiting local resources on the small scale.

06 [Jammu & Kashmir | 1. Uniform Guidelines be framed for sand mining and river bed
mining as they cannot be segregated |

2. Identification of sand belts be made in i{msultation with CGWB
and while framing Guideliness CGW B may be taken on board.

3. Sand mining leases less than 5 hectare be exempted from EC
and comprehensive policy may be made for hilly states for
easing the process of grant of lease.

07 |Jharkhand 1. Machine should not be used in saird mining. Only manual
mining should be done.

2. The depth of mining shall be restricted to 3 merer / water level
whichever is less.

3. No mining should be carried out in proximity of any bridge /
embankment.
4. In-stream mining should not be allcwed.

5. Mining should be done in accordance with an approved mining
plan.

# Statcs!UTym&W have not provided the data.
LN
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Si.No. | STATE /U.T SUGGESTIONS / RECOMMENDATIONS FOR

ENVIRONMENTALLY SUSTAINABLE SAND MINING

6. EC should be valid for settlement period subject to ceiling of
five years.

08 |Karnatak: l. Undertaking sand mining activity through a Government
agency to be governed by District Level Sand Monitoring
Committee headed by Deputy Commissioner.

2. The area should be properly surveyed and mapped with the
help of GPS to assign geo coordinates and accordingly erect
boundary pillars so as to avoid illegal und unscientific mining.

3. Depth of sand available may be indicated in a contour map
using suitable drilled holes to ensure siind mining do not exceed
one meter depth.

4. Once thickness is established sand 11ining may be permitted

to one meter depth where the thickress of sand 18 more than
[ three meter deep. If the thickness ¢f sand is less than three
meter, sand mining shall not be permitted.

5. Sufficient spacing shall be ensured frc m one block (o another
block and sufficient time gap shall be provided for
replenishment before undertaking mining activity in the same
block.

6. Mining activity shall be restricted to only non-monsoon season
and in the area that is exposed.

7. No in-stream mining shall be permitted.

8. No stream should be diverted for the ,5111 pose of sand mining.
No natural water course and/ or water tbsources are obstructed
due to mining operations.

9. Site specific plan with eco-restoraticn should be in place.

10.Sand mining shall be undertaken only by manual method
without use of earth moving equipment such as JCB etc. Use
of mechanized boats for sucking sand froin in-stream area shall
be strictly prohibited.

11. Appropriate safety zones shall be mainta ned ir proximity to
! any bridge / and / or embankmen: and other permanent
structures. No sand mining shall be undertaken in such safety
/ buffer zones. Guideliness issued by the Ministry of Mines in
this regard shall also be adhered to.

12.The quarrying activity shall not intersect subterranean water
level and ground water table.

* States/UTs Aot n nonm Qrowded the data.
,:
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SLNo.|STATE / U.7 SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
13. The top soil in case of surface land mining shall be stored

temporarily in an earmarked site and concurrent'v used for
land reclamation.

14.Use of alternate material such as M-sand in place of natural
river sand shall be encouraged in order to reduce stress on
natural eco-system.

09 |Madhya Pradesh Geographical location of the state should be taken care of.

Keep provision for extraction of sand from forest areas.
Expedite the EC process.

In inter-state boundary leases sand min:ng EC be giver by the
SEIAA.

Clear Guidelines for B-1, B2 be issued.

Simplify cluster cases.

e || =

Exempt mining leases of less than 5 hectare from EC.

B 8 £l o

10 | Meghalays No sand mining within 3 kilometer from Protected area and

Reserved Forest area.
2. Advance royalty etc for entire quantity of mineral be realized
in full.

(-'
=}

3. Only loose boulder and sand are allowed to be removed from
the mid river stream leaving 15 meter on either side untouched.

4. No collection of sand is allowed on 15 meter of either side of
structures like bridge, culvert etc.

No blasting allowed.

No extraction of stone / boulder / sand in landslide prone areas.

No stacking allowed on road side alony national highways.
No felling of tree near quarry is allowed.

=g Moo e B foull £

No transportation of forest produce (sand from forest area) is
allowed after sunset.

10.Export fee realized if sand is sent outside the state.
1 1.Stone crusher cannot be installed without permission of DFO.
12.Tree should be planted at quarry after ¢ *mpletion of mining.

13.Violation of above conditions will resalt in cancellation of
permit and forfeiture of advance royalt ' already paid.

[T |Mizoram I, Extraction of sand from the forest may be permitted strictly as
per mining plan approved by the Comps:tent Authority and after
getting necessary clearance under various acts related to the
= forest and environment,

S .
}:Mgpm provided the data.
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SLNo.|STATE/U.Y SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING
12 |Odisha 1. EC may be exempted for leases less than 5 hectare.

2. EC should not be required for earth mining.

3. Minor minerals even close to inter-state borders should be
allowed to be cleared by the SEIAA.

4. In case a river is forming boundary of states and mechanized
mining of sand is causing tension in states it should be resolved
at the national level.

13 | Puducherry I. Environment Clearance is issued by SEIAA. Puducherry
strictly under the provisions of the EIA Nutification, 2006 and
subsequent amendments.

14 |R:jasthan 1. The bajari mined out from river bed is fi led back by the river
itself during the next rainy season. So, nuture itself reclaims
the mined out area every year. The formation of bajari is a
natural process in the river and it is also sssential 10 remove
bajari from the river bed to avoid silting. i/ the sand deposited
in the river bed is not removed, it may caise change of river
course and may also results in flood plains will be developed.

2. Price control system adopted in Rajasthan. Sand is a essential
commodity.

3. The depth of mining should be restricted to 3 meters or above
water table.

4. Machinery having boom height more Ih-.‘n 3 meter shall not
be allowed in extraction of bajari.

5. Size of mining leases be allowed below 3 hectare.

6. In streams with low deposit of sand and it use is mostly local
no mechanized mining should be allowed and EC should not
be required.

7. Inlarger deposits there should be semi-mechanised mining with
EC.

8. The sand (river and stream) in different categories. with their
availability, use and size of the deposit.

Category A: Small deposits in river and strcam where thickness

of sand bed is very less and sand is used lozaliy in villages and

towns only and no mechanical mining is Jone, in such areas
restriction of obtaining Environment Clearznce can be relaxed

M “ |gFr-manual mining.
e N

%
nticked an prm;e the data.
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Si.No.

STATE/U.T

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING

Category B: Large deposits, where in rivers and streams aaving
thickness of sand bed is medium to large, sand mining, shall be
allowed with semi mechanized manner after obtaining
Environment Clearance.

Bikaner District: Bikaner district is a desert terrain where ground
water table is very deep. Bajari is excavated above water table
and it does not affect the water table. In addition to this boulder,
gravel and waste generated due to bajari mining is used in
reclamation of pits. Hence environment is not adversely affected
due to bajari mining.

Siklim

1. Forest department is the nodal department for sand and stone
extraction from the riverbed.

2. Use of machines is prohibited.

3. Quarrying sites are allotted to village youth cooperatives.

4. For bigger companies quarry sites in forest area are allotted
after FC.

5. State Government has considerations for allorment of quarries
for Border Road Organization and MoD.

6. Gol can monitor mining in states through GIS.

16

Tamil Nadu

1. Excess sand deposits identified in the flood plains and in-stream
areas only to be mined in order to safeguard and maintain
ground water table. i

2. Sand mining operation has to be carried our J%ctween 6amto7
pm.

3. Mining operation should be carried out in 2 systematic manner
without affecting environment and ecologv of the are.

17

Uttar Pradesh

1. Depth of mining cannot be more than 3 meter or water table
whichever is less.

2. Mining can be done in slices forming benches where bench
height cannot be more than | meter and bench width cannot be
less than 10 meter.

3. A width of not less than 50 meter or 10% width of river can be
restricted for mining activities from river hank. A condition
can be imposed that mining will be done from river activities
from river bank.

[ 4. SEIAA should be decentralized to ex pedite EC process. It can
decentralized to district or zonal level.

&dmvided the data.
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JSTATE/UT

SUGGESTIONS / RECOMMENDATIONS FOR
ENVIRONMENTALLY SUSTAINABLE SAND MINING;

3.

Make EC conditions practical.

6.

Requirement of mining plan in river bed mining be done zway
with.

. There should not be requirement of EC for short term permit.

. The quantity of sand should not be fixed in EC as it leads to

loss in revenue and illegal mining.

9.

Semi-mechanised form of sand mining be allowed.

10.Sand mining to be exempted from EC as it takes 6-8 months

and environment department do not have requisite work force
to enforce EC conditions. A Guidelines for cnvironmentally
sustainable sand mining be framed and it car. be complied by
imposing it in the lease condition.

Uttarzkhand

. Area less than 5 hectare be exempted from EC'.

Use of machine be allowed for scientific minir.g and reducing
the cost of production.

RBM deposition in the lease should not be fixed for the entire
lease period. RBM in lease area be assessed after rains every
year.

. 70% of leases in state not operating for want of EC and these

vacant lots are source of illegal mining.
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APPENDIX: TABLE -7

BEST PRACTICE OF SAND MINING ADOPTED IN
DISTRICT / STATE /UT

, 3 J

SLNo.|STATE / U.T DESCRIPTION OF BEST PRACTICES

01 | Andaman & Nicobar | Institute of Ocean Management has been entrusted the task of

identification of sand accreting sites.

02 [Arunachal Pradesh | Mining of sand is restricted to foothills only that too for a very
short period.

03 [Nationa® Capital In Delhi sand mining lease is granted by Revenue department.
Territor of Delhi NOC from I&FC Deptt. Were issued with conditicn of limitation
of depth, area of mining, operation timing limitat'on and limited
period of NOC. Compliance of laid down conditions and
monitoring is ensured by collector.

04  [Himachu' Pradesh I. The mining activities on river beds are allowed trictly as per
the provisions of river / stream bed mining policy as under.

2. No river / stream bed mining shall be allowed without the
recommendation of the Sub Divisional Level Committee
constituted under the Chairmanship of Sub Divisional
Magistrate having XEN PWD, Irrigation and Public Health,
SPCB, DFO and Mining Officer as its membe; |

3. Norriver/ stream bed mining shall be allowed w‘thin 75 meter

from the periphery of soil conservation works, nursery
plantations, check dams or within the distance as recommended
by the Sub-Divisional Committee whichever is more.,

4. Noriver/stream bed mining shall be allowed within 1/10th of
its span or 5 meters from the banks or as specified by the Sub-
Divisional Level Committee, whichever is more.

5. Norriver / stream bed mining shall be allow=d within 200
meters upstream and downstream of water supply scheme or
as specified by the Committee whichever is more.

6. Nor river / stream bed mining shall be allowed within 200
meters upstream and 200 to 500 meters downstream of bridges
depending upon the site specific conditions.

- JE ot provided the data.
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SLNo.|STATE / U.T DESCRIPTION OF BEST PRACTICES

-

7. No approach road from PWD road shall be allowed to lease
area unless lessee / contractor obtains written permission frem
XEN, PWD for making road leading to all intake places from
the PWD road.

8. No boulders/ cobbles/ hand broken road ballast shall be aliowed
to be transported outside the State from river/stream beds.

9. Nodigging for more than 3 feet shall be allowed in river/ stream
beds.

10.No blasting shall be allowed in river/stream bed..

05 |Madhya radesh [. Insome districts the Cooperative Societies of Lal:our are doing
the sand collection, loading and unloading work.

06 | Tamil Nadu Permission has been granted in favour of PWD for guarrying sand
in the river Poramboke lands in 16 districts in the state of Ta:nil
Nadu. Sand mining is being carried out by the PWD in the entire
State.

07 Uttar Pradesh U.P. Minor Mineral Concession Rules, 1963.

# States/UTs not mentioned i vided the data.
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APPENDIX: TABLE - 8
[ STATUS OF PROMULGATION OF RULE ON SAND MINING |

IN THE STATE /UT
SLNo.|STATE / U.T NAME OF RULE WITH YEAR OF PROMULGATION
01 Andaman & Nicobar | Indian Forest Act, 1927 as sand has been included as forest
| produce.

02 |Arunachal Pradesh | APMMCR 2002 and made effective from 1.01.2003

03 |[Himachal Pradesh L. River/Stream bed Mining Policy-2004.

2. Himachal Pradesh Minor Mineral Policy-2013.

3. Himachal Pradesh Minor Mineral (Concession) and Mineral
(Prevention of illegal mining, transportation ard storage)

Rule, 2015.

04 |Jharkhand Rule 12 of Jharkhand Minor Mineral Concession (Armendment)
Rule 2014,

05 | Karnataka Kurnataka Sand Policy was brought out in the year 2011 and as

such amendment to the Karnataka Minor Mineral Conzession Rule
1994 were made in the year 2011 and a separate chapter IV B for
sand mining was introduced under Rule 31-R.

Further, as per the Hon'ble Supreme Court orders sated 27.02.2012
in SLP No. 19628-19629 between Deepak Kumar and State of
Haryana and others and as per the model Guideliness issued by
the Government of India for Environmental Mar=;1\%ement of
Mining of Minor Minerals, amendment to the Karnathka Minor
Mineral Concessions Rule 1994 were brought out on 16.12.2013
incorporating a new chapter I A applicable to all minor minerals
on Systematic. Scientific Mining and Protection of Environment,
wherein Quarrying Plan, Environmental Management Plan and
Environment Clearance was made mandatory.

Amendments to Rule 31- R were also made wnerein the
Government, PWD Department was entrusted with sind mining,
storage and transportation, under the District Sand Monitoring
Committee and Taluk Sand Monitoring Committee.

06 |Madhya Piadesh Rules have been framed as per the orders of Hon'ble Supreme
r__ Court for sand mining under M.P. Minor Mineral Rules 1996 and
/ i Sand Mining Policy 2015 is also formulated in the State.

ate %mmmmd have not provided the data.
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SLNo.|STATE/U.T ! NAME OF RULE WITH YEAR OF PROMULGATICN
07 [Meghalaya Mo rules notified by the state on sand mining
08 [Mizoram Mizoram Forest Act, 1955, which came into force on 1.01.1956,
09  [Puducherry Fuducherry Minor Minerals (Concession) Rules, 1977.
10 |Rajasthan RMMCR, 1986 Notification dated 2,11.2012: |

1. First proviso of Rule 8(2) and first proviso of 17 (1) - Renewiil
of Bajari Mining Leases is not allowed.

2. Rule 16 (3) - Mining Leases of Bajari to be granted for 5 years.

3. Rule 18 (18) - Part surrender of lease area of Bajari not allowed.

Norfication dated 3.4.2013 - (First proviso Rule 7 (1)- Mining

leases of Bajari to be granted only by way of tender or auction.

Naotification dated 12.07.2013 - (First proviso Rule 11 (2)) -

Maximum area limit of 10 sq. km. not applicable for Ba ari Mining

Leases.

Bikaner District: Chapter 11 of RMMCR, 1986 (last imended

[2.07.2013).

11 |Sikkim Sikkim Forest (Allotment of Areas for Quarrying of Sand and

Stone), 2006.

12 | Tamil Nadu . As per GO. Ms. No. 95 Industries (MMCI) Department dated

1.10.2003, a new Rule 38 A has been introduced in the Tamil

Nadu Minor Mineral Concession Rules, 1959. Accordingly

quarrying and sale of sand is being carried out by P'WD in the

' state of Tamil Nadu since October 2003. T

2. Asper GO.Ms. No. 158 Industries (MMIC) Department dated
25.08.2008, a new Rule 38 B has been introduced 111 the Tamil
Nadu Minor Mineral Concession Rules, 1959. Accordingly

transportation of sand outside the state not to be made.

To regulate storage and transportation of sand a new Rule 38
C B has been introduced in the Tamil Nadu Mino: Mineral
Concession Rules, 1959 vide GO. No. 32 Industries (MMIC)
Department dated 11.02.2011.

* States/UTSs not m,cnﬁ‘ﬁ_ ot provided the data.
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APPENDIX: TABLE -9

NORMAL DATES OF ONSET AND WITHDRAWAL OF |
SOUTH-WEST MONSOON J

The India Meteorological Department, Nagpur, vide letter No. NAGPUR RMC /CS-312,
dated 18th January,2016 has provided the period of Rainy Season viz. Normal dates of Onset and
Withdrawal of Southwest Monsoon over India as state-wise and union territory- wise which are as
below:-

States Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andhra Pradesh st June I5th October
Arunachal Pradesh 5th June 15th October
Assam Sth June 15th October
Bihar 10th June 15th October
Chhattisgarh 10th June 15th October
Goa 5th June I 5th October
Gujarat . 15th June 15th September
Haryana Ist July 15th September
Himachal Pradesh Ist July 15th September
Jammu & Kashmir 1st July 15th September
Jharkhand 10th June 15th October
Karnataka Sth June 15th October
Kerala 1st June 15th October ‘
Madhya Pradest: 15th June Ist October !
Maharashtra 10th June 1st October
Manipur I st June 15th October
Meghalaya st June 15th October
Mizoram 1st June 15th October
Nagaland 5th June 15th October
Odisha (Orissa) 5th June 15th October
Punjab Ist July 15th September
Rajasthan Lst July L st September
Sikkim 5th June 15th October
Tamil Nadu st June 15th Oclober
Telangana - . 5th June 15th October
Tripura K -—\\pﬁ{} une 15th October
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States Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Uttar Pradesh 15th June I st October
Uttarakhand 15th June I'st October ‘
West Bengal 10th June I 5th October
Union territory Normal date of Onset of Normal date of Withdrawal
SW-Monsoon of SW-Monsoon
Andaman and 20th May 15th October
Nicobar [slands
Dadra and Nagar Haveli 10th June Ist October
Daman and Diu _ 10th June I'st October
Lakshadweep Ist June 15th October
Delhi 1st July 15th September
Puducherry Ist June 15th October

Note: The District Envitonment Impact Assessment Authority (DEIAA) in consultation with
District Expert Appraiszl Committee (DEAC) can make necessary changes as per local
meteorological variations in this period of rainy season with respect to prohibition of River Sand
Mining inthe District.
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DEVELOPM ENT

A Major Initiative of Ministry of Eznvironment, Forest and Climate Change for ensuring
Environmentally Sustainable Zaad Mining and Prevention of illegal Sand Mining.
Notification No; SO No. 141 (E) cated “2.07.2015 and S.0. No. 180 (E) dated 20.01.2018 avalabie at wwwenvior szin)

+ Use of Satellite imagery 10 decule 1ne silg suitable for mining and guantity of sand which can be minad
& Transit permit with tamper proof security features and tracking of mined out mineral

# Monitoring of mined out minesal to prevent mining in excess of environmental clearance capacity.

¥ Delegation of power 1o grant cosveanmntal

clearance for saod anting 16 a0 authoriiy
headed by District Magistrate

¥ Intergration of power with District
Autharities to grant environmental
clearance and preve-tillegal mining.
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